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LEGISLA'rIVE ASSEMBLY. 

Thursday, 20th September, 1928. 

The Assembly met in the As.orembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

PAYMENT OF COMPENSATION TO TELEGRAPHISTS AND TELEGRAPH DELIVEKY 
PEONS FOR EXTRA WORK ON SUNDAYS AND HOLIDAYS. 

670. -Mr. N. II. low: Are Government aware that during a period 
of 30 years service, tclegraphil'ts snu delivery peons render almost 7 
years more of service than employees in the administrative offices, by 
reason of the denial to th"m 'Jf all (j-O\'crnment holidays, half holiday» 
or even Sundays T And if so, what compensation do these employees 
receive at the hands of the Government for the extra servicc rendered f 

The HODOurable 1Ir. A. O. McWaUers : The condition of service in 
thl! caNe of telegraphist" and telegraph delh'ery peons is such that they 
are required to perform a short duty on Sundays and holidays. This is a 
factor which h ~ not been lost sight of in fixing their scale of pay. More-
over, these officials are treated -liberally in the matter of casual leave_ 
The question of paying them any compensation doeli not arilie. 

Mr. N. M. loshi: May I know b ~l  it is not a fact that they lOBe 
leave which othl'rs enjoy 7 

The Honourable Mr. A. O. McWatters: I think, Sir, that I explained 
that in my answer. The conditions of telegraph work is such that some 
telegraphic worl .. must be done on Sunda:rs and holidays in the interests 
of the public. The men who perform this extra short duty are giveJl 
extra casual leave and their pay is regulated in consideration of the total 
work they do. 

MILITARY PENSIONERS IN CHITTAGONG. 

671. -lir. Anwar-ul-Asim : Will Government be pleased to state boW' 
many military pensioners there are in Chittagong f Do Government propose 
to take steps to send these pensions by money order when they aTf! below 
BB. 20 T 

Mr. G ... Y01lDg : Military pensions at Chittagong are disbursed bY' 
tht Treasury Officer. The Officer is under the Local Government to whom 
a copy I)f the Honourable Mem ber 's quest.ion and this answer will be 
communicated. 
I_OR.AIE IN THE PXRCENTAGE OF MU88.U..IUNS EMPLOYED Hi CERTAIN OFFICES. 

672. -llr. Anwar·ul·AmD: (a) Will Government he pleased to state 
the number of Superintendents, Head clerks and clerks in the offices of the 
(,) Controller of Inspections, (ii) Controller of Purchase, Calcutta Circle. 
("i) Controller of Patents, (itl) Chief Inspector of Explosives and 

( 101)1 ) 
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( ,,) Dirl'(·tor Gl'nHnl. Comml'reilll J nt t'llig-I'nce and Stal ist ics, and state 
thl' numbl'r of ~i h  in thl' abow offices in each cadrl' , 

(b) If thl' percl'ntflge of Mussalmans falls below the numbcr prescribed 
by the Homl' Departmrnt. wllat stl'PS have been taken by Govcrnment to 
increase the pl'rcentage of ~I lm  1 

«(' \ Is it a faet thllt there is only one Moslem Inspector out of 25 
Inspeetor,; 1l1ld Kxaminf'rs in the office of the Controller of Purchase' 

'l'h(' Honourable Mr: A. O. McWatters: (a) The information asked 
for is being collected and will be supplied to the Honourable Member. 

(b) Thcre is no prescribed number of l\Iussalmans for these or other 
olliees. 

(c) As the Controller of Purchase. Calcutta Circle, has no Examiners 
under him, it i:, presumed that the question refers to tihe Office of the 
Controller of Inspection, Calcutta Circle. Out of 14 Examiners and 13 
Inspectors at prt'Sent employed in the latter Office. only one Examiner 
is a Moslem. 

CLAss, NUMBER AND HORSE-POWER OF LocOMOTIVES OWNED BY, ORDERED 
OR UNDER CoNSTRUCTION IN RAn.WA.Y WORK8HOPS FOR STATE A.ND COJII-
P.ANY-.M.ANA.GED RAlLWA.Ys. .. 

673. *Lieutenant-OoloJlel H.A . .I. GidDey : Will Govemtnent be 
pleased to state the class, number and horse-power of locomotives : 

(fI) owned by, 
(b) under order with manufachlrers for, 
(c) under construction h~  railway workshops or other State-owned 

factories and other engineering concerns in India f<?r : 
(i) State-managed Railways, and 
(ii) Company-managed Railways T 

lWr. A. A. L. Parsons: (a) I would refer the Honourable Member 
to pages 77, 163 and 164 of the Report by the Railway Board on Indian 
Railways for 1926-27, which gives the information available including the 
tractiyc efTort of locomotives on Class I Railways. Locomotives are 
rated by tractiw effort and not by horse-power. 

(b) The Honourable Member will find the number and types of 
10comotiyes which it was proposed to order for each Railway, eitber 
State-managed or Company-managed,' in the· pink books which were 
circulated with the Budget. I am unable to say whether in all eases 
orders havc as yet actually been placed. 

~) Locom(ltives are only at present manufactured in India at the 
.Ajmer workshops. The locomotives whieh it was proposed to manu-
:facture there in the current year were 15. . 

PBlI8EliT LENGTH O. R.uLWA.Y LINES IN INDIA..AND UNDER COII'STROOTtO:M IN 
STA.TE .AND CoJlP.ANY-JlANA.GED RALW.AY8. 

874:. i ~ l l }I. A. 1. Gidney: Will G9vernment be 
pleased to state the ·present length of il ~  fines in India and that under 
&IOnstmetion, broad ,auge, Dletre gauge and narrow gauge in 

(fJ) State-:mUaged Bailways, aDd· 
(b) Com\lapy-managed il ~ , 
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Mr. A. A. L. Parsons: I am sending the Honourable Mpmher a state-
ment I!ivinl! th,· information he requirer;. 

ANNUAL CONSt:MPTION OF COAL IN TONS BY STATE AND COMPANY-MANAGED 
RAILWAYS_ 

675. *Lieutenant-Colonel H. A. J. Gidney: Will GO"crnment be 
pleased to state the annual coal consullIptioll in tons hy 

(rz) m ~  Railways. and 
(b) Company-managl'd Railways, 

taking thl' avcral!e of the past three years T 
Mr. A. A. L. Parsons: I would refer the lIoDourable Member to 

statl'mf'nt ~  (a) and to statcml'nt 36 in Volume II of the Ueportfl by 
the HuilwllY Board on Imlian Hailways. 

NUMBER OF MUHAMMADAN DOCTORS IN DISPENSARIES IN THE OUTLYING 
Sum:RBS OF DELHI, ETC. 

676. *Maulvi Muhammad Yakub: (a) Is it 8 fact that in dis-
pensaries in thl' outlying sllimrus of Delhi the Dumber of ~I h mm  
doctors is l~  one out of fonr : 

(b) Is it a fact that there are 26 Sub-A.'>Sistant Surgeons in Delhi 
ProvineI' out of whom thert' arl' only 6 :'IIuhammadans ? 

PERIOD FOR WHICH SUB-AsSISTANT SURGEONS HOLD CHARGE OF DISPEN-
SARIES IN DELHI. 

677. *Maulvi Muhammad Yakub.: (a) Is it a fact that one Bhai 
Naurang Singh, Sub-Assistant Surfreon, LaH-Kunwan Dispensary. Dl'lhi. 
is in Ddhi Provincs since August 1912 t 

(b) Is it a fact that the son of Bhai Naurang Singh. Sub-Assistant 
Surgcon, was reading in the school at the time of the Chinese murder case 
in 1921-22 , 

(c) Is it a fact that Bhai Kaurang Singh '8 SOD and nephew were both 
residin,go with him in tbe same quarter , 

(d) Is it a fact that both the persons, son and nephew of Bhai 
~ 8ingh, were arrelSted and made apprm'ers in the above Chinese 

murder case , 
(e) Is it a fact that looted property, China silk eloth pieces. were 

recovered from the' house of Bhai Naurang Singh, Sub-Assistant Surgeon. 
during the ~ of the im'cstigation Y 

(f) Is it a fact that said Bhai Naurang SiBgh, Sub-Assistant Surgeun, 
was transferred several times, but his orders of transfer were anyhow 
postponed and cancelled' 

(g) Is it a fact that according to the Punjab Medieal Manual a Sub-
AlI8istaat Surgeon cannot hold charge of any dispeDB8ry for more than five 
years , 

(Ja.) Is it a faet that Bhai Naurang Singh, Sub-Assistaut Surgeon, is 
bolding charge of tht' Lall-Kunwan Dispensary for mOllIe than five yelU'8 

L145LA A2 
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and the same is the ease with the umlermentioned Sub-Assilltant Sur· 
geons: 

(1) Tulshi Ram, Laboratory, Xc\\" Cupital, since nine years. 

(2) Bhagat Ram, New Delhi Combined Hospital, since nine years. 

(3) Bhagat Sarup, Indoor Department, Ciyil Hospital, Delhi, since 
seven years. 

If so, will the Government be pleased to state whether the authorities 
concerned acted in contravention of the rules laid down in the Punjab 
Medical Manual and what steps they would like to take to rectify such 
irregularities T 

NUMBER OF MUHAMMADAN ASSISTANT SURGEONS IN THE DELHI PROVINCE, 

ETC. 

678. *lIIaulvi lIlnbammad Yakub: (a) Is it a fact that there is only 
one Muhammadan A8Sistant Surgeon in Delhi Province, out of the four 
Indian Assistant Surgeons , 

(b) Is it a fact that Doctors Mukand Lall, Dwarka Dish, and Par· 
meshari Dass, Assistant Surgeons, are Kaisth by caste and are either resi· 
dents of Delhi, or have fawily connp<:t iOl1s in Delhi City ? 

(c) Do Government propose to transfer them from Delhi to some other 
district in the puhlic intere,;ts , 

Mr. G. S. Bajp&i: With your permission I shall answer questions 
676, 677 anrl 678 together. The necessary information has been called 
for from the Chief Commissioner, Delhi, and will be supplied to the 
Honourable Member on receipt. 

REPORT OF THE INDIAN STATES CoMHITTEE. 

679. "'Mr. X. C. Heogy: (a) ,Will Government be pleased to state 
whether the report of the Indian States Committee will be submitted to the 
Government of India or the Secretary of State f 

(b) Will the said report be available to the public , 

( c.) In so far as the Committee are required to investigate the claims 
of the States to a share of British Indian taxation, and a voice in the 
determination of the fiscal policy of British India, will their recommenda· 
tions, at least on these points, be placed before this House for eonsidera· 
tion , 

'1"he Honourable Mr. J. Crerar: Sir Denys Bray who is still confined 
to bed has requestoed me to answer this and other questions relating to 
his Dt'partmcnt in his place. 

(a) The point is under examination and a reply will be sent to the 
Honourable Member in due course. 

(b) and (c). The ~  ladia are not at present in a posi. 
tion to make any statement on these points. • 

t680--6j6e. 

tFor thNe questions, Bee at the end of tile list of .tarred queatioll.l for the day. 
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InBODUC110N OF THE CaEW SYSTEM ON THE DIPFE&ENT STATE RAILWAYS. 

686. *Mr. Muhammad Raftque: (a) Will the Government be pleased 
to atate when the Crew Systein was introduced on the ditferent State-
owned Railways T 

(b ) Was tbis syStem meant to replace the ticket checking system 
previouslY' in force T 

~) Is it a fact that the Crew System is a preventive measure for 
illicit travelling 'while the 'fravelling Ticket Inspectors were for the 
purpose of detection only T 

lIIr. A. A. L. P&I'8ODI: (a) The Crew System was introduced on the 
IIowrah-AHllnsol Section of the East Indian Railway in August 1926, and 
extended over the complete length of the Howrah Division including a 
SMall portion of the Asansol Division from lst April 1927. It was then 
introduced on the Lucknow Division on lst )lay 1927. It was further 
extended 011 the Asansol-Moghal Serai Section excluding branches from 
1'it April 1928. It was introduced on certain sections of the Eastern 
Bengal Railway on the 15th October 1927. On the Greail Indian Peninsula 
Railway it was introduced on the Manmad Division from 1st April 
1927. 

(b) and (c). Yes. 

NUllBER 0," TRAVELLING TICKET INSPECTORS IN TIlE EAST INDIAN RAILWAY 
BEFORE AND AFTER THE INTRODUC110N OF THE CaEW SYSTEM, ETC. 

687. *Mr. Muhammad Rafique: (a) Will the Government be pleased 
to 8 ~  the number of Travelling Ticket Inspectors at present on the 
Eagt Indian Railway and before the Crew System WliS introduced T 

~ 

(b) What is the /.!rade of a Travelling Ticket Inspector, and what is 
the grade of a Crew, Crew-in-charge, Assistant Crew Inspector and 
('rew Inspector , 

(c) Is it a factI that a Travelling Ticket Inspector draws or used to 
draw mileage allowance before the Crew System was introduced! 

(d) Is it a fact that this mileage allowance forms a part of his pay 
8S 2!l per cent. of this mileage allowance is deducted . for Provident 
Fund , ' 

(e) What is the difference between mileage allowance and travelliAg 
allowance t 

(f) Is 25 per cent. of the travelling allowanee also deducted for 
Proyident Fund , 

Mr. A. A. L. PanoDl: (a) The latest date for which figures are 
Available is March 1928, when there were 96 TravelliDgTicket aspectors 
on the East Indian Railway. 

The number of such Inspectors before the Crew System was intro-
duced ,,,all 166. 

(b) The grades are as follows : 
HeRd Travelling Ticket Inspector Gr. I-B.'I. 220-20-300. 
TrAvelling Ticket Inspector Gr. II-Rs. 130-10-200. 
Trawllin!! Ticket Inspector Gr. 111-&'1. ~ 8 1  
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Crewmen Gr. ' A '-Rs. 30. 
Crewmen Gr. • B '-Rs. 40. 
Crewmen-in-eharge Gr. A-Rs. 60-5-70. 
Crewmen-in-charge Gr. B-Rs. 80-5-90. 
Assistant Inspector-Rs. 75-[)-125. 
Crew Inspector Gr. A-Rs. 100-10-200. 

(c) Yes. 
(d) Yes. 

[:..O·fH 8EPT. 1928. 

(c) Mil ~ allowance is treated as pay for the purpose of calculating 
Provident Fund and leave allowances i travelling allowance does not form 
part of pay for this purpose. 

(f) No. 

NUMBER 01' CREWMEN. CREWMEN-IN-CHARGE, ASSISTANT CREW INSPECTORS 
AND CREW INSPECTORS EllPLOYED ON THE EAST INDIAN RAILWAY. 

688. -Mr. Muhammad B&ftque: 'a) How many Crewmen, Crew ... 
men-in-eharge, AS$istant Cre\v Inspt'Ctors and Crew Inspectors are there on 
the East Indian Railway ! 

(b) How many Tra"elling Ticket Inspectors are made Crewmen, Crew-
men-in-charge, ~  Crew Inspectors and Crew IIll'pectors T 

Mr. A. A. L. Parsons: (a) In April 1928 the numbers were as 
follows: 

Crewmen. 
Crewmen-in-Charge 
As.,>istant Inspectors 
Sub-Inspectors 
Chief Inspectors 

1,132 
176 
50 

3 
3 

(b) Government are not aware of the exact numhers and doubt if 
any useful purpose would be served by calling for the information. 

PROMOTION OF TRAVELLUiG TICKET INSPECTORS TO CREWMEN, CREWKEN-IN-
CHARGE AND i ~  CREW INSPECTORS. 

689. *Mr. Mubammad Ra.flque : (a) Is it a fact that some Travelling 
Ticket Inspectors of long service have been made Crewmen, Crewmen-in-
charge and Assistant Crew Inspectors ! 

(b) Is it a fact that some Travelling Ticket. I ~ II  though draw-
ing their usual salaril's, llRve been PHt into a much lower grade and are 
subordinate to tlJOse who receive less pay? 

Mr. A. A. L. Parsons: (a) Yes. 
(b) A few have been 80 treated. 

RULES FRAMED IN CoNNEcTION WITH THE CREW SYSTAM ON THE EAST INDIAN 
RAIl,WAY . 

. 690. *Mr. MuhaDllll84 Raftque: (a) Is it a fact that a meeting of 
?ffic18ls of Enst Indinn Railway whi('h indnded the Chief Operating ,Super-
mtendent, Dire<:t.Jr of T"inMlce fHailwar Hoard), Deputy Agent and others 



1051 

"M beld to consider some question., and to frame IiIOme rules in connection 
with the Crew System on the 3rd of May 1927 f 

(b) Were' the rulcs framed and suggestions made by th('f'C officials 
apIJrond by the Agent, E8JIt Indian Railway, and the Railway Board 1 

(c) Will the GO"ernment be pleased to lay on the table a copy of the 
minutes of the meeting held on the 3rd May 1927 or lay on the table d 
~ ) y or the rules framed at that meeting T 

Mr. A. A. L. Parsons: (a) Yes; a meeting of departmental officers 
w:u; held to consider certain ~  connected with the working of the 
Crew System. 

(l;) No rulel; werc framed, but the orders of the Agent, East Indian 
Uailway, and of the Railway Board were taken where neceRSary. 

(£.) The m l i ~ was purely a departmental meeting, and Govern-
ment do not propose to l ~  COpiCR of minutes on the table. No rules were 
framed at the meeting. 

PAT Oil TUVELLING TICKET INSPECTORS ON THE EAST INDIAJI RAILWAY. 

691. *Mr. Muhammad Ka1lque: (a) Was it mentioned in the rulea 
framed at the meeting of officials held on the 3rd llay'1927, that the 
Trawlling Ticket Inspectors and Deputy Inspectors of the Travelling 
i ~  Inspectors taken over by the Operating Department, will be placer} 

in suitable appointments on the new seale recently sanctioned for b~ 
Operating Department by the Agent, and that they will draw the pay they 
uscd to draw in the Accounts Department plus average mileage 1 Was it 
also stated that the average mileage w6UId be calculated on the mileage 
actually drawn for a period of 12 months prior to transfer to the Crew 
~ m  and that the differencc between the pay thus arrived at after taking 

average mileage into consideration and the \Jlaximum of the grade in the 
Operating Department in which they are placed, would be observed in 
future increments T 

(b) Will Goyernment kindly state if effect has been given to these 
Retlolutions, and if so, how many cases have been dealt with accordingly ! 

(c) II ow many Travelling Ticket Inspectors bre now under the 
Opel'&ting Department T 

Mr. A. A. L. P&r8ons: (a) and (b). The Honourable Member's ques-
tion appears to be based on the'record of a departmental meeting con-
tained in a file in either the Railway Board's or the Agent's office, and 
I regret that I am unable to make any statement with regard to such a 
record which is n privileged document·. I shall. howen!', be obliged if 
the Honourable Member will kindly let me know hoW' the information 
came into his possession. . . 

(c' I am making enquiries and will let the Honourable Member know 
the number lattl". 

ApPEAL MADE BY THE TRAVELLING TICKET INSPECTORS OF THE EAST INDIAN 
RAILWAY TO THE DIVISIONAL SUPERINTENDENT, CREWS, DINAPl'R. 

692. *Mr. Muhammad Raftque: (0) Will the Gowrnment· be pleased 
to state if any appeal by the Travelling Ticket InRpector;; was made 10 t.h:) 
Divisional Superintendent, Crews, Dinapur T 
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(b) Is it a fact that a reply on the following lines was reeeived 
by the Travelling Ticket Inspectors from the Operating Department in 
kiter No. 40-0.l).\Crew, dated. 7th August 1928 : " The memorialists do 
not in any way suffer any monetary loss by being in the Crew System . 
• t is purely an act of grace that these men are being retained and paid 
high salary though utilised for appointments which are only worth between 
hs. 50 and Rs. 60. Taking a strict view perhaps the correct procedure 
would have been to dispense with the services of these men orot'fer them 

-posts on lower pay " T ... 
(c) Will Government be pleased to lay on the table a statement showing 

the length of services of these Travelling Ticket Inspectors Y 
(d) Will Government be pleased to state the name of the officer who 

sent thi!! letter, his grade, and the period he· has been posted on the 
grade T 

(e) Is it the intention of the Government to dismiss the Travelling 
Ticket Inspectors who have served for a long period by/utilising them for 
lower grade appointments ? 

Mr . .A. A. L. Parsons: (a), (b), (c) and (d). Government have no 
knowledge of the facts and regret that they cannot undertake to enquire 
into cases of individual officials which are entirely within the competence 
of the Agellt. 

I would also point out to the Honourable Member with reference to 
part (e) of his l/ uestion that a transfer of an employee to another post is 
not a dismissal. 

EMPLOYMENT ON LoWER SALARIES- IN THE CREW SYSTEM OF TRAVELLING 
TICKET INSPECTORS OF THE EAST INDIAN RAILWAY. 

693 *Mr. Muhammad Raflque: (0) Is it a fact that on page 42 of 
the Report on " Experimental Working of Crews System" by the Chief 
Opcrating Superintendent it is mentioned" There is no class of m l ~ i 
under the Crew System who,;e duties and responsibilities could be held as 
equivalent as those of Travelling Ticket I ~ " ? 

(b) If the answer to (a) is in the affirmative, what are the reasons 
that the:-;e Travelling Ticket Inspectors are employed for lower salaried 
work in the Crew System ? 

(c) Is it a fact that the' Travelling Ticket hEpectors haye to pa . .;s 
some examinations before they are appointed 1 

Mr. A. A. L. Parsons: (a) Yes. Incidpntal1y I wish to observe that 
the Honourable Member is quoting from a purely nepartmental docu· 
ment. the eontents of whieh have not been published. and I shall be very 
g'raieful to him if he will let me know how it came into his possession. 

(b) In order to provide ot,her posts for men who would otherwise 
have to be discllarged from the service. 

(c) I believe this to be so. 

PBOllOTION OF SUBORDINATES TO SUPERIOR ApPOINTHENTS ON THE GREAT 
INDIAN PENINSULA RAILWAY. 

694. *Mr. N. M. Joshi : (a) How many subordinates were acting as 
officers on the Great Indian Peninmln IlailwRY when Mr. Parsons in reply 
to my question in the last Sps'lion ~  the ~  that the confirmation 
of suhordinatp<; was clependent on permanent vacanci('s i ~ 
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(b) How many vacancies occurred since and how were they :filled 
up , 

«l) What is the present percentage of the subordinates promoted 
to the superior establishment to the total number of gazetted officers recruit-
ed in Inuia and in England on the Great Indian Peninsula Railway ? 

Mr. A. A. L. PIU'IOIUI: (a) 35. 
{b) 13. Of these 2 were filled by the Secretary of State, 9 by direct" 

recruitment in India, 1 by promotion from the subordinate grades, and 1 
will 'shortly be filled by similar promotion. 

Cd hl~ to1al cadre of the superior officers on the Great Indian 
Penimmb Hailway is 249, and 3 have been promoted from the subordinate 
gradel!. 

ifERM OF PROBATION FOR THE TRAINING COURSE OF P:ROBATIONERS APPOINTED 
TO THE TRANSPORTATION AND COMJ(ERCIAL DEPARTMENTS OF THE GREAT 
INDIAN PENINSULA RAILWAY. 

695. *Mr. N. M. Joshi: (a) What is the term of probation fixed for 
the training course of probationers appointed to the transportation and 
commercial licrYiccli of the Great Indiau ~ i l  Railway Y 

(b) Are these probationer.' ~  their training is finished entitled 
to confirmation in permanent "acancil's ill pr,'f"renc·'" to the subordinates 
with approved service who are ll~  qualified fnr confirmation and who 
have been llwaiting confirmation for many years ? 

C c) Are Government awarc of these probationers having been 
confirmed in permanent vacancies much earlier than the period of their 
probation T 

Cd>' What wi] be the status and the nay of subordinates who have 
been acting for several year.; ~ Should they have to revert to their sub-
stantive posts either for proceeding on privilege leaye or for a temporary 
leave vacancy not being available 1 

Mr. A. A. L. Parsons: (a) Tbree years. 
(b) Probationers have no prescriptive rig-ht to cO!lfirmation in perma-

nent Yacan("ics and thcir exilStencc in no way interferes with the rule that 
20 per cent. of the vacancies open to persons of Asiatic dom.icile will be 
flUed by the promotion of subordinates. 

(c) No. 
(d) If a subordinate on the Great Indian P .. ninsula Railway is 

reverted ~ m u superior post to his substantive post he then draws the 
p"y of the latter post. At. present when such a s'lbordinate goes on 
leaye after officiating in a snperior post. his leave pay is regulated by the 
l'ny of his substantive post, but t.he question of altering this rule is being 
eonsidered. 

PaESJ!lN'l' ScALE OF PAY OF THE TICKEr-PRINTING STAFF AM'ACHF.D TO THE 
OFFIc'E OF THE CHIEF AUDITOR, GREAT INDIAN PENINSULA RAILWAY. 

696. ·Mr. N. l'tI. Joshi: Will Government" be pieasl'd to siate 
(IJ) the present scnle of pay of thf' ticket·printing ;;tl.\tI attached t(' 

the Chief Auditor's bt!ief' :. 



1060 J.1!lGlSLATIYE ~ Mm  ~  SEPT. 1928. 

(b) whether' they are given leave. holiday and provident fund 
priYileges on the lines of othl'r clerical staff of the office 

(c) whether the staff on transfer from Vietoria Tt'rminus to Bycnlla 
have been allotted inS8nitary, dark and less amount of space 
in the office of the Head Printer, Byculla : and 

(d) whether Govt'rnmt'nt hayt> reccived a represt'ntation from. the 
members of tlIt> staff regarding (a),  (b), and (c) and if 80, 
what action GO\'crnment have taken or propose to take T If 
not, why not : 

The Honourable Sir Bllupendra Hath Mitra: With your permission, 
Sir, I propose t() answer questions 696, 698, 699 and 705 together. 

Enquiries are being made and the information will be supplied to 
the Honour3ble 1Iember in due course. 

GRANT OF LEAVE AND PROVIDENT FUND PRIVILEGES TO TIlE IlENIALSTAJ'r 
EHPLOYED IN THE VARIOUS AmO:NISTBATIVE OJ'll'ICK8 OF THE  GREAT 

INDIAN PENINSULA RAILWAY IN BOMBAY. 

697. *lIrIr. H. III. Joshi : (a) Will Government be pleased to state 
whether the menial staff On the permanent establishment, such as sepoys 
and lIamals. employed in the various administrative offices of the Greal 
Indian Peninsula Railway in Bombay 'are granted leave and provident 
fund privileges t If not, why not , 

(b) Have Government receiyed any rt'prl'sentatioI. regarding the in-
adequacy of their prl'sl'nt scale of pay and, if so, what action have Gov-
~ m  taken or propose to take in thl' mattl'r T 

(c) If not. why not T 

Mr. A. A. L. Pa.rsons: (a) Menial Staff, who were previously in the 
sen,ice of the Great Indian Peninsula Railway Company, are required to 
suhscribe to the Provident FlInd if dra\'I'ingo Hs, 30 or over. Other menial 
staff are not entitled, or re'-1uired, to suhscribe to the Provident Fund. 
Fifteen days' leaY{' a year is granted to all permanently employee1 IDl'nial 
staff who ha';e eompleted one year's servic{', 

b~ No. 
(c) Does I!ot arl!;e, 

Mr. N. M. Joshi: Ma," I ask why the menials wh() recriyc less than 
Hs. 30 are not asked ~ ib  ~ the Provident Fund 1 

Mr. A. A. L.Parsons :  I helievc, Sir. that Us. 30 is the general limit 
at present, bUL the fJ.uestion of revising that limit is under considera-
tion. 

EVPLOYMENT OF RELIEVING STAJ'F ON THE PERMANENT ESTABLISHMENT or 

THE OFl'ICE OF THE CHIEF AUDITOR, GREAT INDIAN PENINSULA RAILWAY. 

t698. -Mr. H. M. Joshi: (a) What relieving staff, if any, is at 
present employed on the permanent establishment of the Chief Auditor'. 
office. Great Indian Pcnimmla Railway' 

(b) If the answer to (a) be in the negative, do Government propose 
to sanction thl' employment of such staff to enable the employees in 
general to avail themselves of the lea V(' privileges T If not, why not ! 

tFor answer to this question, see an8wer to-qnestion No. 696. 
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PA Y 0)<' THE SUBORDINATE STAFF OF THE OFFICE OF THE CHIEP AUDITOR, 
GREAT INDIAN PENINSULA. RAILWAY. 

t699. -Mr. N. II. 101m: (a) Will Government be pleased to state 
the present /!Cale of pay of the subordinate staff of the Chief Auditor's office, 
Great Indian Peninsllia Railw3Y : 

(b) Is it a fact that the starting salary of a clerk in the G<Jvern-
ment offiees in Bombay other than those of the Railway, is Rs. 60, whereas 
in the Chief Auditor's office it is R ... 40 T 

«:) lIa"e Government received /lny "epresentation from thc staff 
of the Chief Auditor'!! office (Great Indian Peninsula Railway) for the in-
troduction of a time scale of pay alld what action have Government taken in 
the matter, or propo!re to take in thc mattlr? If not, why not' 

NEW LEAVE RULES FOR SUBORDINATES ON RAILWAYS. 

700. *Mr. N. II. Joshi : (a) Will Government be pleased to state 
'",hether it is a fact thnt the Government in reply to starred ~i  No. &69 
of the 11th March 1927 stated "they hoped the new leave rules for rail-
way subordinates will be got out before the end of 1927 " T 

(b) Is it a fact that they havc not been introduced 88 yet , 
(Cl) Is it a fact that the question of revised rules has been under 

consideration pf the Government since 1923 f 
(d) Will Government be ple88ed to state when the new leave rules 

will be got out and introduced , 
Mr. A. A. L. PanoDl : I regret there is nothing I can add at present 

to the reply I gave in February last to the same quest-ions of the Honour-
able Member exeept that Government are endeavouring to find a solution 
in regard to the leave rules for subordinates 'on the East Indian and Great 
Indian PCllinfo;ula Railways apart from the general question of revising t.be 
lea"e rules of all Railways. 

TRANSFER OF MEN FROM THE OFFICE OF THE CalEF AUDITOR, GREAT INDIL"f 
PENINSULA RAILWAY TO THE RAILWAY CLEARING ACCOUNTS OFFICE, DELHI. 

701. "'Mr. N. M. Joahi : (a) How many men have been transferred 
from the Chi('f Auditor's Office, {}reat Indian Peninsula Haihyay, to the 
Railway Clearing Accounts Office, Delhi? 

(II) Is it a faet tlIat the aetual number of staff required for the 
transferred work was not taken over by the Clearing Accounts office 8Rd 
that some men were locally engaged by thc Director! 

(c) If the answer to (b) be in the affirmative, what i" the number 
of men loeally ~ T 

(d) Is it a fact that on account of the staff referred to in (c) hav-
ing been engaged by the Clearing Office, the permanent staff of the Chief 
Auditor's office is being reduced in proportion 1 

Mr. A. A. L. PanoDl: (a) 160. 
(b) Steps had been taken by the Great Indian Pf'ninsula Railway for 

80me time past to keep temporary vacancies unfilled and so reduce the 

IPor a08W'" to thi8 question, Be<' :lnKWI!T to question No. 696. 
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:Actual number of men to be transferred to Delhi, with the result that· 
.out of 224 vacancies, only 160 men were transferred. The rest were 
locally engaged by the Director. 

(c} 64. 
(d) A corresponding number of posts in the Great Indian Peninsula 

Railway have heen b ~h  under reduetion, but, so far as I am aware, 
no permanent t!mploy-ee has been disehargcd On t·his account. 

EsTABLlSIIlfENT OF A BRANCH RAILWAY CLEARING ACCOUNTS OFFICE IN 
MADRAS. 

702. *Mr. N. M. Joshi : (a) Will Government be pleased to state 
whether it is a fact that a branch of the Railway Clearing Accounts Office, 
Delhi, is proposed to be established shortly in Madras T 

(b) Do Government propose to open branches of that office in Bom-
bay, Calcutta and Lucknow T If not, why not' 

Mr. A. A. L. Parsons: (a.) The Railways in Southern India are 
considering the establishment of a branch Railway Clearing Accounts 
Office in Mafiral> and I think it is probable that this will be done. 

(b) No. In a speech whieh I made on the 27th of February 1928 
on a motio!; made by Maulvi lluhammad Yakub during the course of the 
Railway Budgt"t I explained that full advantage of a Clearing Accounts 
Office is not obtained until the .work is concentrated in one ceatral place 
but the length of time which it would take to send documents from the 
Railways in Soutlhern India to Delhi makes it desirllble to establish a 
branch of the office there. 

CENTRALISATION OF THE LOCAL AUDIT OFJ'ICES OF STATE RAILWAYS. 

703. *Mr. N. M. Joshi : (a) Will Government be pleased to state 
whether it is a fact that they propose to centralise the Local Audit Offices 
of the State Railways, and if so, when and at what place ! 

(b) Arc GO\'ernment aware that thc proposal involves the transfer of 
a large number of staff from the ref;peetin; offices and consequent incon-
'l"enience and hardship to them Y Do Government propose to compensate 
Ioluch staff for the same and how ! 

lIr. A. A. L. Parsons: (a) There are proposals to this effect, but it 
has been decided to postpone them for the time beinll until they can be 
fllrther discll,,"'>ed in the Standing Finance Committee for Railways. 

(b) The propnsals will involve the t'l"ansfer of a certain number of 
-clerks frOla other offices, but the conditions on which fluch transfers will 
be made if the proposals are adopted willbe carefully considered. 

GRANT OF CONCESSIONS TO THE STAFF OF THE STATE RAILWAYS AUDIT OFFICE8 
TRANSFERRED TO THE RAILWAY CLEARING ACCOUNTS OFFICE, DELHI. 

704. *Mr. N. M. Joshi : (a) Will Government be pleased to Rtate 
whether it is a fact that Government had granted a bonus of two months' 
pay, subject to a maxinium of Rs. two lmndred. among other p,oncclIRion'> 

1;0 the clerical staff of the offices tranRferred fromCalcntta to Delhi. viz., 
h~ offices of the Accountant General, Central Revenues, the Accountant 

~ ''':' . 
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General, POStH and TelegraphH, and the Director General, P08tH and Tele· 
graphs, in 1925 and 1926 f . 

(b) Is it a fact that this concession was not granted to the staff 
of the State il ~  AUflit OffiCC1 traTl!ifl'l'rl'd to the Clearing Accounts 
Oftice, Delhi, although prayed for f 

(c) If the answer to part (b) be in the affirmative, do Government 
propose to consider their decision in the matter f If not, why not f 

1Ir. A. A. L. PanoDl: (a) Yes. 
(b) Yes. 
(c) No. Government consider that the concessions already granted 

arc adequate. 

APPOINTKENT OF MR. J. METRAIS, AN ANGLO-INDIAN, AS A1: AUDIT INSPECTOR 
IN THE OFFICE OF THE CHIEF AUDITOR, GREAT INDIAN PENINSULA RAIL 
WAY. 

t705. -Mr. N ... Joshi: (a) Will Government be pleased to state 
whether it is a faet that one Mr. J. l\Iethais, an Angl()-Indian, was 
appointed as an Audit Inspector in the Chief Auditor's Office in 1925 f 

(b) Is it a fact that as a result of serious complaints from the Divi-
sional Officers of the Great Indian Peninsula and Madras and Southern 
Mahratta Railways against him and h ~  on account of misconduct he 
was degraded and allowed to remain at; Il clerk in 1926 , 

(c) Is it a fact that ~  some time he was twice promoted to higher 
grades in snpersession of several capable Indian subordinates despite hia 
bad record , 

(d) If the answer to part (c) be in the affirmative, do Government 
propose to put a stop to this , 

DISKlSSA.L OR DI8CllABGE OF EMPLOYEES 01' THE BENGAL AND NORTH WESTEJUf 
R.u!.WAY. 

706 *Mr. N. lW. Joshi : (0) Will Government be pleased to state-
if it is a fact that on the Bengal and North Westem Railway when any 
railway servant is dismissed or diseharged no reason for his dimlissal or 
disebarge is communicated to him , 

(b) If the answer to (a) be in the affirmative, will they be pleased. to' 
state the reason for it , 

1Ir. A. A. L. PanoDl: (a) and (b). No employee is dismissed or dis-
("harged on the Bengal and Nortb Western Railway, without enquiry or 
the I&Dction of a senior official and without his being made aware of the 
r"a80ns. 

In certain cases in the interests of the men themselves the reasoos are 
not entered on their certificates. 

1Ir. Gap·PnIad Bbwh : Are Gonrnment aware h~  DO definite rules 
are pl"flllCribed on the Benp:al and North We&ternRailw8Y for proper 
representation of individual grievances of railway se"ants , 

1&. A. A. L. PanoDi : No, Sir. 
U'or anawer to uu. queatioa, _ .... _ w ~ i m No. a96. 



1064 LEGISLATIVE ASSEMIlLY. [20TH SEPT. 1928. 

SUPPLY TO E'tPLOYEES ().F THE BENGAL AND NORTH WESTERN RAlLWAY OF 
THEIR SERVICE AGREEMENTS. 

707 *Mr. N. M. Joshi : (a) Will Government be pleased to state 
if the railway servants on the Bengal and .."Ilorth Western Railway are sup-
plied with a copy of the service <l:rreelllent bond they execute with the 
il ~  , 

(b) If the answer to (a) be in the negative, will they be pleased to 
state if they propose to do so T . • 

Mr. A. A. L. Parsons: (0) No. 
(b) Th('re is no objection to an employee being supplied with a copy 

(,I his serviee ag-ret'Illent should he desire it. 

ABOLITION OF THR EXISTING TRAINING ScHOOLS AT LoVEDALE AND COONOOR. 

708 *Mr. N. M. Joshi: "Will GO\'ernment Ill' pleased to state 
whether they hue issued orders to the Postmaster General, Madras Circle, 
.abolishing the existing training schools at Lovedale and Coonoor T If so, 
from what date ! 

The Honourable Mr. A. C. JllcWattera : With your permission, Sir, I 
shall answer questions, 708 and 709 together. Orders have been issued 
terminating the existing agreements between these schools and the Posts 
Dnd l ~ h  Department with effect from th(' 1st September 1929. On 
receipt of a representation frOID the Postmaster-Genernl, Madras, that 
the special courses of training for recruits for the Telegraph Department 
terminated at these Schools in Dt'cember and September respectively. an 
eXTension (If time has been allowed in the case of the Coonoor School up 
to the midJle of September 1929 and in the case of the Loyedale l::>chool up 
to the end of December 1929. 

EXTENSION OF TIME FOR THE TERMINATION OF THE AGREEMENTS WITH THE 
TRAINING ScHOOLS AT LoVEDALE AND COONOOR. 

t709. -:Mr. N. M. Joshi : (a) Will Government be pleased to state 
whether they have received any communication from the Postmaster 
General, . Madras Circle, recommending to the Director General extension 
for the training h l~ at Lovedale and Coonoor T 

(b) If the am;wer to the above be in the affirmative, will Government 
be pleased to state on what grounds the Head of the Circle h~ recommend-
ed their extension T 

ltECOMKENDATIONS OF THE LEE CoJOlI881ON RELATING TO ApPOINTJIENTS 
TO THE INDIAN CIVIL SERVICE BY PROMOTIONS FROM THE PROVINCiAL 
8UVIeD. 

710. *Mr. It. C. Neogy : (a) With reference to the unanimous recom-
mendation made by the Lee Commission that the rate of promotion from the 
Provincial Civil ServiceS to the Superior Civil Service appointments should 
be increased, and that " 20 per cent. of the recruits should be obtained from 
that source in future ", will Government be pleased to state, on the basis of the 
latcat figures availaltle, as to how far thisreeommend.ation has been.given 

tFor auw8f to thia queHioa, 8M aDIlfer to qM8f;ien No. 708. 
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ef'feet to in eaeh provinee. lind to what extent the positinn of the -Iudicial and 
Exeeutiye branehes, respectively, of the Provincial Civil HCrYiec in each 

i ~  has improved in comparison with the position tbat obtained pre-
viousto the snid recommendation? .[ ... 

(11) If full effed has not yet been gi "en to the said recommeBdation, 
will GovernDlC1lt be pleased to state the ~ therefor, Clll.1 their future 
i ~  in the matter? . 

(c) Have Government ~i  any representations from members of 
the Provincial Civil Services on this mntter ; and if so, what action has been 
taken thl'reon , 

The Honourable 1tIr. J. Crerar: (a) r lay on the table a statement 
whieh gives thc information required. 

(b) I would refer the Honourable Member to the reply given by my 
IIJ'edecessor to part (c) of his quefttion of the 24th March 1926. 

(c) The only representation that Governmentha",e rece!ved on the 
suhject is one submitted by the Bengal Civil Sen.-ice (JUdicial) Association 
in 1926. It WIiS duly taken into consideration in settling the programme 
to be followed in increusin!!, the number of listoed pOfstsin the Bengal 
Presidency, and a8 a rt>sult it was decided to fill by prflInotion of members 
oftbe Dengal Civil Service (Judkial) all the posts which remaiDed to be 
liat-ed on the Judieial side in that Prt>sidency·. 
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ApPOINT)(ENT OF HIGH CoURT JUDGES FROIl THE RANKS OF THE PROVINOLU... 
CIVIL SERVICE. 

711 *1Ir. X. O.lfeogy: (a) Will Government be pleased to state their 
policy in regard to the appointment of High Court Judges from the ranb. 
of the Provincial Civil Service, in the different provinces , 

(1)) How many Judgeships in the Calcutta High Court have been 
conferred op ~ 1b  of the Provincial Civil Service so far, and for what 
period in each ease , 

(c) Is it a fact that in some other High Courts the claims of the Pro-
vincial Civil Service to Judgeships have received better recognition f 

• (d) Has the q.uestion of conferring at least one permanent Judgeship 
m the Calcutta HIgh Court on members of the Provincial Civil Service 
ever been considered by Government' If so, when and with what result , 

The lIonourable 111'.1. ererar: (a.) The Honourtble Member is refer-
red to tile answer given in this House to Mr. Goswami's question, printed 
on page 663 of Volume IV of the Assembly Debates of 18th February 
1924. 

(1)) Four, so far as we have been able to ascertain from our records. 
One in 18R3 for a short period ; one in 1913 for 5 months and 4 days ; one 
in 1920 for one month ; and one this year for 3 months and 24 days. 

(c) Therc are Judges appointed from the Provincial Service in the 
Madras, Allahabad, Lahore and Rangoon High Courts. 

(d) Permanenil appointmcnts to the High Court are made by His 
Majesty under section 101 of the Government of India Act. The main 
eonsideration is efficiency, as is stated in the reply I have quoted. Sub-
ject to this, the claims of members of the judicial branch of tile Bengal 
Civil Service no less than those of members of other classes from which 
High Court Judges are recruited receive due consideration. 

SHORTAGE OF OFFICERS IN TIlE INDIAN MBDICAL SERVI<lE. 

712 *LieuMJ1&JIt...Oolonel B. A. J. Gidney: (a) Will Government be 
pleased to inform this House if the I. M. 8. cadre is under strength f 

(") If the answer to (a) is in the affirmative-
(i) To what extent would this shortage of officers affect the medica! 

needs of the Indian Army in the event of its mobilisatiOD , 
(ii) What steps are Government taking to remedy the situation both 

in India and England f 

1Ir. G ... YOUDI: (a) Yes, Sir. 
(b) (i) The shorta,e has. been made up by enlisting the ~i  o£ 

temporary eommissioned medleal officers who would be avaIlable on 
mobilization. 

(it) Every endeavour ill being made to stimulate recruitment and 
bring the sernce up to atreDgt.h. 
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ADMTSSION OJ' MEIIBEB8 01" TIlE INDIAN MEDICAL DBPARTllENT TO THE INDIAN 

MEDICAL SERVICE. 

n3.1 *LieuteDaDt-Oolonel B. A. J. Gidney: (a)· Is it a fact that 
suitable candidates are not procurable in England for the I. M. S. t 

(b) If this is so, do Government propose to considel', in addition to 
any other measures, the advisability of filling up a certain number of these 
vacancies by admitting BritiHh qualified members of the I. M. D., allowing 
eertain war service concessions for those who are slightly over the maximum 
age' 
Mr. G. II. Young: (a) At the present moment imitable candidates 

arl! not forthcoming in sufficient numbers. 

(b) Th(' selection of candidates for permanent commissions in the 
lll/lian Medical Service is made by Selection Boards in England and India. 
For some years it has been open to members of the Indian Medical Depart-
lIlt'nt at any time before they reach the age limit to apply ~  appoihtment 
to the Indian Medical Service. Several of them have done so and have 
been appointed. 

DIFI"ICULTY IN SUPPLYING THE CIVIL MEDICAL DEPARTMENT WITH OFl"lCERS 

FRO)( THE MILITARY BRANCH OF THE INDIAN MEDICAL SERVICE. 

714. "'Lieutenant-Colonel B. A. J. Gidney: (a) Is it a fact that 
owing to the cadre of the I. M. S. being under !>1ren.,ath the Director, Medical 
Hervices, India, is unable to f>upply officers from the Military Branch of the 
1. M. S. to filll about 40 vacancies in the Civil Medical Department! 

(b) If so, what action do Government intend to take to remedy the 
position' 

Mr. G. M. Young: (u) It is lIrue that the military authorities are 
finding it increasingly difficult to supply the full requirements of the 
Civil Depnr1ntent in the way of European I. It!. S. officers, but I do not 
think that the shortage amounts to all mllny as 40. 

(h) 1 wo111(1 refer the Honourable Mt'mber to tht' l~  I have 
~i  to part (b) (ii) of his question No. 712. 

SHORTAGE OF OFFIOERS IN THE INDIAN MEDICAL DEPARTlIIENT. 

711>. *Lieutenant-Oolonel B . .6.. J. Gidney: (a) Is it a filet that 
T. l\f. D. cadre is much under strength f If so, to what extent and how 
would this affect the medical needs of the British Army in the event of it" 
mobilisation f 

(b) If the answer to the first part of (a) is in the affirmative, what 
action do Government propose to take to remedy the situation , 

1Ir. G. II. Young: (a) No, Sir. The AR.<;istant SurgeoD8' Branch of 
'he Indian lIedical ~ m  is at present up to full strength. The 
l'tHllaininlr part of the queRtion does not arise. 

(b) The question does not arise. 

Lieut.-Oolonel B. A. J. Gidney : Does the full strenlrth include the 
Il'uve rest' I've , 

Mr. G. M. Young: Till' cadre is up to its full strength. 
L145LA D 
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8110B'UG:K 01' OnroBB8 IN TBB INDI.Alq' KBDroAL J)sp.A.ltTlOllT. 

716. ·Lieutenant-Oolonel B. A. J. Gidney: (a) Is it a fact that 
owing to the Department being 'under'-stJ!l8ngtb . the Director, ·Medieal Ser-
vices, India, has had to refuse the services of many Military Assistant Sur-
geons to supply the pressing cjl'il ~ of '\arious Provinces, in the RaH-
ways, Civil Medical Services and the Jail Department T 

(b) If this is so, what steps do (ffivernment intend taking to reme(ly 
the position and, are they prepared agftiu to advertise for the re-employment 
of suitable axed and ex-I. M. D. men T 

1Ir. G .•. Young: (a) As I have just stated, the Department as Il 
whole is not under strength. At the present moment the number of 
Assistant· Surgeons in military employ is just short of requirements, and 
the Civil Departments therefore have rather more than their share. 

(b) Does not arise. But I may add for the information of the 
Honourable Member that suitable ex-officers of the Indian Medical De-
partment arc being re-employed where necessary. 

BDUOATION.u. QuALmOATIONB :roB AnJlIBBION INTO THE INDIAN MEDIOAL 
DBPABTilBNT. 

71T. *Lieutenant-Oolonel B. A. J. Gidney: (a) Is it a fact that 
in accepting the Senior Cambridge educational qualification for admission 
into the I. M. D., (ffivernment demand that sucb students must have 
obtained a credit pass in English, mathematics and a classical language T 

(b) If the answer to (a) is in the affirmative. will Government state 
if it is a fact that no such special knowledge, particularly in a classical 
language, is required from a candidate who has paSRed tohe I. A. or I. Sc. 
examination' 

(c) If this is so, do Government propose to reconsider the situation and 
accept Senior Cambridge passed candidates who have not obtained these 
credit passes , 

1Ir. G ... Young: (a) A credit pass in these subjects is demanded 
by the examining bodies. . 

(b) 1'1 pass with credit in any of the subjects mentioned in part (a) 
is not essential for candidates who possess Intermediate Science. qualifi-
eations. A pass in the Intermediate Arts Examination is not sufficient 
for admission to the Indian :M:edical Department. 

. (0) The standard of preliminary educational qualifications is not 
fued by GovemJllent but by the examining bodie!!, thafJ is to say, the 
State Medical Fae:ulty of Bengal and the Board of Examiners, Madras. 

Lieut.-OolO1le1 B. A. J. Gidney: Will h~ Honourable Member kindly 
a.Jdress the examining body or college and ask them to accept the Senior 
Cambridge pass, in view of the fact that credits in these subjects are not 
required for the higher Degrees, c.g., I. A. and I. Sc. 

1Ir. G .•. Young: I will convey this question and aWlWer, as well 
&II the Honourable Member's supplementary question, to the 8Xa.miuing 
bodies. 
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EKPLOTKEllT 01' AssISTANT SUBGBONB WITH BBlTIBH JUDICAL QuALmCA.TIOKB 
AS MEDICAL OnICEB8 OJ' BBlTIBH STA.TlON HOSPITALS. 

. 718. "'LieuteDaDt-OoloDel B . .A.. I. GidDey : Will Government state 
whether in 1926-27, tb,e Director, Medical Services, India, issued order to 
the varioUfj Commands, requesting Officers Commanding British Station 
Hospitals, to utilise the services of the British qualified Military Assistant 
Surgeons of the I. M. D. ali Medical OfficerH of theHe Hospitals T If 80, 
has this order been carried out and to what extent' If not, why not f 

Mr. G: II. Yoaug : There were no definite orders on the subject but a 
circular was ilmued in May 1926 suggesting that Assistant Surgeons with 
British medical qualifications should be employed on such duties as would 
permit of the fullest use of thcir professional attainments. There are at 
present 12 Assistant Surgeons with British qualificat!ons in military 
employ and they are all employed in posts suitable to thcir qualifications. 

Lieut.-Oolonel B. A. J. GiclDey : May I enquire what precisely those 
posts are' 

lIIr. G. M. Young: I am informed that one of these Assistant 
Surgeons is in charge of the Military Hospital at Purandhar, four are 
attached to British Military Hospitals, and the others are in special ap-
pointments, e.g., factories, arsenals, etc. 

Lieut.-OoloDel B. A. I. GiclDey : Are those appointments usually held 
by medical officers of the R. A. M. C. , 

Mr. G. II. Young: I am afraid I must ask for notice of that questioB. 

ADlIIBSlON OJ' ABSIsTANT SUBGBONS WITH BBlTIBH MEDICAL QuA.LII'ICATlONB 
IlfTO PRoVINCIAL CIvn. MBDICAL SBBVlCEB. 

719. *Lieutenut-Oolone1 B . .A.. I. Gidney: (a) In view of the faet 
that certain Provinces have closed their doors to the employment of I. M. D. 
men in their Civil Medical Services, will Government inform this House 
whether this exclusion is a post-reform measure and is the result of 
Indianisation about which Resolutions were passed by Provincial Legi8la-
tures T 

(b) If so, do Government propose to address the Provincial Govern-
ments with a view to their consenting to receive British qualified Military 
Assist8llt Surgeons into their Civil Medical Services , 

Mr. G. II. Young: (a) The Government of India understand that 
only one Local Government has decided not flo employ Indian Medical 
Department officers in its provincial medical service in future. Some 
IJo('al Governments have decided to reduce the number of posts previously 
rescl'\'ed for Indian Medical Department officers, but such reduction is to 
be effected gradually and the rights of officers already in proTincial 
employ are, so far as possible, to be safeguarded. 

(b) As the Honourable Member will gathcr from the answer to 
the first part of this question, the Government of India have been in cor-
respondence with Local Governments on the subject. The matter is, how-
ever, entirely within the discretion of Local Governments. 

Lieut;-Oolonel B. A. I. GiclDey: The Honourable Member has 
stated that there is only one Provincial Government which has closed 
its doors to the employment of Indian Medical Department for provin-
~ . ~ 
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cial medical employ, whereas I understand that two Provincial Govern-
ments have done so and more are to follow. Would the Honourable 
Member kindly enquire whether the Punjab Goven,unent and also the 
United Provinces Go,'ernment havc closed their doors to the employ-
ment of Iudian Medical Department officers in their respective provin-
cial medical services T 

Mr. G. II. Young: The two Gov£'rnments mentioned by my Honour-
able friend have not reached a d£'finite decision with regard to this 
matter. Sn far as th£' Government of India are aware, only one' Provincial 
Government has decided not to employ Indian Medical Department 
officers in its provincial medical service in future. 

Pandit Birday Hath Xunzru: I understand that the United 
Provinces Government decided long ago not to recruit any mor£' Indian 
Medical Department officers to their civil medical service. 

lIIIr. G. II. Young: So far as I am aware that decision has not been 
conveyed to the Government of India. 

Pa.udit Birday HathXUDZl'1l: Are Government aware that the 
Minister oeLocal Self-government announced in the United Provinces 
Couneil in 1922 or 1923 that the Government of India had agreed not to 
compel Local Governments to take in I. M. D. officers for appointment 
as Civil Surgeons and to posts of the same standard. 

Mr. G. S. Bajpai: With your permission, Sir, I shall answer that 
question. My Honourable friend is absolutely correct in stating that the 
Minister for Local Self-Government announced, I think it was in 1922, 
in the United Provinces Council that the Governm'ent of India agreed 
not to compel Local Governtnents to employ any more I. M. D. officers, 
but I understand that they ha ... ·e not decided not to take I. M. D.officers 
on their own initiative if they choose to do so in future. 

Pa.ndit Birday Hath Kmua"1l: Are Governmcnt aware that Pandit 
Jagat Narain said that while the rights of the existing I. M. D. men in 
the civil medical service would be respected in future, no more I. M, D. men 
would be recruited T 

1Ir. G. S. Bajpai: The position is that the Local Government do 
not aecept the position that the ~  of India should compel 

. them not to employ any more I. M. D. officers. As far as Pandit ~  
Narain '8 statement is concerned, namely, committing the United 
Provinces Government not to employ any more I. M. D. officers in future, 
I am not in a position to say anything abont that, 

Lieut.-Oolonel B. A. J. Gidney: With reference to his reply, will 
the Honourable Member pIe aRe Rtate whether such inactivity on the 
part of the Government of India is or is not contrary to the Instru-
ment of Instructions contained in the Government of India Act of 1919. 
and contrary to paragraph 346 of the Montford Report, i·e., the protec-
tion of minority communities, e.g., the employment of the I. M. D. in 
these two provinces, and if so, will the Government of India be 80 
good as to address the Provincial Governments on this matter t 

Mr. G. S. Bajp&i: I have not followed the Honourable Member's 
question, but I do not see how the protection of minority communities' 
interests arise in this case. 
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P&ndit Birday Nath J[unzru: With reference to the question of 
racial discrimination, are Government aware that Indians are not ad-
mitted into the Indian Medical Department T 

(No reply.) 
P&ndit Birday Bath ltUJlD11: The Ilonourable the Army Secretary 

stated that the Government of India were in ~  with 
the Local Governments in regard to the employment of Indian Medical 
Department officers in civil employ. II! it intended to compel any Local 
Government to employ officers of the I. M. D. in higher civil medical 
posts , 

Mr. G .•. Ba.jpai: I think I can state that the Government of 
India have no intention of compelling any Local Government to em-
ploy any I. M. D. officers if they do not wish to . 

•. G .•. Young: I should like to answer that question, also. 
If the Honourable Member had listened to my previous answer he 
would not have put it. I did not say that the Government of India 
were in correspondence with Local Governments, with regard to their 
employment of I. M. D. officers in civil posts. What I said was, " As 
the Honourable Member will gather from the answer to the first part 
of this question, the Government of India have been in correspondence 
with Local m ~ on the Hubject. The matter is, however, en-
tirely within the discretion of Local Governments." 

PUBLICATION 01' TIIB NBEDJIAJI RBPOBT 0If TBlIl RAILWAY JUDI()j,'[, SD-
VICE. 

720. *LieuteDaD.t-Oolone1 B .. A. I. Gidney: Will Government please 
state whether and when it proposes to publish the Needham Report on the 
Railway Medical Service 7 • 

lIIr.A. A. L. Panons: The Report is a purely departmental 
publieation, and it is not intended to publish it. 

LieuteD&Dt-Ool B. A.. J. Gidney: May I ask the Honourable Mem-
ber why the report has not been published T 

Mr. A. A. L. Parsons: Because it is a purely departmental pub. 
lication. 

Li8Utell&Dt-Ool. R. A.. I. Gidney: May I ask the Honourable Mem-
ber whether the Legislative Assembly has not voted the expenses in 
connection with that report , 

Mr. A.. A. L. P&r8ons: I assume that is so, but it does notneces-
sarily follow that the report should be publiBhed. 

PRESENT STuNGTH OF TIm INDIAN ARMY NUB8IN9 SuVICB. 

721. *LieuteDant-Oelcmel B .•. I. GidMy: (a) Will Government 
pleaae inform this House of the present strength of the Indian .Army 
Nursing Service and if it is adequate for the needs of the Army in the event 
of its mobilisation , 

(b) lIow many nurses were adnlitted into it during the- years 1926-
27' . ,. 

(c) Is it the intention of Government toinJrease thecadi-e ·of this 
Service' 
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Mr. G. 111. YOllDg: la). 55. This number represents 
strength O'f the peace establishment, and is nO't intended to' 
full needs O'f the Army O'n mO'bilizatiO'n. 

(b) 18. 

the tO'tal 
meet the 

(c) NO', Sir, but Government are cO'nsidering the questiO'n O'f rais-
ing a reserve O'f nurses in India. 
INFoR1U.T10N RBLATiNG TO DETAILS OF ExPENSES REQUIRED BY THE INCOME-

TAX AUTBORITIE8 OOM AsSE88EES. 

722. *Mr. H. G. Oocke: (a) Are GO'vernment aware O'f the grO'wing 
practice O'f the IncO'me-tax authO'ritiesto require aS8eSlleeS, taxable under 
the head" Business ", to' give details O'f their expenses, such as interest, 
brokerage, cO'mmissiO'n, ete., to' the extent O'f requiring them to supply the 
names and addresses O'f the recipients O'f such interest, brokerage, etc., and 
the amO'unts paid to' each, with the admitted O'bject O'f enabling such third 
parties to' be assessed fO'r incO'me which O'therwise might escape assess-
ment' 

(b) Under what sectiO'n O'f the Act are such details called fO'r T 
. (c) DO' GO'vernment propose to issue instructiO'ns that where infO'rma-

tiO'n as to' names and addresses are refused by the assessee, the expense will 
lOtill be allO'wed as a business deductiO'n, if satisfied O'therwise that it has been 
genuinely incurred , 

The HODoun.ble Sir BhupeDdra Bath 1Iitra.: (a) SO' far as re-
lates to' paymcnts O'f cO'mmissiO'n, and the like, which fall within the 
definitiO'n O'f " Salaries", the practice described is necessary in O'rder 
to' secure the O'bservance O'f the prO'visiO'ns O'f sectiO'n 21 O'f the ·Indian 
IncO'me-tax Act, 1922. So far as relates to' payments such as interest, 
which, when received by the payee, dO' nO't fall within the definitiO'n O'f 
" Salaries", hut which the Income-tax Officcr has to' examine in cO'n-
nectiO'n with the grant O'f business deductiO'nsin the assessment O'f the 
O'riginal assessee&, the GO'vernment O'f India have nO' infO'rmatiO'n as to' 

, the existence O'f the practice described, and whether, if it exists, it is 
a grO'wing practice; but they will call fO'r reports upO'n the subject 
from the CO'mmissiO'ners O'f Income-tax. 

(b) The HO'nO'urable Member is referred to' sectiO'ns 21, 22 (4), 
23 (2) and 370'f the Indian Income-tax Act; and 

(c) The GO'vernment O'f India will cO'nsider whether it is nece88&ry 
to' issue any instructiO'ns when they have received the repO'rts referred 
to in my answer to' part (a). . 

Mr. Vieira Sagar Pandya: I am sO'rry I have nO'tbeen able to' 
fO'llO'w the answer to' the first part. Will the HO'nO'urable Member 
kindly repeat his answer to' the first part , 

• The .Honourable Sir .... ndra Bath IItka: My HO'nourable 
frIend WIll be able to' fO'llO'w it when he sees it in print later O'n in the 
O'fficial debates. 

AnIll88ION o:r lNnIAN BoYS INTO THE RAILWAY ENGINEERING SEaVlCE. 

~  -Mr. Sarabbai BemobNUI Baji : (a) Have any cO'mpiaint8 been 
!ecelved by GO'vernment regarding rules fO'r admissiO'n O'f Indian bOyl; 
mtO' the Railway Engineering Seryice 1 
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(b) Is it a fact, that the Public Servi('e CoJllJtli.sijion requires that thc 
candidate should have p8l!8ed in their Science examination before ~ l 

ing 20 ycars f 

(c) Is it a fact that the age of candidate!! ill calculated from lilt 
J.anuary of any particular year T 

(d) Are Government aware that the results of University examina-
tions in India are declared in the months of :May and June f If so, are 
Government aware of hsnlHhips to candidate!! caused by their p8ll&ing 
examinations in May . and their eompetitive age being calculated from 
January f 

(e) Do Government propose to take necessary step to remove the an0-
maly prevailing now f 
Mr. A.. A. L. PU'IODI: (a) No. 

(b) and (c). Under the rules candidates for the Mechanical En-
gineering, Transportation (Power) and Electrical Engineering Depart-
ments must be under 19 years of age on the 1st of January of the year 
in whieh the selection is to be made. 

(d) and (e). Government are not aware that the present date for 
calculating the age for this purpose causes any hardship, but they will 
obtain the advice of the Public Service Commission. 

DETENTION OF THE 19 Up AND 20 DOWN ExPRESS Tlunfs AT PATUANDA 

MA.HABIBA. RoAD STATION. 

724. -1&. 8ar&bhai BanchaDd Haji : (a) Are Government aware that 
Patuanda ?!Iahabira Road railway ~ i  i~ a great pilgrimage centre for 
the JainH f , 

(b) Is it a fact that the Bombay, Baroda and Central India Railway 
authorities have up till now refused to stop the 19 Up and 20 Down 
Express trains at that station during the Mela Week about the month of 
April on the ground that these trains " are intended for people making 
long journeys who require quick transit " f 

(c) If the answers to part (b) are in the affirmative, do Government 
propose to take the necC888ry action to dord all conveniences to those pil-
grims who proceed to the above station during the Mela period f 

(d) If the answer to (c) is in the affirmative, do Government propose to 
issue orders to the railway authorities to detain the 19 Up and 20 Down 
Express trains for three minutes to enabJc·pMSengers destined for Patwmda 
to alight there, and to make that detention permanent f 

Mr. A.. A.. t. ParsoDl: (Il) Patuanda is a pilgrim centre. From 
the latest information in the possession of Government (which is not, 
however, very recent) it attracts between 5,000 and 6,000 pilgrims. 

(b), (c) and (d). When this matter was last raised by a question 
in this House in 1924, it was ascertained that the railway administration 
had stopped 19 Up and 20 Down Express trains during the period of 
. the annual gathermg in order to enable passengers to alight. Govern-
ment have BOt heard that this ~ m  has been terminated, but 
have enquired from the Agent of the Bombay, Baroda and Central 
India Railway, and will let the Honourable Member know what the 
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present position is. l<"'or the reason mentioned by the Honourable Mem-
ber in part (b) of his question, they are not prepared to press the rail-
way administration to stop these trains at Patuanda' except during the 
l\lela period. 

EFFECT OF THE INDIAN TARIFF (COTTON YARN AMENDMENT) ACT ON THE 
IIANDLOOM INDUSTRY. 

125. ·lIIr. J[. O. Keogy : (a) Will Government be pleased to state 
whetbf'f they addressed the Provincial Governments ~ i  them to have 
special inquiries instituted as to the actual effect of the increalle that '\"as 
made last autumn in the import duty- on certain counts of cotton yarn, 
upon the handloom industry, in accordance with the recommendation of 
the SeIPet Committee on the Indian Tariff (Cotton Yarn Amendment) 
Bill of 1927 , 

(b) If so, will Gove.rnment be pleased to lay on the table the reports, 
which they may have received on the subject from the Provincial GO\'ern-
ment.s ! 

'1'Ile Bonoaral:tle Sir Gearge BaiDy: ( a) Yes. 
(b) A copy of the replies so far received will be placed in the 

Library. 

Scmnm FOR A PRoVINCIAL H08PITAL AT PESBAW AB. 

726. *Dr. B. 8. Jioonje: (a) Are Government aware of a scheme 
for a provincial hospital at Peshawar for the North-West Frontier Pro· 
vince Y 

(b) If so, how far has the scheme been completed and how much of it 
is yet incomplete , 

(c) So far what donations, if any, have been made for the sehellLe by 
the people and the Municipalities of the Province, the Provinoial Govern-
ment and the (iQvernment of India , 

(d) What amount has been so far spent on the bllildiDp and whl1.t more 
is e;,.timated to be required for the eompletiOll of the scheme , 

The Honourable Itr. 3. Crerar: (a) Yes, Sir. 

(b) and (d). The totaloost of the building scheme is Rs. 8 lakhs, (,f 
whieh work to the extent of &S. 5,64,000 bas been cmnpleted. 

(c) The grants uJ) to date are-

Peshawar Municipality 
Central Revenues 
Public subscriptions 
Lord and Lady Reading 

Rs. 
3,10,000 
2,50,000 
1,31,646 

50,000 

7,41,646 
1.'---
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GaANTS KADE BY THE LocAL GOVERNMENT ANJJ TIlE GOVERNMENT OF 
INDIA TOWABJl8 TIlE COMPLETION OF THE PaOVINCIAL HOSPITAL AT 
PESHAWAR. 

727. ·Dr. B. S.lII00nje : (a) What grant, if any, has been made by tlte 
Local Government amI the Govl'rnment of India toward" the m l ~ i  of 
the North-West }<'rontier provincial hosp:1n] huilding !icheme during last 
y~  . 

(b) What grant, if any, do Government propose to mllke in the next 
year's Budget' 

The Honourable Mr. I. Crerar: (a) RH. 2,50,000 up to date. 
(b) Is under conHideration. 

ANNUAL AMOUNT REQUIRED paR THE MAINTENANCE 0' THE PROVINCIAL 
HOSPITAL AT PESHAWAR. 

728. ·Dr. B. S .• oonje : (a) What is the estimated annual amount re-
quired for the maintenance of the proviucial hOHpital at Peshawar 1 

(") What portions of it are contributed annnally by the Provincial 
~hl i 8 i i  the Provincial Government and the Government of India ? 

The Honourable Mr. I. Crerar: Rs. 63,000, of which the Peshawar 
l\lunicipality pay Rs. 43,000 and Government pay the rest. Maintenance 
charges will be considerably more when the scheme is completed. 

DoNATION BY THE GoVERNMENT OF INOlA TO TIlE PROVINCIAL HOSPITAL AT 
PESHAWAR. 

729. ·Dr. B. S. ltIoonje : (0) Are the Government of India prepared 
to make a fresh donation towards the eomplelion of the provincial hospital 
buildings at Peshawar and also inerc8s!' i ~ yearly grant to IDake up a 
substantial portion of the deficit in the maintenance charges 1 

(b) Are Government aware of tht' fact that this hospital is likely to 
be greatly taken advantage of by the trans-frontier border tribes and to 

~ al" 8 great humanising instituticm t 
(c) Is it not true that there .is no hospital accommodation in Pesha-

war for middle and upper elass Indians ~ 
The Honourable JIIr. I. Crerar: (a) Is under consideration. 
(b) Government are fully aware. 
(c) Yes, Sir. Hospital accommodation for middle and upper class 

Indians is however. provided in the new hospital under cOJ)Btructj()n. 

CODlnCATlON OP T1IB HINDU LAw. 
130. -sir Bari Singh Oour : With reference to the recommendation 

of thc Select C{)IDmittee appoiDted to report on the Hindu Coparcener'l1 
Liability Bill, and a similar recommendation m!\rlE' in two ResolutionR passed 
by the Leg-islative .Assembly and the Council of 8tate lind embodied in the 
Heport of the Civil ~1 i  Committee, will Goyernntent be pleased to state 
what action they have taken or propose to take'io give effect to these 
recommendations for the codification of the Hinn.u Law f 
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The Honourable Mr. J. Crerar: I think the suggestions in the 
ilollourable Member's question are not quite borne out by the Select 
Committee recommendations. The Select Committee on the Bill to 
which the Honourable Member refers made no definite recommenda-
tions for the codification of the Hindu Law. They pointed out that 
the criticisms of the Bill contained in the opinions which had been 
received amply illustrated the enormous difficulties which would beset 
an attempt to codify even one portion of the Hindu Law. They went 
on to add that even if such a measure of partial condification were to 
be carried out it must be entrusted to an expert committee sitting 
continuously for a long period. Nor did the Civil Justice Committee 
make any such recommendation as is suggested. They gave their 
opinion that so far as Hindu L&w is concerned the project of a code 
should not be rejected as impracticable from a purely legal point of 
view, provided that the attempt was made by stages. They went on 
to add that the attempt if carefully made was quite likely to be suc-
cessful in some branches and almost abortive in others. They further 
added that "for the limited purposes of this committee a recom-
mendation that Hindu Law should be codified would be entirely mis-
conceived. That we have made even a few observations on the sub-
ject is due solely to the consideration that slap-dash codification would 
do immeasurable harm. We would not willingly be understood to 
regard with prejudice the ultimate chances of a tentative and care-
fully constructed scheme, designed with due appreciation of the length 
and difficulty of the task". The Honourable Member will I think agree 
on further reconsideration that this cannot be regarded as any recom-
mendation and certainly not a strong recommendation for the codifica-
tion of the Hindu Law. Further, the Resolutions on the subject which 
were moved in this House and in the Council of State in March, 1921, 
were with the permission of the two Houses withdrawn on Government 
undertaking to consult Local Governments. The opinions received were 
overwhelmingly against codification. Government therefore have not 
taken any further steps. 

1>mEcT RAILWAY RoUTK PlIO .. MADRAS TO PEsHAWAR. 

731. 6Sir Bari Singh Gour : (a) Will Government be pleased to state 
whE'n th(' Madras-PeHhawar direct route was completed for traffic' 

(11) And when the direct passenger service will commence , 
(c) And what reasons have led to the delay in commencing before now 1 

Mr. A. A. L. PanoDa: (6) and (b). This route was opened for 
goods traffic on the 1st of May, 1928, and it is hoped that it will be 
opened for passenger traftic at the beginning of October. 

(c) The last section of the new ~ i b  to Balharshab 
section-has high bankll of black cotton soil, and until it is known 
how these banks will stand up to monsoon conditions, it W8!'l con-
sidered undesirable to run passenger trains over it . 

. Mr. R. K. Sh&mnukham Ohetty : Is it proposed to run a through 
tram from Madras to Peshawar or at any rate from Madras to Delhi 
by this route T 
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Mr . .6. . .6.. L. PIoI'IODI : I cannot give the Honourable Member from 
memory the exact information which he wants. But it is certainly pro-
posed to run a through express or mail train from Madras to Delhi, if 
not on to Peshawar. When the line is in fit condition, we are think-
ing of running a train more or less on the model at the Imperial Indian 
MaiL-

Mr. Vidya 8apr Paudy&.: When the new route is open, will the 
Honourable Memberd of this House coming from Madras be allowed the 
option of travelling via Bombay or Calcutta a8 hitherto 1 (Laughter). 

MBIIOBIAL OF MAUNG BA OBN, LATE INSPECTOR OF INCOME-TAX, BAZAR CmcLE, 
RANGOON. 

732. ·V. Tok Kyi: (0) Will Government be pleased to I>tate 
if they have considered the memorial dated the 21st August 1921:1 submitteu 
by Maung Ba Obn, late Inspector of Im'orne-tax, Bazaar Circle, Rangoon, 
who has been removed from his appointment for the alleged attempt to 
obtain illegal gratification from one Daw Saw Mya , 

(b) Are Government aware of the opinioniDformally expresseu by Sir 
William Keith, the late Finance Member of h ~ m  of Burma, that 
the evidence against l\1g. Ba Obn is inadequate to justify an oruer of remo-
"al T . 

~ . 
(c) If they are, do Government propol;C to reinstate Mg. B. Obn 

and in1lict on him no more punishment than a ~  or a fine which 
would limply meet the justice of the case , 

The Honourable Sir Bhupendra Bath .tra: (a) The memorial is 
receiving consideration. 

(b) Yes. 
(c) The Honourable Member is referred to the reply to part (a) of 

his question. 
t733·. 

PmwIUBE IN INDIA. or BELTmG UQUIBED BY THE STATE-JIANAGED R.uL-
WAY8. 

7M. *JIr. Mukhtar 8iDgh : Will the Government be pleased to state: 
(a) the price of the belting consumed in the years 1924-25, 1925-26 

and 1926-27, in the different railways under the direct 
control of the RaHway Board , 

(b) the price of the belting purchased from the belt manufacturing 
companies in the country during thll above-mentioned years 1 

(c) Mte reasonR lUI tc. why the entire quantit.v of belting required 
in the Railways was not purchased from the Indian belting 
companies' . 

(d) jf any attempt has been made by the Railway Board to entil'ely 
replace the imported belting by the indigenow, belting , 
If the answer be in the affirmative, will the Government ~ 
pleased to state in detail the attempts made in this 
dU.eotion f 

t For thia qUetltion, lee at the end of the list of 8tarred qlleetione for the day. 
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Mr. A. A. L. Pancma: I regret that thi. infonnation is ~ pro-
curable. Instructions have been issued to all State-managed l1 y~ 
that no indents fur cotton and hair beltings are to be sent abroad unle88 
tenders have first been invited iD. India. 

FREIGHT RATES CHARGED ON REVENUE ACCOUNT FOB FuEL, STORES, ETC., 
ON STAB-lUNAGBD lUu.WAYS. 

786. *1Ir. Mukhtar amp: (a) Are the freight rates charged on 
Ueyenue account for fuel, stores, etc., on the Government-managed 
Railways the same as charged from the public for similar articles T If there 
is any difference, will the Government be pleased to state the real!lOIlS as 
to WllY the difference is maintained , 

(b) Do the special rates allowed in the days of scarcity of fodder 
~  the cost of the Railways or are the rates charged less than the cost 

incurred by the Railways , 
If it covers the cost, will there be any difficulty to reduce the railway 

rates for all times on fodder T 
(c) Is there any di6erence in the freight rates of oil cakes used for 

Cdttle food and oil cakes used for manure' If both the 90rtS of 
cakes are charged the same rates, do Government propose to reduce the 
freight rates on castor, mhow", sunflower and tlim cakes T 

Mr. A. A. L. PanoDi : (a) The answer to the first part of the ques-
tion is in the negative. Railway stores are carried at a rate which is 
intended to represent as nearly as possible the actual cost of transporta-
tion. 

(b) I am afraid I am. unable to give the Honourable Member an exact 
answer, but the ordinary charge for fodder is 3 annas 6 pies per mile 
per four-wheeler broad gauge wagon. In times of scarcity the eoncession 
rate paid by the consignor is 1 anna per four-wheeler broad gauge wagon, 
the difference of 2 annas and 6 pies is paid to railways by the Provincial 
Governments concerned. 

(c) The answer to the first ~  of the questiOJ1. is in the negative. 
With regard to the second part I must point out to the Honourable Mem-
ber that the rates for these articles are fixed by the Indian Railway Con-
ference Association and not by Government, bot if they are higher than 
those for oil cake I see no re880ll why the question of their reduction 
should not be considered, if and when we are in a position to undertake 
further reduction of rates, and I will bring the Haonourable Member's 
question to the notice of the Conference Association. 

REDUCTION OJ' THE RAILWAY 'FuIGBTS ON SuGAR, Bura, JaggenJ AND SW. 
kM. 

736. *Mr. Mukhtar SiDgh: (a) Will the Government be pleased to 
state since when the present freicht ratea OB Rail",a},,8 are fixed on sugar, 
shakkar and jaggery 1 What were tho ratea ~ before fixing the 
present rates' Will the Government be pleased to state the reason8 why 
the rates were increased T 

(b) Will the Government be pleased to state the leMOns as to why 
the same rates are h ~ Oft ~  bunt, ,hllkAa, and iauuerg , 
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(c) Will the Government be l ~  to state the time liince when thl' 
rates on sulphuric acid hlive been inereased' Will the Government he 
p,leased to state the rea80Jl8. ~ to wby the increment in ratet! WaH made 1 

( d ) Do Government propolle to take steps to decrease the rates on 
I'ougar, bum, jaggery and shakkar and furtber not to class all the four 
articles in one clUlifleation , 

(e) In view of the RCarcity of fresh milk in I'itirls, do Government 
·propose to reduce the rates on milk carried by the State Railways T 

. ¥r. A. A.. L. Panou :. (a) With effect from the 1st April 1922, 
the freight rate charged for sugar and ahakkar W8" second class at railway 
rillk, viz., .42 pie mer maund per mile. This rate represents an enhance-
ment of 25 per cent. on the rates prior to the 1st IOf April 1922, when 
the enhancement was made to replace the surcharge imp<»;ed under the 
Finance Ad of 1921 . 

• 'agree was carried at the same rate until this year when the rate was 
IQwered to the extent explained in this year's budget memorandum on 
the State-managed Railways and the Madras and Southern llahratta 
RaIlway and the Bombay, Baroda and Central India Railway Companies. 

(b) For the purposes di. eharge it is the practice to group articles 
of the same kind and use under one classification. It would be impractic-
able to ~  off eharges to suit every variation in the price of a com-
modity. 

(p) Witll. effect frolp t4e ~~  9f, .,4.pril 1922 the rates charged for 
sulphuric acid were raised trom ~ pIe per maund per mile at owner's 
risk to .88 pie per maund per 'mile at owner's risk, i.e., by about 25 per 
cent. in order to replace the surcharge imposed under the Finance Act of 
1921. 

(d) As explained, jag,.ee is ~  now charged at the same rate as 
sugar, bura and a1t.akkar on certain Railways. I am unable at present to 
say whether it wiU be poesible to eontemplate any redurtion or further 
rcduction in the freights of these commodities. 

(e) Fresh milk carried by p8AAenger trains is charged at half parcel 
l1ltes. As was explained in the budget memorandum. a rl'duetion in the 
rates for parcels is being ~  

hBIOBT CluBau ON CBJtTAJN AaTICLB8. 

787. *Mr. KukhM,r ItbIa'Jl : H"ve Goyernment taken any steps 
to examine the ('omplahits· ~  the frt'ight ebarges of different article" 
mentioned in my speeeb in the .Ali&emblr' on the 27th February 1927 T T f 
the answer be in tbe affirmative, will the Government he pleased 1-0 statt' 
the result of their investigation! If the answer be in the negatin" wiil 
the Government be pleased to state the reason why they have not done ~ ? 

BIr .... A. L PInOD!I : An investigation into the eomplaints made 
by the Honourable Member regarding tie beight rates on certain articles 
is being made. Government are not yet in a position to make a statement 
as ttl the rell\1lt of these investigations. 

1738--744-. 

t For these queetiens, Bee at the end of the list of starred questions for the days. 
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CARRIAGE OF LUGGAGE OF OFFICERS AND CLERXS or THE GoVERNJO!NT TELE-
GRAPH OFfICES, SUILA AND DELHI. 

741'>. "'Mr. Batyendra Chandra ltIitra: Is it a fact that thfl oMeera 
and clerks employed in the Government of India are allowed to carry 
thl'ir l ~  through private contractors when they move to Delhi and mce 
versa T If so, do the Government propose to allow officers and clerks em-
ployed in the Government Tclegraph Officcs, Simla and Delhi, to carry 
their luggage through private contractors and produce receipts from them , 
Ifui>t, wby not' 

The Honourable Mr. A. C. McWa.tters : The staff referred to in the 
first part of the question receive fixed sums as travelling allowance under 
the Simla Allowances Code and Gov('rnment are not concerned with the 
arrangements they make for the carriage of their luggage, whether through 
the agency of contractors or dtherwise. The staff of the Government 
Telegraph Office, on the other hand, are entitled to travelling allowance 
under rules which provide for payment by Government of the actual 
cost of transporting personal effeets within certain prescribed maxima, 
and claims have ordinarily to be supported by railway receipts for the 
expenditure incurred. No complaints have been reeeived, but the ques-
tion of accepting transport (J)ntracto1'8' rooeipts will be examined. 

RECBtJlTl[ENT ON A COJOmNAL B.&8I8 IN TIlE INDIAN POSTAL Am> TELEGBAPH 
DEPDTKENT. 

746. "'Mr. Satyendra Oh&ndra IIltra: (a) 18 it a fact that a General 
Circular letter has been issued to all the heads of branches and oftlcee in 
the Posts and Telegraph Department that further reeruitment in the various 
offices should be made on a communal basis t 

(b) If the above is true, will the Government state the number of 
telephone supervisors, eleetrical supervisors and general scale telegraphists 
ilince the issue of the above circular and state. to what community they 
lJelong ? 

Tbe Honourable Mr. A. C. McWatters: (a) No. The orders of 
Government are to prevent the preponderance in Government service of 
anyone community arid for this purpose one-third of the vacancies are 
to be reserved for the adjustment of communal inequalities. 

(b) Does not arise. 

THE Snn.A ALLoW.A.NCEB CoDE. 

747. ·Maulvi Abdulllatin Obaudhury: 1. Will Government lay on 
the table of the House the correspondence leading to the enactment of the 
Simla Allowance Code Book. 

2. Did Government grant the allowances menti<wed in the Code 
Book to those officers and employees only who were transferred from 
Calcutta or also to officers who were recruited locally T 

3. Will Government state the number of Government employeee who 
receive benefits under the Simla Allowance Code Book T Also will the 
Government state how many of these were brought up from Calcutta and 
how many recruited locally T 
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4. Will Government be pleased to state the ground!; on which housl' 
rent allowance is granted to officials cnd clerks employed in the Govern-
ment of India 7 
. 5. Was it the .ground for granting the allowance that the employees 
concfrned were shifted from Calcutta? If so, on what ground was thi" 
benefit extended to those recruited locally , 

The Honourable 1Ir. J. Crerar: (1) The correspondence and orders 
on the subject, extending as they do for over half a century, are volumin-
OllS, and Government do not consider that any useful purpose. would be 
served by laying them on the table. 

(2) It is not clear how far there was any local recruitment when a 
spt'cial scale of allowances for Simla was first introduced but no distinction 
hus ever been based on the plaee of recruitment. 

(3) I would refer the Honourable Member to Rule 1 of the Code, 
copy of which is in the Library. I have not the figures of the exact 
number of men affected, nor details as to the place where each was re-
cruited. 

( 4) The ground in the case of clerks is the high rate of house reut 
prevailing in Simla. Officers do not receive house allowances. 

(5) The allowance had no exclusive reference to Calcutta, though 
naturally when it was first introdueed the maJority of the establishment 
WLre Calcutta men. The second part of the question does not arise. 

TRAVELLING ALLOWANCE OF CAVALRY .AND INFANTRY OFFICERS OF THE ARxY 
IN INDIA RESERVE OF OFFICERS. 

748. *S&rdar ltIuhlUDmad Ifawaz Khan: (a) Are Government 
aware of the fact that cavalry and infuntry officers of the Army in India 
Reserve of Officers are borne on cadres of certain units f 

(b) Are Governmt"nt also aware of the fact that such units are not 
always stationed in the Command in whil!h such officers generally reside? 

(c) Are Government also aware of the fact that if an officer elects to 
undergo training with his unit stationed in another Command than the 
one in which such officer generally resides then he is only t"ntitled, under 
pllragraph 49 of the Regulations for thE: Army in India ~  of Officers, 
to draw travelling allowance up to the amount admissible had he elected 
to go to the most distant military stillion in the Command in whieh he 
generally resides , 

(d)If answers to (a), (b) and (c) are in the affirmative, do Government 
propose to remove this restriction and permit officers of the Army in Iodin 
Reserve of Officers to draw travelling allowance at the temporary duty 
ficale when proceeding to their units for annual i i ~ and when rl'-
t,urning to their places of residence in India irrespective of the limits now 
imposed , 

Mr. G .• : Young: (a), (b) and (c). Yes. 
(d) This small restriction exists solely on the soore of expense. I 

will have the question examined, but cannot hold out much hope of fumh 
being available to remove it at present. 
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Pandit B:irday Hath ltunzru : With reference to the answer given 
~  part (d) of the question, may I know whether Indians in the Indian 
Army Res('rYe of Officers are attadled to tIll' Indinnist'd nnitli only! 

Mr. O. III. YOaDg: I must ask for notice of that question. 
RESTRICTIONS RELATING TO THE PUT Tuo: EMPLOYMENT OF OJ'FICERR OF THB 

ARMY IN INDIA REsERVE OF OFFICERS. 

749. *8ardar Mubammad Nawaz Khan: (a) Are Government 
aware of· the restrictions imposed on General Officers Commanding-in-
Chief by paragraph 26 (a) of Regulations for the Army in Indill Reserve 
of Officers, and Appendix F thereto, regarding part time employment 
of officers of the Army in India RCSf!rve of Officers f 

(b) If the answer to (a) is in affirmative, do Government propose to 
remove these restrictions and leave it to the General Officers Command-
ing-in-Chief to determine the purposes for and ol'casiolls on which such 
officers may be employed T 

Mr. O. III. Young: (a) Yes. 
(b) The matter is already. under consideration. 

INDIAN DELEGATES TO THE INTERNATIONAL LABOUR CoNFERENCE. 

750. *Mr. Barabhai lfemchand Baji: (a) Are Government aware of 
the satisfaction expressed at the last sittings of the Interna-
tional Labour Conference by the Officers of the International 
Labour Office and the Delegates of the International Labour 
Conference at the fact that the whole of the Indian Delegation consisted, 
for the first time, of national delegates only t 

(b) If so, will Government please state if they propose to repeat, 
in making nominations for the next Internstional Labour Conference, the 
course which has given complete satisfaction both in India and in 
Geneva T 

The Honourable Mr. A.. O. lIIcWatters: (a) No. They have how-
ever seen some newspaper reports of conversations on the subject. 

(b) Does not strictly arise, but in any case in selecting non-official 
delegate!' anel advisers to the International Labour Conference, Gov-
ernment are bound by the provisions of Art. 389 of the Treaty of 
VerseilJe,,:. 

AssESSMENT OF NON-INDIAN SmpPING COMPANIES TO SUPER-TAX. 

751. f.:lWr. Sarabbai Kemcband Haji: (a) Will Government please 
<;tate thp amount of super-tax paid during the la!>i five years by : 

(1) Indian shipping companies; 
(ii) British &hipping companies ; 
(iii) other foreig-n Shipping Compnnie<; ? 

(b) I~ it a fact that the non-Inaian Companies pay a very Hmall "uppr-
tax as compared to the huge profits made by them in the cOllstal and thl' 
overseas tradp! If not, will Oovernmf'nt pleat-Ie state the amount of super-
tax realised together with the amount Ilf t he profits (,I! which sHch super· 
tax was payable during the last five years ? 
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fte Bonoura.ble Sir Bhupendra Hath !lim: (a) and (b) The 
information Bsked for in part (a) of the queHtion and in the second 
hlilf of part (b) is not available as the requisite statistics have not been 
collected in the past. Tht' method of assessing non-Indian shipping 
companies i .. laid down in paragraphs 84-A to 8i of the Income-Tax 
Manual, Part III. The Government have no reason to believe that this 
method leads to the under-assessment of that part of the compa.nies' 
profits that is earned by their Indian business. 

1Wr. Barabhai HomcbaDd Haji : Is it a fact, Sir, that the non-Indian 
I;hipping companies trading on the Indian coast did not pay any income-
tax until the attention of the Government was drawn to that non-pay-
ment in the year 1922 ? 

The Honourable Sir Bhupendra Hath IBtra : I have no information 
on that point, Sir. If the Honourable Member will kindly put down a 
question I shall see that it is answered. 

Mr. Sarabhai Hemcha.nd Haji: Another supplementary question, 
Sir. With regard to the queHtion of super-tax will the Honourable the 
Finance Memher make enquiries WhICh will give to the Honse an idea 
as to whether the non-Indian shipping companies pay any super-tax 
on their earnings in India. particularly in view of the fact that, follow-
in!!, their previous practice in regard to income-tax. it is not improbable 
that they are alRO y i ~ sllper-tax ~ 

The Honourable Sir Bhupendra Hath Mitra: I win have that point 
looked into. 

TRAINING OF INDIANS IN MARINE ENGIlIrEERING. 

752. *Mr. Sarabhai Hemchand Haji: Will Government please 
state if they haw made any arrangements for Indians being trained in 
Marine Engineering ! 

The Honourable Sir George Rainy: Gon'rument have formulated a 
prO\'isional scheme in consultation with the High Commissioner for 
India. The proposals will now be placed before the Standing Advisory 
Committee of the Commerce Department and thereafter before the 
Standing Finance Committee. 

APPOUoi'TMENT OF INDIANS AS TRADE COIOIISSlONERS ABROAD. 

753. *Mr. Sarabhai Hemchand Haji: (a) Will Government please 
state if they have made any arrangements for the appointment of 
Inrlianli itS Trade Commissioners at different trade centres in the world' 

(1/) Are Rny arrangpment" ml\.de for such Trade CoDlD,lissiouers to 
work llli Indian Commercial h~  to the British Embassies and Con-
sulates lit such centres' 

. The Honourable Sir George Rainy: The question of appointing 
Indian Trarle Commissioners abroad is under consideration. 

GRANT OF SPECIAL FACIUTIES TO PASSENGERS BY THE P. AND O. STEAMERS 
REGARDING JOURNEYS ON INDIAN RAILWAYS. 

7M. *Mr. Barabhai Hemchand Haji: Is it a fact that Government 
bave given special facilitieR to pflssengert; by the P. & O. !';teclmers regarding 

L145LA <. 
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their travels on Indian Railways' If 1;0, have other shipping compani"i-> in-
terested in the passenger trade between Indin lind Enrope been giwn the 
same facilities 1 

Mr. A. A. L. Pa.:rsons : The only arrangement with the Peninsular 
8nei. Oriental m ~ i i  Company relates to the Imperial Indian 
Mail which connects with the incoming and outgoing weekly mail 
steamers. The Peninsular and Oriental Steam Navigation CompallY 
carry out the reservation of berths for this train from Bombay to 
Calcutta in their London office. It is only with regard to the mail 
steamers that such arrangements have so far been made. 

Mr. Sarabha.i Nemcha.nd Ha.ji: Will Government consider the 
advisability of making similar arrallgements for ot.her fihipping com-
panies in case they approach the Government T 

Mr. A. A. L. Pa.rsons : If we are approached, we shall certainly be 
prepared to consider any proposal in which we see a chance of profit. 

Mr. Sa.rabha.i Nemcha.nd Haji : Is it a fact that up to this moment 
the treatment meted out to the P. & O. Company is one of particular 
fl, yonritism , 

Mr. A. A. L. P&r8ons : I do not know in what respect the Honour-
aule Member alleges favouritism; it is certainly not the case with 
regard to the department which I am representing. 

Mr. Sa.rabha.i Nemcha.nd Haji : Is it a fact, Sir, that the Govem 
ment have not given similar facilities to other shipping' companies T 

Mr. A. A. L. Pa.rsons : If the Honourable Member would explain 
more fully w"hat facilities he refers to, I may be able to answer him; 
but I cannot answer a ,ague question of that kind. 

Mr. Sarabha.i Nemcha.nd Ha.ji : I was referring naturally to the faci-
lities to which I have referred in. my question, namely, facilities of 
gIving special train accommodation to passengers who arrive in India by 
ii~ m  other than those belonging to the P. & O. Company. 

Mr. A. A. L. Pa.rsons: Those facilities were not given for any 
Nason connected with the Company itself j but it happens that the 
maii steamers to India are run by the P. & O. Company; also that 
! hJse steamers. carry more first class passengers destined for Calcutta 
i han most other steamers ; and it is therefore possible to get a full 
ti ain load of passengers ordinarily from Bombay to Calcutta. It is 
purely a matter of business. 
CONVENIENCES FOR TmRD CLAss P ABSENGERS AT THE PROPOSED CENTRAL 

RAILWAY STATION IN BOMBAY. 

755. *Mr. Sarabhai Nemchand Baji : Will Government olease state 
the arrangements made for the conYenienCcH of third class passengers at 
the proposed Central Railway Station in Bombay , 

Mr. A. A. L. Parsons: I propol!le with your permission. Sir, to 
answer questions Nos. 755 and 756 together. GO\'ernment have no detailed 
information, but they understand that the suitability of the position assigned 
to the third class waiting hall has bcen h ll ~  They have written 
to the Agent of the Bombay, Baroda and Central India R:lilway ~ i  
him to explain what the present position is, and will communip-ate with 
the Honourllhle )IemlJl'r on ~ i  of his ~ ly  
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Mr. N. M. Joshi: May I ask, Sir, in view of the fact that the J1aU.-
w ... y::; earll from third class passengers more than they earn from first 
and second class passengers, whether they will reserve all the rooms 
in the new Victoria Terminus for the third class passengers 1 

Mr. A. A. L. ParsoDS : Sir, my Honourable friend, Mr. Joshi, in hill 
h ~i m for the third class patlsenger has taken me frpm the Bombay, 

Baroda and Central India Railway to the Great Indian Peninsula Railway. 
I must ask for notice of that question, if lll' wj.,h£>s alterations to be made 
in the m ~  at Victoria Tcrminill>. 

SUITABILITY OF THE POSITION ASSIGNED TO THE TmBD CLASS WAITING HALL 
IN THE PROPOSED CENTRAL RAn.WAY STATION IN BoMBAY. 

t756. *Mr. Sara.bhai Nemchand Baji: (a) Is it a fact that the 
Honorary 8ecretary of the PassengO's' 'fraffic and Relief Association of 
Bombay has written a letter to the Agent of the Bombay, Baroda and 
Central India Railway Company, Limited, regarding the grievances certain 
to arise in case the present plan of the station is adopted without modifi-
cation? 

(b) Will Government please state what action they propose to take 
in the matter 1 

TRAINING OF INDIANS IN MARINE WIRELESS TBLEaBAPH. 

757. ':'l\ir. Sar&bhai Nemchand Baji: (a) Will Government please 
state the arrangements made by them for the training of Indians in Marine 
Wireless Telegraphy Y . 

( b) Are Government aware of any action taken by private individuals 
(IT companies to provide facilities for such training f 

(c) If so, will Government please state if they have made any con-
eessions in that respect ? 

Mr. P. G. :Rogers: (0) The Honourable Member is referred to the 
information furnished in reply to Kh8.n. Bahadur Sarfaraz Hussain Khan'8 
un"tarreu questions No. 304 of the 7th March and No. 105 of the tth 
September 1928. 

( b) Government are aware that certain' institutions offer to provide 
such training. 

(c) No. 
. . 

DEpUTATION OF THE CmEF PuBLICITY OFFICER OF THE STATE RAILWAYS TO 
AMERICA. 

758. *Mr. Barabhai Nemchand Ba.ji: (a) Is there any truth in the 
rumour that the Chief Publicity Officer of the State Railways is going to 
be sent on a world tour with the ultimate object of stimulating traffic in 
India by novel methods , 

(b) Do Government propose to make an effort to't"ards securing the 
~ i  of an Indian during the absence on world tour of the Chief Pub-
!!.city Officer ~ . 

tFor allRwt'r to hi~ 'lllt'l'tioll , IK'e III1~  to nll'stion Xu. j:i:i, 
L145LA 
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(c) Is it the intention of Government to nominate an European ofR-
e('t· ! 

(d) Will Government be plellt;ed to place on the table the cor res-
poulienee relating to the acting appointment and also disclose the special 
qUHlifications of their nominee to justify the excluRion of an Indian if 
sueh exclusion is contemplated T ' 

Mr. A.. A.. L. Pa.rsODS : The gentleman who has recently been the 
Chief Publicity Officer is being sent on deputatipn to America to open a 
branch office of the Indian State Railways Publicity Department in 
Sl'W York. He has been temporarily replaced, during his absence, by 
~m ll~  already in railway service, who ha.<; had wide traffic and com-
mpl't·ial experience. There has been no correspondence wit.h regard to 
t1.l' aeting appointment. 

PruNTING OF THE INDIAN STATES RAILWAY MAGAZINE. 

759. *Mr. 8arabhai Nemchand Haji: (a) Will Government be 
pleased, to state whether open tenders were called for the printing of the 
Indian States Railway Magazine which is now edited at Delhi and printed 
in Bombay 1 

(b) Were Indian Presses given an opportunity to quote competitive 
ratell ': 

(c) Are Gi:Jvernment aware that there is a grievous complaint among 
Indian printing pre:;ses in connection with railway publicity 1 

Mr. A. A. L. Panons: (a) and (b) I have not yet got definite 
illformation. but am obtaining it for the Honourable Member.. My 
recdlection is, however, that the Chief Publicity Officer found that no 
rress ill India had the type required for the printing of the Indian States 
Hailway 'Magazine; he therefore arranged with the Times of India Press 
to obtain the type from England. 

(c) Government have received no such l'omplamts. 
Mr. Sarabhai Nemchand Haji : Will the Honourable Member, when 

making inquiries, further inquire if the Chief Publicity Officer took any 
particular pains to find out if other Indian presses did not have the re-
quired type ~ 

Mr. A, A. L', Parsons : I have already said that the Chief Publicity 
Officer took steps to discover whether any press in India could provide 
the type for the printing of the magazine in the style which was desired. 

Mr. Vidya Sagar Pandya: Not eyen in Madras? 

~ 1 I  OF POSTERS AND PAMPHLETS ISSUED BY THE STATE RAILWAYS PUB-
LICITY DEPARTMENTS. 

700. *1fIr. Sarabha.i Nemchand Haji: (a) Will Government be 
pleased to state how many posters and pamphlets were issued by various 
State Railways Publicity Departments in the past year? How many of 
these posters were designed by Indian artists 1. What was the total value 
of the posters drawn and how much of it went to Indian artistS T 

(b) How many of the hand-books printed were produced by Indian 
authors and how many by non-Indian authors' Did any part of the 
amount spent under this head go to Indians? If so, how much? 
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Mr. A. A. L. ParlODi : 1 am obtaining the information for the Honour-
able Member from the Central Pllblieity Of/ieer and from all :-;talt'-lllanag-
ed Railways. I am aware that some posters have been designed by Indian 
artists, but I do not ~  know t he exact number. I can also give the 
Honourable Member the 88Hu)"ance that the Publicity Department will 
alwaya be prepared to consider suitable designs for posters from Indian 
artists. 

EXPENDITURE ON PUBLICITY FOR THE STATE RAILWAYS. 

761. *Mr. Sarabhai Nemch&nd Haji: (a) Will Government be 
pleased to state what sum of money is annually spent in tbe name of 
publicity for the State Railways T 

(b) How mlmy officers are thertl m the State Railways PUblicity 
Services, who draw salaries above Rs. 1,000 per D.ensem T 

How many of them are Indians T 
Mr. A. A. L. Parsons: (a) Between 3t and 4 lakhs. 
(b) Four. None of these is at present an Indian. 

TOURS OF THE PRESIDENT OF THE LEGI8LATIVE ASSEMBLY. 

762. *Mr. Sara.bhai Nemch&nd II&ji: (a) Has the attention of 
Government been drawn to the comments in the leading Indian news-
papers expressing their approval of the practice of the President of the 
Legislative Assembly making tours to the seats of provincial Legislatures 1 

(b) Did the practice start with the first President of the Legislative 
Assembly f If so, will Government please lay a statement showing year by 
year the places visited by the first President of the Legislative Assembly 
and the expemliture incurred in connection with each of the visits T 
The Honourable Mr. J. Crerar (J,eade)" of the House) : (a) The reply 

is in the affirmative. 
(b) The practice existed during the time of the first President and 

the attention of the Honourable Member is invited to the statement which 
was laid on the table of the House on the 11th September 1928 in reply to a 
liIimilar question by Mr. Gaya Prasad Singh. 
Mr. Sarabhai Nemchand Haji : May I know, Sir, if the statement gives 

the amount of money spent on tours by the first President of the ~ 
sembly? 

Mr. Gaya Prasad Singh: Yes ; that is given in it. 

PROLONGATION OF THE STAY OF THE GoVERNMENT OF· INDIA IN NEW DELHI. 

763. *Mr. Sarabhai Nemchand Haji: (a) Has the attention of 
Government been drawn to the newspaper report that the Secretary of 
State has addressed a despatch to the Government of India regarding the 
latter's stay in Delhi for a period·of six months every ~  ! 

(b) Have the Government ooDsidered the desirability of prolonging 
their stay in Delhi; if so, will they be l ~  to state the deeision they 
have arrhoed at ? . 

(c) Js it a fact that the stay of the Government of India in Delhi 
last winter extended up to the middle of April, 1928' 1£80,. in whjlt 
way did thf' stay affect the effi('ieney of thf' Departments' 
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(d) If it affected tht'Dl adversely from the point of view of ht>alth, 
will they be pleased to state the percentolre of offieers and assistants that 
fen ill owing to the climate of Dt>lhi and wt>re thereby prevented from 
attending to their normal i ~ and i ~ Y 

• 
(e) Havt> the Government of India made inquiries from the proper 

authorities regarding the fitness of New Delhi during the month of 
October for purposes of the earlier return of the Government of India 
to their Capital T 

. -. 

(I) If the reply received was favourable, why are the Government of 
India staying on in Simla till the 26th of October , 

(g) If it was unfavourable, will Government please l ~ a copy of the 
same on the table ! . 

(It) Has the attention of tht> Government been drawn to the publie 
demand in favour of the Government of India staying on in Delhi for 7 
months in the year as promised in tht> dt>spatch of tht> Government of 
India recommending the establishment of the Capital at Delhi ! 

(i) Will tht> Legislative Assembly be allowed an opportunity to dis-
cuss the whole subject on tht> floor of the ~  bt>fort> Government 
dt>Cides against the longer stay in Delhi ? 

The Honourable 111'. J. Crerar: The question is still under considera-
tion and I regret I am unable to make any statement at present. 

APPoINTMENT OF AN INDIAN AS A MEMBER OF THE RAILWAY BoARD. 

7640. *lIt1r. Jamnadas lvI. Mehta: (a) Will Government he pleased 
to state whether they could not find an Indian to fill tht> place of Sir 
.\usten Hadow on the Railway Board , 

(b) How long do Government propos(' to Hp\lllin1· Europeans air 
Members of the Railway Board? 

The Honourable Sir George Rainy: (a) The post held b~  Sir Austen 
Hadow is that of Technical Member of the Railway Board, and it cannot 
be held by any officer not possessing the requisite technical qualifications. 
When the time comes to make a permanent appointment in his place, the 
claims of all Indian officers with the necessary qualifications will be ~ 
considered, but the· final choice must be guided by consideration of fitnesa 
alone irrespective of race or nationality . 

(b) Appointments on the Railway Board are not reseryed for Euro-
pean officials. 

111'. lamnadaa M. Mehta : In theory or in practice ! 

".e Honourable Sir George Bainy : I cannot add to the answer I ha .... 
. given, Sir. 

·PaadR Birda;r Bath K1IDZI'U : Is any particular period of sen-ice laid 
down as a qualification for appointment &8 Member of the Railway Board t 

'!lie JIoDourable Sir George B.a.iDy : So far as I am aware, no, Sir. 

Pudit llirday Bath K1IDZI'U : HRve any members witb nineteen 01' 
twenty years' service been appointed to the Railway Board ! 

"!'be Bcmcnirable Sir George JI&in;r : Not within my knowledlfe, but I 
must ask for notice of that question. • 
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Mr. Jamnadas M. Mehta: JIan Government made any attempts to. 
find a suitable Indian T . 

The Honourable Sir George Rainy : On every occaKion, Sir, when a 
vacancy occurs in the Railway Board, the question of appointing an Indian 
~  very carefully considered. 

Mr. Jamnadas M. Mehta: llw; the Honourable Member ever heard of 
a proverb--nonp so hlind as those who will not see! 

The Honourable Sir George Rainy: I cannot admit. Sir. that that pro-
vt'rb is applieablt· to lIIe or to my col1ea!'ues. 

Sir Harl Singh Gour : Will the Hononrable )Iemhpr {·xplain to the 
House how the answt'r he has now ~i  is consistent with the express pro-
mise made hy Hir Basil Blackett on the floor of this lInuse to the effect that 
when the next \'Ilcanc\- occllrred the scales would he wcig-hted in favour 
of an J ndian ? • 

An Honourable Itlember : The scales went wrong. 
The Honourable Sir George Rainy: My recollection, Sir, is that the 

statement of Sir Basil Blackett was with reft'rence to the Financial Com-
missionership and not to Membt>rship of the Railway Board jlenerally. 

Sir Harl Singh Gour : Is the Finaneial Commissioner a Member of 
the Railway Board? 

Mr. Gaya Pruad Singh : Yon h ~ been h l~ let nowll by )fl'. 
Parsons. (Laughter). 

The Honourable Sir Bhupendra Nath Mitra: The Financial C(,mmis-
sioner is in pffect II M m~  of the il ~  Board. 

LABOUR UNREST ON THE GREAT INDIAN PENINSULA RAILWAY. 

765. *Mr. Jamnadaa M. Mehta: (a) Are GO"ernment aware of the 
serious Mwlopments of lllbour unrest on tli(' Great Indian P('ninsula Rail-
way? 

(b) Are there any labour represl>ntativt's on the mb ~ Local .-'.d-
visory Board of the Great Indian Peninsula Hailway f 

(c) Will Government be pleased to state the names of person8 nomi-
nated by the Agent of the Great Indiftn Peninsula Railway to th(' Bombay 
Advisory Board since its inception T 

(d) Is it a fact that all the nominees of the Agent havt' belongt>d to 
t he Times of b,dia? -

(e) Has the policy of the Times of India been i l~  to h~ 
Oreat Indiap Peninsula il ~  Union f . 

(I) Have the Government or any other authol'ity instructed the 
Agent to confine hik choice of nominee to the Times of. India , 

(g) Do the Railway Board propose to direct the Agent to nominate 
a labour representat.ive in place of the Editor ()f the '/'itJft!$ of India , 

1Ir. A.. A. L. Parsons : (a) Govemment are awart' that e8rt.in ,riev-
ances have been represented to the' ~  by eertJlin St'etions of theet.fr 
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on the Great Indian Peninsula Railway. These have either been considel·· 
eO. or are being considered b~  the Agent. 

(b) No. 
(c) Mr. C. T. Sheppard. • 
(d.) Yes. 
(e) Government have seen no indication in the column!> of the news-

paper to this effect. 
(f) No. 
(g) No. 

REFUSAL OF PERMISSION BY THE AGENT OF THE GREAT INDIAN PENINSULA. 
RAILWAY TO THE WORKERS' UNION TO AFFIX NOTlcBS ABOUT THE 
ORGANISATION OF THE UNION ON THE PRExI8ES OF THE STATION. 

766. *Mr . .Jamnadu .. JIehta: Is it the fact, that the Agent of 
the Great Indian Peninsula Railway l ~ ly refused permistlion to the 
\Vol'kers' Union when they wanted to put up notiees on the station about 
the organisation of the Union even wh('n the Union offered to pay for their 
advertisement ? 

By Mr. A. A. L. Parsons: Goyernmeut understand that this is so. I. 
may furthf'r explain that no objcction is raised to thp 

1J NOo:s-. 1 ~ i  pntting up notices regarding meetings at rail-
wny stations, and I believe no charge is madf' for sueh notices. J am sure 
this conceNSion is allowed in tbe terms of ~ i i  of all Great India\l 
Peninl"u1a Railwa,r 1 'niona, but thf' reqllf'st to rent lipace ina similar way to 
otber advf'rtisers was rf'fuSf'rl. because it was ullrlf'rstood that it would be 
used for propaganda work. 

AMOUNT OF MOloo'EY PAID BY THE RAILWAY PuBLICITY DEPARTMENT TO THE 
Times of India IN RESPECT OF THE PRINTING OF THE INDIAN STATES RAIL-
WAY MAGAZINE. 

767. *Mr. Jamnadas 1\1. Mehta: (u) Will Goyernment please state 
what is the total amount of money paid up-to-date by the Railway 
PUblicity Department to the Times of 1 "diu iu respect of the printing of 
the ~ Railway lrajrazint' ! 

(b) What is the total BDlount paid by the State Railways last year 
to the Times of India . .,jp respect" of (i) the printing of pamphlets and. 
li()ti;ters ; (ii) other railway ]luhlicatiollF; ? 

(c) What iN the total amount of money paid to the f'tmfs Df Ittdia 
as ordinary advertising revenue by the State Railways lut year , 

(d) Will Government be pleased to Rtate how many of the hand-
ltooks and po8ters produced by th .. nU'jolliO State il ~ li Department!! 
"ere given for printing to the TWs of lMia , 

Mr, A. A. L PanoDi : I am Reein1E if.1 ean collect the i ~ l i l for 
.e Honourable Member from the variouR Rai.way ~ l i iM i  ; . it i~ 
Dot available in the Railway Board's oftlee. . 
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REcaUlTJONT . TO THE CENTRAL SERVICES. 

768. *Pandit Bircla.y Bath J[unzru: (a) Are Government aware 
that ilie Lee Commission recommended that as regards the Celltral 
Services not specified in para. 42 (a), (b), (c) and (d) .. recruitment 
ahould be at the disereti.on of the Government of India " T 

(b) Has the power Df making appointments in these services been 
delegated to the Government of India by the Secretary of State , 

(c) Has any proportion been fixed for the appointment of Indians 
and Europeans to these services f If not. what il! the proportion in 
~hi h they are being recruited at present 1 

The Honourawble Mr. J. Crerar: (ft) Yes. 
(b) No formal delegation has yet been made; but in practice appoint-

ment to the majority of these Services is already made by the Government 
of India. 

(c) The Government of India haw not yet received power to make-
formal rules fixing proportions. I will furnish the Honourable Member 
with a statement showing the present position in the various Departments. 
~ m  showing the progress of Indianization are placed annually in 
h~ Library of the House. 

Pandit Birday Bath J[unzru : Have the Government of India asked 
for 8 formal delegation of powers from the Secretary of State? 

The Honourable Mr. J. Crera.r : These questions regarding establish-
ments aud recruitment are of a complicated character, and' I should not 
like to commit myself to a statement without consulting the records. Per-
haps the Honourable Member wil1 give me notice of this question. 

DEPUTY AGENT, SoUTH INDIAN RAILWAY. 

769. *Pandit Birday Bath J[unzru: (a) Are Goyernment aware 
th<lt the Standing Finance Committee for Railways agreed in Novcmbi'r, 
1927, to the creation of a temporary post of Deputy Agent for the South 
Indian Railway " subject to the appointment of an Indian to the post 
if fJ qualified man is available" , 

(b) When was this post filled up' W as an Indian appointed tlt 
it' If not, why not , 

Mr. A. A. L. Pa.nons : (a) Yes. 
(b) The post was filled on the 1st of March 1928. The Agent reported 

that he had no qualified Indian officer available, but as a result of the crell-
tion of the post of Deputy Allent an Indian offieer was promoted to he 
'!enior Assistant Secretary . 

. Mr. R. J[. 8banmukham Chetty: Was any attelJlpt made to fino lin 
IndIan officer from the State Railways for thill post ! 

IIJI. A. A. L. PanonB : No, Sir. 
1Ir .. :a. E. h l~ Ohetty : May I know, Sir, why ill the face of 

thc specIfic ~ mm l  of the Standing Finance CommitteE' no attempt-
was made to find an Indian for this post ! 

1Ir. A. A. L. 'P&nons : The particular PORt waR r<'qnired, as far as I re-
member, more particularly to deal with constMlction proposals on tht'!' 
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South Indian il ~  and obviously a man\yith local knowledge \\'as re-
quired. I m ~  also suggest to the ~bl  Member that it is (>xtrt'mely 
unlikely that any officer from a State l l ~y would be prepared. to 
accept a trunsfer to a Company-managed RaIlway as Deput.v Agent wIth-
out any large increase in emoluments. 

Pandit Hirday Hath Kunzru : May I ask the Honourable Member whe-
ther it is not a fact that the present Agent of tbe Bombay, Barodu and 
Central India Railway was s('nt to that line from a Statr il ~  as De-
puty Agent' 

Mr. A. A. L. Parsons: No, Sir. The present Agent of tIlt' Bombay, 
Baroda and Central India Railway has been, I think I am right in saying, 
throughout his service a servant of the Bombay, Baroda and Central India 

il ~  Company. 
Pandit Hirday Ha.th Kunzru : Was it Mr. y h ~  ~ 

Mr. A. A. L. Parsons : I have answered th(' Honourable )lember'lI 
question as put. 

Mr. Jamnadas M. Mehta: Is it true that things are so managed thll\ 
even if th('re is a vacancr again an Indian cannot be appointed' 

Mr. A. A. L. Parsons: It will depend entirelr on what (lfficers tbl' 
Agent has got on his list of the requisite senioritr, and I think we can tru:;;t 
the Agf'nt of that il ~  not to pass oyer p('rsons whose claims to promo-
tion are well deserved owing to their preyious work, on any racial con-
siderations. 

Mr. Ja.mnadas II. lIehta : Is it possible to trust him after this exhibi-
tion ? 

Mr. A. A. L. Parsons: Therl' was certainly no racial discriminatioll 
in the appointment which hi' hal' made. J have personal knowledge of 
the officer appointed and of his work, and I think it can safely bl' said 
that he is the best officer they could have selected for the post. 

Pandit Hirday Hath Kunzru : Was not Mr. y h y~ who acted 1'1" 
Agent of the Bombay, Baroda and Central India Railway for I':om(' timf'. 
sent from a State Railway! 

Mr. A. A. L. Parsons: He was certainly sent to the mb ~  Baroda 
ann Central India Railwa!. to act as Deputy Agent either from the Railwa,. 
Board Office or from a State Railway. The Honourable Member did not 
refer in his previous supplementary question to him. He asked about the 
present ~ l1  of the Bombay. Barona and Central India Railway. 

Pandit Hirday Hath Kunzru : Is it a fact that Mr. Muirhead was Rent 
from a ~  Railway to the South Indian Railway? 

Mr. A. A. L. Parsons: That i." not within my knowledge. 
PaDdit Hirday Math Kunzru : If in some instances officers have been 

sent from State-worked Railways to Company-worked Railways,. why wall 
not an attempt made in this particular instance to select a suitable maD 
from a State-worked Railway to act 81'1 Deputy Alrent of the South 
Indian Railway , 

Mr. A. A. L. Parsons: For the reasons which I ~  already explaintd 
to the 8~  
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Mr. It. C. Neogy : Was not this fact brought to the n.otice of the 
Standing Finance· Committee for Railways before the appomtment was 
actually made , 

Mr. A. A. L. Parsons: It is not my practice, Sir, to give away detail>! 
of discussions that take place in the Standing Finance Committee, but 
I think I may say that at the time I told them that I thought it was very 
unlikely that there would be an Indian a\'ailable for this particluar ap-
pointment. 

Mr. II. S. hey : Even after the appointment of a European was made 
to this post, was the matter b ~h  to the notice of the i ~ Financr 
Committee? 

Mr. A. A. L. Par80DB : No, Sir, because, as I explained when the que. 
lion of the appointment came before the Standing Finance Committee, it 
was not really within their functions to cOlL';ider how a particular appoint-
ment would be filled. Their duty is to see whether there is necessity for 
.. particular appointment, and that the expenditure L'I jnstified. 

QUESTIONS NOT ASKED AT THE MEETING. OWIXG TO TIlE .AB-
~ l  OF THE QUESTIONER. WITH l ~ TO THE 
SA:\IE. 

EJ[PLOYMENT OF SIKHS IN THE OFFICE OF THE DIRECTOR GENERAL OJ' 
ARcH'&OLOGY IN INDIA.. 

680. *Sardar Xart&r Singh: (a) What is the total ministerial 
strength of the office of the Director-General of Archreology in India, Simla, 
and how many in that office are Hindus, Muhammadans and Sikhs ! 

(b) Is it a fact that there is not a single 'Sikh in this office T 
(c) Is it also a fact that this fact has been brought to the notice of 

the Government on many occasions since 1924 through Assembly 
questions! 

(d) How many vacancies occurred in this office since 1924 and how 
m ~  were given to Sikhs as against Hindus and Muhammadans ! 

(e) Are Government aware of the advertisement in the Tnoune, dated 
the 6th September, 1928, from the Director General of Archreology, inviting 
applications from Muhammadans only and not from Sikhs only, and what 
are the reasons therefor ! 

(f) Did Government ever similarly invite application from Sikhs in 
previous vacancies' If so, when, jf not, why not ! 

(g) Do Government propose to order the recruitment of a Sikh in the 
Il ll ~  now advertised by the Director General or ask the Public Service 

Commission to give bim 8 Sikh by supplementing the liA ofpu&ed men 8S 
they did in the case of Army Headqnarters f 

Mr. G. S. BaJpai: (a) The sanctioned strength of the ministerial 
establh'hment of the office of the Director General of h~ l y in India 
i.e 2fi, but the' actual strength at present is only 23, of which 15 are Hindu 
aDdS Muhammadans. 

(b) YeR. 
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lc) So far as I can trace, there have been no ~ i mbly  questions Rillt:t' 
1924, dealing specifically with the case of Sikhs m the Dll'ector General 
of ArchteOlogy's office. 

(d) 13. of which nine were filled by Hindus and four by M ~ mm  
~ li i  received from Sikh candidates were duly consldered. hnt 
none of them was found suitable for appointment. 

I.e) Yes. ~  ~ h mm  clerk was asked for to replace a M h llll~ 
mad an transferred to the Department of Agriculture, Puujab. 

(f) No. It is not the general practice to ask for candidates of allY 
particular community. 

(g) Xo. I !Day add, however, that the Director General of Archreu-
logy in India has asked the Public Service Commission to recommend. a 
Sikh candidate. if possible, for the other of the two posts now vacant In 
his office. 

EMpLOYMENT OF SIKHS AS AssISTANTS AND SUPERINTENDENTS IN THE INDIAN 
STORES DEPARTMENT. 

681. *Sardar Xartar Singh: (a) What is the total number of 
Assistants and Superintendents in the Indian Stores Department and how 
many of them are Sikhs liS against Muhammadans and Hindus' 

(b) Do Government propose to order the recruitment of Sikhs in 
fhllt grade! If not, why' 

The HODourable lIIIr. A. C. McWatters: «/) The total number of ~

sistants and Superintendents is 53, of whom 2 are Sikhs and 44 Hindus nI' 
Muslims. 

(b) As regards recruitment to the grade of Assistant, the ordinarr 
li ~ of Government in respect of communal reprt'sentation is "hsl'rYE'd. 
Appointment to the l!rade of Supt'rintemlt'nt, which is II selectioll ;:!rade. 
is, b~ promotion and GovernDlent (,lInnot lI!!'ree to hasing it on communal 
considerations. 

EMPLOYMENT OF SIKHS IN THE OPFrCE OF THE COJOlISSIONER, NORTHERN 

INDIA SALT REVENUE, DELHI. 

~  *8ardar Xartar Sillgh: (a) How many vacancies occurred in the 
office of the Commissioner, N"orthern India Salt Revenue, Delhi, since 1927 
and how many of them were given to Sikhs ! 

(lJ) If none. why , 

The Honoan.b1e Sir Bhupendra Nath Mitra: (a) Three i ~ 

hll,-e occurred in the clerical establishment of the Commissioner'!'! office at 
Delhi sinc£' the 1st January, 1927. None of them were given to Sikh:-;. 

(b) The Commissioner. whose office is situated in Delhi, does not 
appear to have thought it necesRary to take special measures tQ ",ecm'j. 
the recruitment of candidates from communities which h l ~ mainly ~ 
other perts of the country. ' 
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EMPLOYMEJrr OF SIlUI8 IN THE O.rnOE O. THE DEPUTY AccOUNTANT 
GBlQBBAL, POSTS AND TELEGRAPHS. 

688 •. *Sarda.r Kartar Singh: (a) Is it a fact that there is no Sikh 
in the office of the Deputy Accountant-General, Posts and Telegraphs, 
Delhi' 

(b) If so, are Government prepared to take Sikhs in the present 
yacancies T 

The Honourable Sir Bh1lpendra Nath Mitra: Enquiries are being 
made and a reply will be given to the Honourable Member in due course. 

FrrrlNG OF TRAINs RUNNING AT NIGHT WITH ELECTRIC SEARCH LIGHTS. 

684:. *1Ir. A. B. Gh1llll&vi: (a) Are Government aware that there is 
a rule that engines of all h:ains mnning at night should be fitted with 
electric search-lights, and that this rule is not observed by several Rail-
ways in India, especially the Bombay, Baroda and Central India Railway 
and the Bengal and North-Western Railway' 

(b) Are Government aware that the practice referred to in part (a) 
i~ dangerous, particularly in the monsoon months f 

(r) Is it a fact that brake ,'vans of goods trains in several of thesp 
Railways are provided with kerosine lamps instead of electric lights ~ 

td) Do Government propose to insist on the observance of this rule 
by all railways and also to provide electric liJ!hts in brake vans instead 
of kerosine lamps ! 

(e) Is it a fact that the wagons in goods trains rwming on the 
Bengal and North Western Railwa:r, the Rohilkund and Kamaon Railway 
and the F C. Railway are not fitted with VBeunm brakes? 

(f) Do Government propose to take steps to provide vacuum brakes 
;:, wagons in goods trains T 

Mr. A. A. L. Parsons: (a) and (b). rfhere is no such rule. The 
Honourable Member is referred to the reply T !l'a,'e to Mr .• Joshi in l~  
to his question No. 272 on the 8th September. that all locomotives work-
ing mail, passenger and mixed trains are expected to be fitted ,,,,ith elec-
tric search-lights by the end of the year. We are also starting to equip 
locom!'tiws employed in working goods trains with search-lights. 

(c) and (d). There is no intention to fit the brake yans of all goods 
traills with electric light. This matter would be very costly 'both in re-
spect to initial equipment and maintenance and the batteries are likely to 
dis('harge if they are not kept in ('onstant nse. . 

(e) Yes. 
(f) This question hal' heen takell np with all ih ~  

LocATION IN THE SAME hEA. OF MUSLIM ExPLOYEBS OF THE BENGAL 
NAOPllR RAILWAY AT KHAltAGPUR. 

685. *Mr. A. H. Ghumavi: (a) Are Government aware that m~ 
lUunal feeling is running very high in the railway quarters at Kharagpur 
under the Bengal Nagpur Railway' . 
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~ b) Are Government a ","are that there are not more than 1,100 Muslim 
railway employees as against 1 ~  Hindu employee!! in that area f 

(c) In view of the abow disparity in numbers and the tension of 
feeling prevailing in that area owing to the riots do Government propoee 
to arrange things so as to bring all the Muslim employees in the same 
area, preferably at Golbazar Tnw Ko. 312, where there are mosques and 
maktabs necessary for t.he Muslim population? 

Mr. A. A. L. Parsons :(a) Yes. 
(b) I am not aware of the exact numbers, but T am prepared to take it 

from the Honourable Member that the figures given by him are approxi-
matelr correct. 

(c) The Honourable :Member has already given me /-lOllie papers 
on this subject and the Railway Board propose to discuss the position 
at Kharagpur with th(' Agent. Bengal XagplU' Railway, when he arrives in 
Simla this month. 

IssUE OF WEEK-END TICKETS AT REDUCED RATES ON THE BENGAL NAGPUR 
RAILWAY. 

733. ·P&ndit Nila.k&ntha Du : (a) When did the system of issuing 
week-end tickets al reduced rates begin on the Bengal Nagpnr Railway f 

all t 

(b) Was the system actually acted upon in all stations on that date 1 
(c) When did it b('gin in C'uttack station, if it has yet b('gun there at 

(d) Did the Agent take notice of th.(' various Press comments and other 
coruplaintE' on this subject , 

(e) now haTe the officer or officers to \\'hos(' n('glect of duty it was dne. 
been dealt with ? 

Mr. A. A. L. P&l"Bona: (a) The exact date is not known, but it \\'as 
riome time before October 1927. 

(b) No. Between certain selected stations only. 
(c) In May 1928. 
(d) and (e). Government are not aware that the public did complain 

about these week-end tickets, and tbat there was any neglect of duty on 
the part of officials of the Bengal Nllgpur Railway. 

IsSUE OF INSTRUCTIONS BY ~ POSTMASTER GENERAL, BENGAL AND AsSAM 
CmCLE, TO OFFlCElIB UNDEB HDI NOT TO SUBMIT ANY PROPOSALS FOR 
INCREASING THE STAFF. 

738. *Bai Ba.b.adur Tarit Bhusa.n. Roy: (a) Has the attention of 
the Government been drawn to an article" ~ destructive m~  " 
published in June 1928 issue of Labour 1 

(b) Is it a fact that the Postmaster General, Bengal and Assam Circle, 
bas issued instructions to tbe officers under bis control not to submit any 
proposal f(J.r increasing the staff this year T 

(c) Will the Government be pleased to state what is the reason of 
is.'ming such instructions to the officers Illlder his control T 
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(d) Is it not a fact that almo:,;t all the post offices are undermanned f 
If so, why has there been delay of "anctioning adequate staff 1 

The Honourable IIr A. O. McWatters: (a) Yes. 

(b) to (fl). The information i" being collected and willue furnished 
to thp Honourable Member in (I,w ':"Ufse. 

RAISING OF THE PAY OF THE POSTMASTERS OF THE Bow BAZAR, DluRA..M:-
TOLA AND PARK STREET TOWN Sm-OFFIcES IN CALCUTTA. 

739. ·Rai ~  Tartt Bhuaan Roy: (a) Will the Government 
be pleased to intimate what is the standard of raising the pay of a Post-
mastel' ~ a Post Office to B.s. 3501650 T 

(b) How many clerks, sorting postmen, over:,;eer postmen, packers, etc., 
Rre there in the Kalbadevi and .Mandvi town sub-offices in Bombay and 
the How Bllzar, Dharamtola and Park Street town 8ub-?ffices in Calcutta f 

«") Do the Goyernment propose to raise the pay of the Postmasters 
of the Bow Bazar, Dharamtola and Park Street town Rub-offices to Rs. 350: 
650 ¥ 

The Honourable Mr. A. C. McWatters: Sir, I propose to answer ques-
tions No. 739 and 1\0. 742 together. 

There is at present no fixed :,;tandard for determining when 
the pay of a Postmaster should be raised to the Rs. 250-350 
or to the 350-650 grade. Decisions in such cases are taken in considera-
tion of the importance of the offices, the numbers of staff supervised, and 
so forth. 

The question of l ~ i  down definite standards for fixing the number 
of se-Iection grade appointments in the Post 'Office generally is however 
reech'ing the Director-General's attention. 

The cases of the Sub·Postmasters, Bow Bazar. Dharamtola and PSl'k 
Street will be reviewed as soon as the revised standards are laid down. 
Information is being collected on the other points touched on by the 
lIonoHrablf' Member and will be furnished to him in due course. 

WORKING HouRS OF THE OFFICIALS 01' THE SAVINGS BANK DEPARTMElIi'T OF 

THE GENERAL POST OFFICE, CALCUTTA. 

740. *B&i Babadur Tarit Bhus&D Roy: (a) Has the attention of 
the Government been drawn to a publication in the Forward, dated the 
9th August under the caption" To work for 13 hours" ! 

-(b) Is it a fact that the officiaL; of the Savings Bank Department of 
the Calcutta General POlit Office were compelled to work for 13 hourf> a 
day! 

(c) If the reply be in the affirmative, will the Government please 
intimate why they werf' compelled to work for such long hours ? 

(d) Is it. also a fact that in .this year the depositors' pass books 
were accepted for entry of interest from 1st August 1928 instead of 16th 
June as is done every year 'f 

(e) If so, what is the reason for sueh delay 1 
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(f) Is it a fact that the Audit Office has made over certain work 
of the Savings Bank to the Po.fit Office not done before for facility of work 
of the Audit Office T 

(g) Is it a fact that Mr. C. D. Rae, late Presidency PORtmaster. 
Calcutta, in his U. O. No. 1085, dated 12th February, 1926, introduced 
certain additional work in the Post Offices under him for the advantage of 
the Audit Office with()f\lt the sanction of the higher authorities ! 

(It.) Is it not a fact that for the Rbove reasons the clerks of the 
Savings Bank Branch, of all the Post Offices in Calcutta have to do "onw 
additional duties which are not covered hy the time-test on the basis 
of which the staff is sanctioned , • 

(i) Has the additional staff been sanctioned to cope with the increased 
work thus thrown on the Sayings Bank Department of the Post Office ! 

(j) Do the Government propose to compensate the staff who had to 
work 13 hours a day by giving them overtime allowance ~ 

(k) What action do the Government propose to take so that the staff 
(If the Savings Bank Department may not be subjected to so much 
hardship! 

~  Honourable Mr. A. O. lIIoWattel'8 : Government have no informa-
tion, but will enquire. 

DIsCHABGE Qli' 15 ApPROVED CANDIDATES OF TIlE OLD CALCUTl'A SoRTING 
DIvIsION. 

741. *Ra.i Ba.hadur Tarit Bhusan Roy: (a) Is it a fact that 15 
approved candidates of the old Calcutta Sorting Division haw heen 
discharged after the office was amalgamated with the Calcutt" Hpad 
Post Office on the ground that they did not possess the r{'qnisite t·dnea-
tional qualifications ! 

(b) If the reply be in the affirmative, will the Govcrnnwnt plt'Hse 
intimate why those men were at first recruited, understanding lwing given 
that they would get permanent appointment ~ 

(c) Do Government proposp to consid{'r their case and take them 
b'ICk ? 

Mr. P. G. Rogers: The information is being collected and will be 
1!)lpplied to the H?nourable Member in ~ course. 

RusI:NG 01' THE PAY OF THE DEPUTY POBTHABTER, HATKHOLA TOWN SUB 
. OFli'ICE IN CAUlUTTA. 

t742. ~ BabadurTarit Bhusan Roy: (a) What. is the standard 
Qf fixing the pay of a Postmaster of a Post Office in th(' g-rade of 
Rs, 250-350 , 

. Cb) How many clerks and sorting postmen are there in the A.mherst 
Street and Hatkhola town sub-offices in Cal«?Utta T 

(c) Is it a fact that the pay of the Postmaster, Amherst Street is 
RIl.250-:-350, while that of Hatkhola is only Rs. 160-250 T If so, whitt is 
the reason for it T 

tFor .&Dawer to this question, see answer to question No. '139. 
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(d) How many ~  and sorting postmen are there in the Intally 
town sub-office 1n Calcutta , 

(I') Is it a fact that although the pay of the Deputy Postmaster, 
Intally, has been raised to Rs. 1 ~  the pay of the Deputy Postmaster, 
Hatkht}la, has not been raised to that grade T 

(f) If the reply be in the i ~ i  will the Goveinme.nt please 
state the reason why the pay of the Deputy Postmaster, Hatkhola, has not 
been raised , . 

ALTERATION OF THE TIKINGS OF THE 88 DOWN BURDwAN-lloWRAH LocAL 
Ta.uN, EAST INDI,AN,RAlLWAY. 

743. *Ba.i Bahadur Tarit Bhuaa.n Boy: (a) Is it a fact that some 
passengers above Bandel Junction, Eru;t Indian Railway, made represen-
tations to the Agent, East Indian Railway, reque!\-tillghim to alter the tim-
ings of the 88 Down Burdwan-Howrah local train to suit their con-
venience. T 

(b) If so, will the Government please state the reason why their 
request was not complied with , 

(c) Is it a fact that the timing of this train ha.<; now been changed 
in such a manner that it has caused serious ir,convenience to the pas-
sengers-as it starts from Burdwan about 10 minutes earlier and reaches 
earlier also--which is not suitable for them , 

(d) Do Government propose to enquire and alter the timings of 
this particular train to suit convenience of the passengers above Bandel 
Junction' 

Mr. A. A. L. Parsons: (a) Government understand from a copy of 
the representation to the Railway Board that this is so. 

(b :>, (c) and (d). Government regn·t that thE'Y are unable to take 
any part in the preparation of time-tables. 

CoXPLAINT BY THE GLOBE NURSERY OF CALCUTl'A AGAINBT TIlE STAFF OF TlDI 
SRAKBAZAR TOWN SUB-OlI'J'lOE. 

744. *Bai Blhadur Tarl, Bhuan Boy: (0) Is it a faet that the 
Globe Nursery of Calcutta complained to the postal authorities that the 
addresses of parties who placed orders with them were systematically 
tampered with and seeretlycommunicated to rival nurseries by the staff 
of the Shambazar T. S. O. and that they had sustained heavy 1088 in 
business doe to thia illegal action of the Post Office Rtatr , 

(b) Was the charge 8ubstantiated by the departmental enquiry and 
were the Bub-postmaster and three clerks .who were suspeeted of com-
plicity in the matter transferred from the office , 

(c) Is it a fact that the complainants distinetl;r requested the 
tmthority not to entrust the investigation of the case to .Afr. Phani Bhusan 
Mustaphi, Inspector of Post Offices of the Sub-Division concerned ll i~ 
~  he had intimacy with the proprietors of the Minerva Nursery -and 
tliat the investigatio,n, if entl'Wlted to him, was likely to be frustrated. 

LU5LA. . D 
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(d) Is it a tact that the ~ h i y ~~ ~ b  , .. ~  
~ ,and ~y ~ h~  ~ l I ~  oJ ~ h~  .. b ~ II  to 

, eDfi1lU'e Into the case ,.' ,.,.' _c'.' -.. " '.' .,' .', .  " .. " ,,"',,.-
(8) It so,..,.t actioii ~ Il ~ ~ ~  ., , . 
(I) If not, why .not , 

h ~ ••. .\. ~  : GQveftuuat ~ ~~ ~
lion. The b~ mb  question has been fdrwardedtOtMPQ8t-
master-General, Bengal and Assam, for report. 

~  AND·ANSWERS. 

-CIlWft op brnuD hNsroN8 TO POSTDlf AIm 'hr.sauPH MusksJiDl. 

~l  ·DaD Bahadur Barfaru B1II88iD Khan: (a) Is it a feet that 
postmen and te1cgrllphmen of the menial class of staff are not ailolfed pen-
sion if after 15 years of service they are declared unfit on medical eUmi-
nation' 

(b) If so, will Government please state if they are willing to coDllider 
the desirability of making some provision for the hard-worked postmen 
and telegraphmen of the menial class of staff after their services of 15 
years ; and if willing, will Government please state what provision they 
intend to make ! 

The Honourable Ilr. A. O. McWatters: It is presumed that by the 
expression " telegraphmen " the Honourable Member refers to telegraph 
delivery messengers. If so, the reply is : 

(a) postmen are eligible for illvalid pensions after 10 years' ser-
vice and invalided telegraph messengers to a gratuity 
after 5. 

(b) Does not arise. 

GaANT OF' OVERTIME TO TELEGRAPH DELIVERY MESSENGERS. 

402. Khan Bahadur Sarfa.raz Buuain Khan: (a) Is it a faet that 
telegraphmcn of the menial class of IItoaff are considered to be on duty for 
all 24 hours of the day and though ordinarily only 8 hours wor.k is exacted 
from them they are really speaking on duty for all 24 hours , 

(b) If so, will Government please state if telegraphmen of the mem,al 
class of staff when required to work at unusual hours are paid any extra 
allowance! 

The Honourable Mr. A. O. IIcWaUera: It is presumed by the ex-
pression " telegraphmen " the Honourable Member refers to telegraph 
deliyery messengers. If so, the reply is : 

(a) telegraph messengers who are wholetime servants of Govern-
ment are sometimes required to work beyond the ordinary 
hours of duty. The Honourable Member's attention is in-
vited to rule 11 of the Fundamental Rules. 

(b) Overtime allowance is paid to telegraph messengers on fix;ed 
pay ~ the conWJion& ~ i l  in 8l ~~l '4nd 222 
of the Telegraph llanual, \1 01ume II. ' 
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't' AmSnVICBTO'bDiA.' " 

~ h i~ I  li~ nu: (a) Has the attention 
of Government been. drawn to the paragraph published ill the i.-ue of the 
Statesman of the 26th August 1928, page 10, under the headiDc" Britain'. 
new Airships-for India service-to be completed this year" f  ' 

(b) If 80, wiD Govel'll1DeIlt pJeue state how IDatten IItaIId 1ritIa' ...... 
to the matter dealt witit in tile ~ I  , 

ft. IIoDcnI1'alJle 111'. A. O. IleWau.. : (4) Government have seen 
tile article in question. 

(b) 'An a.irship shed has been built by the Air Ministry at ~ 
on land provided by the Government of India. The Government ef bttlia 
have no official information regarding the other matters meDtilo!ted i1l 
the article. 

PmCE uF F'uRNrruBz SUPPLIED IN TIlE CART ROAD QuARTEBS, SJ1lLA. 

404. Mr. Gaya Prasad BiDgh: (a) Are Government aware that the 
valu('s of furniture supplied to Honourable Members in the Cart Road 
quarters are generally put very high , 

(b) Are Government aware that the values of the following articles 
of furniture have been put 88 under : 

1 Round table 

1 Upholstered chair 

1 Writing table 

1 Dressing table with mirror 

1 Cupboard 

1 Waah-stand 

Rs. 

80 

50 

55 

85 

60 

35 

while these could be obtained at less than half the costs mentioned above , 

(c) Who is responsible for the supply of these articles of fnrniture of 
comparatively inferior quality at such rediculous prices , 

(d) Do Government propose to depute a responsible officer to actnally 
inspect the furniture with a view to find out the actual prices paid for them, 
and to prevent fraud , 

The Honourable 111'. A. O. McWatters: (a) The values are fixed at 
the prices paid, and are not put up at a higher level. 

(b) The values have been correctly quoted by the Honourable 
Member ;  I cannot accept the statemeut he has added to his question. 

(c) The furniture was purchased in 1921 with the approval of the 
Superintending Engineer ; but I am unable to concur in the Honourable 
Member '8 opinion of the transaction. 

(d) In view of the answer I have given to (<<), this does not arise. 

ANNuA.L INCOME FROM THE CoTroN CB88, BTC. 

. too. 111'. AtJcta1 lIaye : Witt Quvernment piease state the 
lncom( from the cotton cess tor the last three years,' also the 

L145LA 

annual 
annual 
»II 
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expenditure i~ ~ ~ h the I~ i ~ Central Cottoon Committee durmg this 
l>criod ,  . ," ...., ". '," 

1Ir. G. S. B&.jpa.i l ~~ i  .is 'beingobta:ned anc(wili'be. tmppIled 
to the lJonour{l.ble Member lll:ter. .  . 

8.u.AluES PAID ANNUALL¥ TO THE INDIAN AND NON-INDIAN EMPLOYEES 

"OF TIlE .INIlIAN • ~  CorroN CoMIUTrEE. 

BOO. Kr. Abdul Haye ~ Will Government pleasc state separately the 
total amount of salaries paid .annually to the' Indian and non-Indian em· 
ployeesof the Indian Central Cotton Committee 1 Will Government 
please state the highest pay paid to an Indian and the highest and the 
lowest pay paid at present to a European by this Committee T 

INDIANISATION OF THE STAFF EKPLOYED UNDER THE INDIAN CENTRAL COTrON 

CoMMITTEE. 

t407. Mr. Abdul Baye : What steps hayc so far been taken by the 
Indian Central Cotton Committee to give -effect to the policy of the Gov. 
ernment1 regarding Indianization of Services' By what date is it ex-
pected' that most of the posts under this Commitrtee will be held by 
Indians T 

TRAnuNo OF INDIANS TO HOLD HIGH POSTS UNDER THE INDIAN CENTRAL 
CoTTON COMMITTEE. 

t40S. MD. Abdul Haye: (a.) Will Government please state what steps 
the Indian Central Cotton Committee has so far taken to qualify Indians 
to hold  high posts under it T 

(b) If the answer to part (a) is in the negative are Government pre-
pared to issue instruetions to the Committee, to prepare a scheme for 
giving training to suitable Indians so that they may qualify themselves to 
hold all such posts after 5 years Y 

NUllBEB OF OJrnCEBS OF NON-AsIATIC DOMICILE EllPU)YED UNDER TID: 

INDIAN CE!mLu. CorroN CoMMITTEE. 

t409. Mr. Abdul Haye : Will Government .please state the total num-
ber of officers of non-Asiatic domicile at present employed by the Indian 
Central Cotton Committee Y How many of them are on sIlort term con-
tracts f Is it contemplated to appoint Indians to these posts when the 
contracts of the present incumbents expire T 

BDDDDfO OF AssI8TAJJOB BY THE INDIAN CENTRAL CorroN CoMMITTEE TO 
THE CuLTIVATORS AT TBB TIME OF THE FAILUBE 0-' THE CaTroN CRop. 

t410. 1Ir. AbclaiBa,. : Did the Indian Cent!-al Cotton o;mmittee 
render any help to the eultivators at the time of the failure of the cotton 
crop 1 If so, what IUlIIiatance was given f 

t For ,"uwer to this qlle8tion, I!et' B:IIrII'er to question No . .wIS. 
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~  ScALE 0 .. PAY :roB TOWN hr8PBEl'l'OU ~ POST OrnCB8. 

411. Mr. Anwar-ul-Azim : (a) Is it a fact that Government gave effect' 
from 1st September 1927 to the revised scale of pay to the Town Inspect-
orsof Post' Offices attached to the First Class Head OfIiees t 

(b) Are Government aware that some of the Po.stmuten-General 
postponed giving effect to the revision from the date notified in the Gov-
ernment orders, and that the officials actually holding the posts on the T('-

vised scale were not paid the actual pay of the posts T 
(c) If so, what action has been ~  by the Government' 
The Honourable Mr. A. O. lIlcWatten : I propose to deal together 

with questions numbers 411 to 413, 415 to 420 and 431 to 438, answering 
first question No. 411 by Mr. Anwar-ul-Azim to which the replies are ; 
(a) Yes; (b) and (c) Government are not aware that officials actually 
holding the posts on the revised scale were not paid the actual pay of 
the posts. They will, however, make enquiries and, if necessary, issue 
orders on the point. 

I observe that these are the first of, a long series of questions by 
Members of the House, ariHing out of. the operation of orders issued by 
the Government of India in August and September, 1927, and of an inter-
pretation of these issued with the approval of the Government of India7 
by the Director-General, Posts and Telegraphs, in February 19'28. These 
orders related to the revision of the pay and duties of Town Inspectors 
attached to first class Head Post Offices. They have resulted, in some 
cases, in the displacement of some of the officials who, on the date from 
wh)ch the orders originally took effect, namely, the 1st September, 1927, 
'Were the actual incumbents of the posts named. In other cases the e1Cist-
iug incumbents have been retained in the;r appointments. The orders 
to which I have referred necessarily left to the heads of administrative 
P{Jstal Circles the final decision as to the application in individual cases 
of general principles which had been laid down. The decisions reached 
have given rise to a number of representations addressed to the Director-
General and to the Government of India from different Service Associa-
tions and individuals interested. These representations have received 
the most careful consideration of the Director-General whose recom-
mendations are now before me and will receive my close attention together 
with the various points raised br Honourable l\Iembers in these ques-
tions. 

PROMOTION8 OF POSTAL OFFICIALS OP TIlE MUFASSIL TO TIlE LoWEST ~ 
TION GUDE POSTS IN T'BE GENEUL POST OFFICE CADU. 

t412. Mr. Anwar-ul-Amn: (a) Will Government be pleased to say 
whether there is a Departmental IItanding procedure to the effect that 
II promotion!: up to and' including the former grade of Rs. 175-225 should 
be confined to the officials within the respective General Post ~  cadre, 
and that the officials of the post office after attaining that grade perma-
nently should be graded with the mufassil offieials for the purposes of pro-
motion to the next higher grade, ,.wiz., Rs. 250-350 t . 

(b) Are Government aware that the above standing procedure hu not 
been acted on by some m ~ l who. have brought mufassil 

tFor answer to this questioa, aee aDllwer- to queatioll No. 411. 
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oflicials of the ordiaary tim.aMle of pay to Ul" 1 ~ selecti:oa' Fade 
pesta ill the General Post Office cadre , 

(c) If 80, what action, if any, has been ~  'by the Go-... ~~m  t.O 
redress the grieVIUlCes thus caused to the ofleiala of the General POll 
Oftlce eadre , 

RB'fIBION 01' PAY 01' Clurr.&IN CLAsu:a 01' POSTAL I I 8~ 
H13. JIr. Qwar-w-Alim : (a) Is it a fact that 'the Director-General', 

budget estimate for the year 1927-28 was based on the pel'l!onal ~ of 
Hie J*fmanent holdeN 6f the pOSts in the four clas&e8 of offiCials specified 
in patavaph (1) of the ~mm  Orders 11 P. T. E., dated "lle .. ~ 
ll~ 1 ~  If flot, will (}()tyemment be pleastd to state tl18 Daail ~ 

ealenlating the total amount Bs. 1,80.000 for the abon budget eatimate 
b sanctioned by the Standing Finanee Committee in January 1927 , 

(b; Is it a fact that Government revised the pay of four claSleB of 
officialr. in paragraph 1 of their Orders, dated August 19!7, issued br the 
Department of Illdustries and Labour f 

(c) If so, has the effect of the revised scale of pay been given to aU 
the four classes with the same condition, viz., exemption from examiD&-
tion as appeared in the improvements pas8t'd by the Standing Flina*" 
Committee in January, 1927, as also in the Government Orders, dat.d 
August, 1927, appearing in the Labour T 

(el) If not, why not' 

REFUSAL TO CERTAIN CLERKS OF THE CoNCE88IONS GRANTED IN CoNNECTION 
WITH THE TRANSFER OF THE HEADQUARTERS OF THE NON-MWUTOBY 
PORTION OF THE OFFICE OF THE DIRECTOR GENERAL 0'" POSTS AND TE-
LEGRAPHS FROM CALCU'ITA TO DELHI. 

~ 1  Mr. Anwar-w-Azim : (a) With reference to my starred ques-
tions Nos. 482 and 488 answered on the 19th and 20th March, 1928, will 
Government be pleased to lay' on t.he table a statement showing the namp..s 
of clerks who have been refused the concessions only because they were 
recruited in Simla and Delhi, showing their emoluments monthly ud 
annually f 

(b) Are these clerks, since the datc of their recruitment drawing 
the allowances admissible under the Simla Allowance Code throughout 
the year whether in Simla or Delhi , ' , 

(c) Were these clerks given the Simla allowances against the pay 
which they were entitled to owing to their i ~  in Simla' 

(tI) Were the Simla allowances consolidated in the case of tlie em-
"wY'!et; of other offices f If so, why was it not done in the case of eler&s 
of the Director-General's Simla Office T f 

(e) ~ Government propose to look into the case of thtAe ~~ 
IIfl!1pathetIcal!y ~  give ~ m an assurance ~  they will be a ~  

~ ~  ,fo, r servI, ce lB" the DIrector-General's SImla office and if removed 
fI}fH ~  OOlY ~ m~ll  T ' 



·. ~ ~ I  l ~  (I) A statement Will.\w 
fUfJlWheato lI ii~ 8l  )iem1ie\"... '. .' , 

(b) and (c). A portion of the Director-General 's il~  is required 
to "ove b ~ Dt!lhi and iI ~ _qd .tbe ~ l~~ i i  of. the office 
ia located at Simla. So long as any of these -clerkS' is attached to the 
moving portion or to the Wireless Branch he draws compensatory allow-
ance throughout the year under the Simla Allowances Code. The place 
of recruitment does not affect the question. 

(d) Yes, in some C8ses. It would be administratively inconveuient 
however to consolidate the pay and allowances of the portiOll)! of the 
Director-General's ofllce which I have jnst mentioned as they are on'ly 
part of a larger office the bulk of which is non-migratory and i~  
at Delhi. 

(e) Government have already exhaustinly examined the case 9f 
the clerks in question. . 

As regards what may be necessary if and when any portion of the 
staff i~ permanently removed from Simla, this is a hypothetical case 
which Government are Dot; williDg to diacuas in antieipation. ' 

PQWJIM 01' Pl'ODI'I'IIpI', ~  AND PuNum:Iwrr OF 8~~  
VESTBl> m i'E[l: ToWN IxsPEOTOBS OP POST OPPIC_ IN MI.DJwJ. 

t415. Mr. Batyendra Chandra Mitra: (a) Is it a fact that" the Town 
Inspectors of Post Offices are not authorised to appoint, transfer, and 
p}Ulish their subordinates and to maintain their character sheets is aecord-
aJll'.e with Rule 346 of the Post Office Manual Volume 2  , 

(b) Is it a fact that the Town Inspectors of Post Offices in the !tladras 
Town have been issuing orders appointing, grahting leave and transfer-
rill, their subordinates and maintaining their character sheets for many 
yean' 

DUTIES OF THE TOWN INBPECTOBS OF POST OFFICES IN MADRAS..un> 

CALCUTl'A, RESPECTIVELY, ETC. 

HI6. Mr. SatyeDdra OhaDdra)lim : Will Government be pleased to 
la7 on the table the following information :' 

.... 

(a) a list of the duties done by the Town Inspectors of the Post 
Offices in the Madras Town ; 

(b) a list of the duties done by the Town Inspectors of Post Office 
in Calcutta Town ; 

(c) total number of postal Town Inspeetors in Calcutta and h ~ 
many of them were transferred to the clerical line, affer 1st' 
Septembcr 1921 ; and . 

(d) total number of Postal Town Inspectors in ~~ ~  city and how 
. many of them have beeD traneiuJ'ed to the eie!"ical line after 
lst September 182'1 , 

, __ ,===:s::;: ..... ~  ~  ... _ .:; •... 

tFor &ll8l1'er to tlaia ................... __ ... i •. Ji9..#J., .. 



[20m BEl"l'. 1928. 

&r.amm RATES I ~1  ,ToWJJ IlaInCroas 01' ,on OI'l'lCll8 .. ~  
.m> MA.na.u BU'ORE TIlE INTBODUOTroN 01' no: TOllc ScALE 01' PAY 
IN 1920. 

't417. Mr. 'Batyendra.Ch&ndra 1Ii\ra: (a) Will m i~  be 
pleased to state the'startmg pay in the case of a postal Town Inspector in 
Calcutta, before the introduction of the time-scale of pay in 1920 , 

(b) What is the starting pay in the case of a postai Town Inspector 
in Madras city prior to the introduction of the time-scale of pay in 1920 , 

DuTIEB OF THE CLERKS OF THE GENERAL POST OFFICE, MADRAS, ETC. 

NIB. Mr. Satyencir& Chandra Mitra: (a) Is it a fact that the duties 
attached to the clerks of the Madras General Post Office and its town sub-
offices were the same prior to the 1st September, 1927, in comparison 
wit>h the duties of Town Inspectors of Post Offices in Madras City , 

(b) If not, which class had to perform superior duties , 

DuTIEs OF THE ToWN INSPECTORS OJ' POST OPPlOB8. 

t419. Mr. Abdul Latif Sahib Parooldd: (a) Is it a fact that the Town 
Inspectors of Post Offices attached to the First Class Head Post Oftieell 
are required to perform more duties than those specified in Chapter 4 of 
the Post Office Manual, Volume 2 , 

(b) If 80, what are those duties T 
(c) Will Government be pleased to state where the dnties are laid 

down for the Town Inspectors of Post Offices attached to the Post Offieea 
other than the First Class Head Post Offices , 

(d) Is there a provision in the Fundamental Rules issued under tbf' 
authority of the Secretary of State in Council to the etfeet 
that ,. any two posts are said to be equal if the duties attached to 
the two posts are the same in character or degree of responsbility" , 
If so, are Government aware that the postal Town Inspector attached to 
the First Class Head Offices had the authority both before and after 1st 

~mb  1927. to certify the fitm's,,, or otherwise of clerks and Sub-
Postmasters in the jurisdiction of the Town Inspector and to control and 
supervi"e the work of the Sub-Postmasters and the clerks whether the 
latter classes of officials were with more vears' service than the Town 
Inspector T • 

REVISION 01' THE PAY 01' ToWN INsPBOTORS 01' POST OnrIOB8, ETC. 

H20. Mr. Abdul utif Sahib Pa.rookhi: (a) Will Government be 
pleased to say : 

(i) whether it is a fact that for the recent revision of the Town 
Inspector's pay, the Town Inspectors attached to some of 
the First Class Head Post Offices have been made to work 
under the clerks wbosework the ToWn Inspectors have been 
supervising for years together 'r' , 

tFor answer to thia 4JUe8tiOR{eee aliBwer to' qilNtio1i'No. 411. 



1 __ ., I1b'f 
• '(tl),t1ie'toW:'))eriod tire T6Wii 11!IIpectora who haTe b ~  

.. to the elericalline worked in the post -on the ren.ed ~~ of 
pay from 1st September, 1927 ; . 

Citi) whether their work in those poets on the revised scale for the 
period they were in those posts have been recommended by 

their immediate superiors as satisfactory T 
(b) Are Government aware that no reasons for removal were record-

ed in the Orders of the Postmasters-General tranaferring the permanent 
T.own Inspectors from their permanent posts of Town Inspectors to the 
n.bordinate rank of clerks f 

ToTAL AMOUNT OF CoAL USED FOR HOT WATER POR BATHS OF HONOURABLB 
MEMBERS LIVING IN THE CART ROAD AND SUIlMEIt HILL QUABTEBS, 
8U1LA, DURING THE LAST FOUR YEAB8. 
421. Mr. Gaya Pruad Singh: Will Government please state the total 

amount of coal, and its value, consumed for hot water for the baths of 
Honourable Members living in the Cart Road quarters, and Summer Hill 
quarters, during the last four years, separately for each year T 

'!'he Honourable 1Ir. A. O .• cWatten: The information required i3 
88 follows: 

~ ~ ~ 

1924·U-

1926·26 

1926·27 

192'7·28 

Quantity. 

Year. 
i 

Charcoal. I Firewood. 
I 

I' 
I 

Mds. Mds. 

72 4 

.1791 Iii 

]71 14 

333 41 

NO)QI(ATIO'N8 TO THE INDIAN CIVIL SnVlCE • 

Amotmt. 

Ra. as. 

26010 

586 12 

117'1 15 

906 15 

• 22. Sardar Kartar Singh: Is it a fact (a.) that. since 1922, in the 
majority of or in many of the ~  of sec'tions of Hindu. Muhammadan 
and Christian qualified canrlidates for nomination to the I. C. S. in India, 
similar candidates, higher in the pass list, were passed over; (b) that con· 
siderations other than merit in the examination weighed in making these 
eelections ; (c) that the principles observed in so doing are still iD force 
equaUy . for the Sikh community , . 

'lite IIo1lourableMr. J. Orerar: Since tbe establishment of the 
Public Servic"l Commission the practict" is fot' the Government of India 
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,tq ~  ~~I l ll 1i ~ ~ ~b  taey d.sil"e' to make pomin&-
'Ci!;w.,. ~  fQt ~  CO»;lDlissioll to ~ mm  ttl,e i~  indi.viduals. 
It is' probable that normally the CommiliiSion considar that the candidate 
h~ hU\Dcls h,igh.e!>t. in ~  II li l ~ ll libt ill the mo;,;t ~i bl  ~  makf> 
then-recotnntehdations' ) m ~y~ 

'Boo][ BY CAPTAIN R. E. PARRY, BNTITLEn" THE SI][HS OJ' THB PuNolU." 

!23. 8&rdarKu1ar 1iDgh: (s) Have Government seen a book, oalled' 
" The sikhS of the Punjab" by Captain R. E. Parry, of the Indian ~ 
and what he describes to be " The Outward signs of Sikhism", suola M 
wearing " Kes " or long hair, bearing the title of " Singh " as part of the 

~  inttiation into " Pohl " 01' Sith baptism, and abstinence ~ 

~~~  ' ' 
(b) Is it a fact that only persons observing the essentials mentioned in 

(<<) wp.re recruited, as Sikhs, (i) in Sikh regiments and companies, lUld in 
the Indian Army ~m  (ii) also in the Civil Departments befor(l 
tke :real' 1!9..B' ' 

Mr. G ... YOUDg: (a) No, Sir. 

(b )-( i) Ordinarily only t,bose Sikhs observing the essentials men-
tioned in part (a) of the question are accepted in units of the Indian 
Army. The acceptance or rejection of any Sikh recruit on religioua 
grounds is decided by the Gurdwara Committee of the unit. 

(ii) No principle has ever been laid down in the Civil Department. 

NOMINA.TION OF MR. TABLOCHAN DAB BEDI TO THE INDIAN CIVIL SERVIOB. 

424. 8&rdar Kartar Singh: Is it a fact that by "One Sikh" 
" appointed by nomination" to the I. C. S. in India this year, mentioned 
in the Honourable the Home Member's answer to Dr. Moonje's question 
in this Ses.<;ion the other day regarding the I. C. S., is meant one Tarlochan 
Dass Bedi, son of Bawa lshwar Dass, of Dera Baba Xanak, Pnnjab t 

The Honourable Mr. J. Crerar: Yes. 

NOMINATION OF A SIKH TO THE INDIAN CIVIL SERVICE. 

425. 8&rdar Kartar Singh: (a) Are Government a ware of the fact 
that the selection of Tarlochan Dass as a Sikh has caused discontent and 
dissatisfaction among Sikhs , 

(b) Is it a fact that the feeling of the Sikh community to the effect 
that the I. C. S. post reserved for the community and given to Tarlochan 
Dassshonld be given to a qualified Sikh candidate and that the one given to 
tbe former be treated as an additional post, has been conveyed to the 
Government , 

(c) Do Government propose to take favourable action regardina (,,) 
, ~  thus _remove the just ~~ for discontent and dissatisfaction , 

'l'IIe Bono1l1'&ble 1Ir. I. Orerar: (a) The HODourableMem ...... 
~  48 invited to a, ~ 1  ~ ) ~~ ~ ~h  

~ l  No. 32 PJl ~ ,.tb. mlil ~ \ ',':',: .• : 
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(b) The lucgeatioa Wat lDade in IOIDe ef therepNseiltationa re-
ceived. 

(c) Government do not Bee their way to take auy action in the 
matter. 

MIlKOBUL 011' THE STAlI'I' 011' THE AOOOUlmlDzpABTJlDT OJ' Tn EABT hrVUii 
RAILWAY. 

426. 111'. E. o. Neon: (a) Has the attention of Government bed 
drawn to a st!lltement that appeared in the FOrwMd of the 20th May 
Uast, under the beadings" E. I. Railway-How they treat thea. emplo;y.-
~  Department Staff " , 

(b) If so, are Government in • pOliition to ... y whether 'or net tile 
grievances mentioned therein are generally baaed OB facta , 

(c) 18 it a lae! that the Financial Commissjoner, RaUwaya, witbhelcl 
:memorialR Addressed to the Governor General in CounCil by the ~ 
hulian Railway Accounts staff on this subject' If so, on what 1 l l~ 
and uuder what rules T 

(d) What enquiries were made by the Financial Commissioner into the 
grievanceii mentivned in the said memorials, and with what result , 

(e) Why is it that the East Indian Railway Accountfl office staff haTe 
not been placed on a time-scale of pay, while similar staff on the Eastern 
BengaL Oudh and Rohilkhand and North-Western Railways have been 80 
placed , 

Mr. A. A. L. Parsons :(11) Yes, by the Honourable Member's ques-
tiOll. 

~b) Some of the statements made are con-ect.· 
(c) Yes, the memorials were withheld under the ordinary rules gov-

erning the submiss!on of memorials by railway subordinates. 
(d) The results of my investigation are contained in the reply, a 

copy of which I am sending to the Honourable Member. 
(e) The scales of pay in the East Indian Railway Accounts Office arc 

time scales. 

FILLING UP OF V ACANCIE8 IN THE HIGHER APPOINTMENTS OF THE AOCOUNTS 
DBPARTKENT OF THE EAsT INDIAN RAILWAY. 

427. Mr. K. O. J!feogy: (4) Is it a fact that most of the vacancies 
in the higher appointments of the subordinate staff of the East Indian 
Railway A,!counts Dep8l'tment have been, and are being, filled up by 
outsiders on recommendations or personal requests emanating from ~  
Railway Board office ; and that as a result qualified and experienced men 
of the l ~  Indian Railway Accounts office fail to obtain promotion to 
thelle vacancies T 

(b) Do Government pl'GpoIIe to enquire from the Chief Aee()1P. 
Ofticer, East Indian Raih,ItY ... to kew·1JWly.ef saelavacaneiMhaft80 W 
b ~ .. filled by IJl.eJl 1 ~ 1  ~b y aD .tIieer or o$een' of the . Railway 
Board T 
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(0) kit the -new .f ~l I  that the Chief ~ Ofticer, 
East Indian Railway, is not competent to make his own selection from 
among his staff for m i ~ to these vacancies , 

(d) Is it a fact that about .forty temporary posts have lately been 
created for the purpose of pulling up arrears of the Provident Fund and 
Stores Accounts branches of the East Indian RailwaY' Accounts Depart-
ment, resulting from the introduction of account.ng machines; and that 
all these temporary posts have been filled up by men selected by an officer 
.or officcrs of the Railway Board' If so, why f 

(e) I .. it a fact that the East Indian Railway Central Construction 
Accounts Office is manned almost, exclusively by a staff either imported 
from other railways by the Railway Board or recruited direct by or on 
behalf of the Railway Board' If so, why' 

(f) Is it a fact that one Mr. Myers who had previously been discharged 
by the Eastern Bengal Railway on the score of inefficiency, has been made 
.an Accounts Officer on the East Indian Railway, on the personal recom-
mendation of an officer of the Railway Board to whom he is alleged to be 
related , 

Mr. A. A. L. Parsons: (a) No. 
(b) and (e). The answer to (c) being in the negative, Government 

do not think there is any necessity to obtain the information asked for 
in (b). 

(d) 24 temporary posts have been created for bringing up arrears 
-which I should add are not tLe result of the introduotion of accounting 
machines. 

The selections for these temporary posts were madf' by the Chief 
.Accounts Officer. 

(e) The staff was intended for special work and included a training 
-reserve. It was partly recruited from qualified men from other offices. 

(f) Mr. Myers was taken as a senior accountant on the East Indian 
Railway when his post in the office of thf' ~  East!'rD Bengal Railway, 
was about to be brought under reduction. He h~ lately be!'n appointed 
.crew Accounts Officer by t;lt' Financial Commissioner of Railways. The 
allegations that he was appointed on the recommendation of an officcr 01 
the Railway Board relat.ed to him :md that he had bren prcyiously dis-
ilharged on the score of inefficienc·y are untrue . 

..lLLEGED ImuwULAlUTIE8 AND CoRRUPT P&ACTICES IN TlIE RAILWAY Cl.EA.B-
INO AOOOUNTS OFFICE, DELHI. 

428. lIIIr. K. O. Neogy: (a) Has the attention of Government been 
<1rawn to a publication named " The Survey of Railway Clearing Accounts Oftice (India) and Schemes and their pernicious e1fect& ", printed and pub-
lished by Ahmed Said, at the Army Press, Lahore f 

(b) If so, what inquiries have been made by Government into the 
allegations made therein about irregularities and corrupt practices prevail. 
ing in the Railway Clearing Accounts 0fBef1, Delhif When were the 
inquiries made,by whom and with what result , 

(c) Has the attention of Government also been drawn to similar 
allegations published in the Indian Press from time· to time t 
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(d) Are Government in a· position to make 8llj' definite statement re-
gnnling the- correctness: ()r Gtherwiseof thedi1ferentimputati()D8, contained 
in the said publication aftdriewspapen, agalDfJt ee1'tain oftiCen of the .id 
office' Will. Government be pleased to lay on the table any report of any 
inquiry ·which may have· been made in this matter , 

Mr. A.. A.. L. P&I'IOD8 : (a) Yes. 
(b) The Government did not think it worth while to undertake aB 

enquiry int() allegations ()f this nature. 
(c) and (d). 1 w()uld refer the Honourable Member to my reply to 

JIaji Abdoolla Haroon's question No. 82 of 1st February, 1928 .. 

WORKING CoST OF THE EAsT INDIAN R.uLWAY FOREIGN TBA.FJ'IC IN TIm 
RAILWAY C!.uJuNa AccoUNTS OPI'IOE POB TIll!: YEAR 1927-28. 

429 IIr.X. O. Neogy: (a) Js it a fact that the working cost of the 
East lnetian Railway foreign traffic in the Clearing Accounts Office for the 
year 1927-2R has been about Rs. 5,00,000, against a budget estimate of 
U!ol. 2,80,000 1 What was the average normal cost of this work in the East 
Indian ih ~y office prior to the creation of the Clearing Office' 

(b) Will Government be pleased to make a statement showing the total 
number of persons employed in the Clearing Accounts Office in different 
grades ; how many of them were taken from the stair of the different Rail-
ways, and how many were recruited direct , 

(c) Will Government be pleased also to make a comparative statement 
showing the actual number of men transferred from each Railway for the 
work transferred to the Clearing Office and the actual number of men 
employed on such work at present T 

Mr. A. A. L. Paraona: (a) The two fig\}res are not strictly compar-
Pohle with each other. The estimate of Rs. 2,80,000 was an estimatf of 
tht l~  of the establishment reqwred in the Clearing Accuuats Oflkc for 
the work of the East Indian Railway transferred thereto. The actual 
R1ll0unt debited to the East Indian Railway, which is approximately ;) 
l:lkbs, includes in addition its share of non-recurring ~ i  such 
KS travelling allowance and concesSions to the staff transferred, the eost 
of a year's supply of cards as a working balance and leave salaries of 
certain senior officers who took leave shortly after joining the Clearing 
Aeeounts Oftice. The total grant allotted to the Clearing AecoUDts Oftice 
for 1927-28 was Ra. 10,91,000 and the expenditure was RB. 48,000 less. 

The average normal cost of this work previously on the East Indian 
Railway was 4llakhs. 

(b) The total number of minia'cerial stair is 862, of whom 696 were 
taken from other railways. . 

(d The information will be obtained and guppliedto the Honourable 
Member. 

OoJlPLAINTSl"BOJI R£u,wAYI WHO AJm!far P.urrms '1'0 Tn RAILWAY Cr.u.amG 
AocoUJl'1'8 OntC8, OJ' Ia.uGUUBmBB. 

430. 111'. K. ~ • • ..,.: (a) Is it ~  that m ~i  are b ~ 
received from Railways who an not parties to the CIearbIg 0f8ee, of 
irregularities ,. 
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(b) Hu t1re ~  Du'arsRailway, forinstanee. complained that it 
did ~  ~ its ~ i m  of ~h  balance pf tbroU&'h tramc 
tMSiIetiOtlS from A)nl ~ November 1m t _ . . 

(e) is it a factthf,t the Clearing ~  OBlce in ita b ~ 
Division Sheets showed the East Indian Railway to be in debit to. the,No; 
Western Railway for May and June 1927, while fhe ease was actually the 
qveaw Gf it , 

(d) Will Government be pleased to state what enquiries have been 
~  ~  these irregularities, by whom and with what result , 

111'. A. A. L. JIwJna : The answer to parts (a), (b) and (c) is in the 
negative and part (d) does not arise. 

POWDB 01' APPoINTJiII:RT, .TaANsna AlIJ) PtnmIJDDIIliT OJ' SuaoaDIluTU 
V1C8TED IN THE TOWN INSPECTOBS 01' POST 01'J'ICBI. 

t431. Bao Bahadv .. O. Rajah: (a) Is it a fact that the Town 
Inspector.> of Post Offices are not authorised to appoint, transfer and punish 
their subordinates and to maintain their character-sheets in aeeordanCf'. with 
Rule 346 of the Post Office Manual Vol. 2 , 

(b) Is it a fhct that the Town Inspectors of Post Offices in the Madras 
T-oWD have been issuing orders appointing, granting leave and transferring 
their subordinates and maintaining their character-sheets for many years , 

DtrrrEs OF THE TOWN INSPECTORS OF POST OPJ'ICES IN MADRAB AND CALCUTTA. 
RESPECTIVELY, ETC. 

t432. Kao Bahadur M. O. Rajah: Will Government be pleased to lay 
Dn the table tbe following information : 

(a) a list of the duties done by the Town Inspectors of Post Offices 
in the Madras Town : 

(b) a list of the duties done b~ the Town Inspectors of Post Offices 
in Calcutta Town : 

(c J total number of postal Town Inspectors in Calcutta 8nd how many 
of them transferred to cleriealline, after 1st September 1927: 
and 

Cd) total number of postal Town Inspectors in Madras City and 
how many of them have b~  transferred to the clerical line 
after lst September 1927 , 

STARTING PAY OF A TOWN INSPECTOR OF POST OFFICES IN CALCUTTA. AND 
M.wRAB BEFORE THE INTRoDUCTION OF THE Tnm-ScALE OY PAY IN 1920. 

t433. Jtao Bahadur IlL O. Rajah: Will Government be pleased to 
say: 

(a) 

(b) 

the starting pay in the case of a postal Town Inspector in Cal-
cutta, before the iJ!troduction of the time scale of pay in 1920: 
and 

the ~ 1 ~  pay in the ease of postal Town .Inspector in M ~1I 
,city prlor to the introduction of the tlJne aeale of pay 10 
1920; .. 

tFor answer to this queetion, see answer to qUMtion No. 411. 



t1lIiST ABRB»· QVB8TIOM'8 AND AlI'8WERS. tiis 
DtmBS 01' CLBap 01' TIlE G.b&&J,. POST OnIcz, Jl&DUs. , . 

'434. be ......... O. kji.ll! ·(a) Is it a ~  that the OOt_ 
att'ached to the clerks of the Madras General })OfIlJ Oftlcearid its tOWB ftb-

l~ were the same priot to the 1st september 1927 in" eOinparilion 'With 
the'rown Inspectors of Post Offices in Madras Cit,. , . 

(b) I f not, which cl888 had to perform superior duties T 

~~  P.n 01' .POST.U CLERK.S AliD TOWN I:NSPECl'OB8 01' PoeT O.W1CU 
. pi .. BoMBAY toWN palOa TO TIlE IIrraoDUCTlON 01' TBB 'lm.-8c4Ul' or 

PAY. 

t435. 1Ir. NaraJU Pruad lin&'h: Is it a fact that prior to the inh'o-
.duction of the time-scale of pay in the Post Office : 

(a) the starting pay in the case of a postal clerk in the Bombay town 
was B.s. 20, 
and 

(b) the starting pay in the case of Postal Town Inspectors in 
Bombay town was RH. 100 T 

Jrl'nmrolI PAY 01' CLEIUU! .AND TOWN INSPECTORS OF POST OPPICES IN 
BmmAY TOWN AP'I'ER THE INTRODUCTION 01' THE TrKz-8cALB 01' PAY. 

t436. Mr. Narayan Pruad Singh: Will the Government be pleased to 
My: 

(a) the minimum pay to which the pay of the clerks in the Bombay 
PORt OfticeR was raised from Rs. 20 after the introduction 
of the time scale of pay in the PoSt Office : and 

(b) the minimnm pay to which the pay of the Town Inspectors in 
the Bombay Town was raised from B.s. 100 after the introduc-
tion of the time scale of pay T 

NOlr·RwvunoN IN 1920 01' THE PAY 01' TOWN mplI:CTOBS 0,. PoeT OnrIClI:8 
IN BoIlDAY TOWN. 

t437. Mr. Narayan Pruad Singh: Is it a fact that in 1920 no revision 
was made in th.case of the postal Town Inspectors in the Bombay Town 
for the betterment of their pay like that sanctioned to other elasses of 
postlll employees T 

If not, why not , 

TOWN INSPECTORS 01' POST OFnCBS IN BoKBA.Y TOWN. 

, HaS. Mr. JlfaraJ&D Pruad 8iDgh: (a) Is it a faet that the Town 
Iblpeetors of the Bombay Town have been inspecting since long years the 
aub-pom. oftices in-charge of postmasters in the seleetioll grades T 

(-b) Is it 8 faet that the permanent Town Inspectors, who have been 
.:lxercilling the aforesaid powers and other supervisory powers over tile 
eledm, senior or junior, have been replaced by men from the subordinate 
clerical line T 

tFor answer to this ~ i ll  Bee answer to question No. 4:1L 
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(c) Is it a fact that the permanent Town Inspectors who were originally 
taken as recl'uitN' from clerks for the Rs. 100 grade of Town Inspectors. 
h!'lvc: been working without duty allowance whieh the Direlltor-General de--
cided to grant to them in his communication No. AX-1oo, dated 3rd Oct. 
ber, 1921, for the arduous nature of their duties t 

(d) If so, what steps, if any, have been taken by the Government' 

DEMOLlTlON OF RUBBISH BINS IN KAs..&.ULl CANTONlilENT. 

439. Pandit Thakur Du Bhargan : 1. Are Government aware that 
in 1926, the Cantonment Authority, Kasauli, required house-owners to 

i ~ rubbish bins in their compounds and the same were accordingly 
providoo by them T 

2. Is it a fact that in January 1928, the Board resolved to ask the-
house·owners to demolish those bins T 

3. Is it a fact that on receiving intimation about this, the house-owners 
asked the Cantonment Board to compensate them for the demolition under 
the terms of section 138 (3) of the Cantonments Act of 1924 ? 

4. Is it a fact that instead of prooeeding in the matter according to 
the section quoted above, the Cantonment Board has now issued notices 
asking the house-owners concerned to demolish the rubbish bins within 
14 days failing which the same are to be demolished through the Canton-
mellt agency T 

5. Will the Government be' pleased to state why the claim of the bouse-
owners for the cost of rubbish bins to be demolished, is ignored when th& 
bins were constructed at the instance of the Cantonment Authority T 

6. Do Government propose to direct the Cantonment Authority of 
Kasauli either to withdraw their order regarding demolition of bins or to. 
pay the cost thereof to the owners of the houses T 

111'. G ... YOUDg : The matter is one for the Cantonml'nt Authority 
to deal with, and the Government of India do not propose to interfere. 
A copy of the Honourable Member's question has however heen conveyed 
to the Cantonment Authority. 

RExOVAL OF L..u.A MARAB'RD PBBSIIAD FROM THE I ~ CoJOll'l"l'D or 
TIDC CANTOIOIENT BOABD, LuCJU(ow. 

«0. Pandit Thakar Du Bbargava : 1 . .Are Government aware that 
the Finance Committee, Lucknow Cantonment Board, passed the follow-
ing Resolution on 18th May, 1928 : 

•• Beeolved that l1li the eontinuOUtl abeeuee of Lala Mahabeer Penhad from U. 
Pb-committee meetiDga aDd hie b~ i l bl  habit of keeping the Eueutive 0IIeer in Ie-
Jlonuaee of hie intention to abeent himaelf till up $0 the Committee time it _ .t 
only ea_ a great deal of i ~ i  and trouble to the membell but al80 ~ .. 
great delay in the diapoBal of publie work, his oonduet should be brought to the DOtfee. 
of the Board with the recommendation that he should be removed from this eommittee-
and Bai Sahib Parbhu Dayal should be appointed in hie plaee." 

2. Is it a fact that this Resolution was confirmed. by the Cantonment 
Board in its meeting of 28th May 1928 T 
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3. Are' Government aware that Mr. Mahabeer Pershaci in his registered 

letter, dated 22nd August, 1928, to the G. O. C.-in-Chief, Eastern Command, 
pOinted out that the statement of his continued absence from F'iDance Com-
mittee meetings made in the Resolution quoted above was absolutely falae 
and that during the period of 2i years for which he had served upon h~ 
Finance Committee, he was absent only from one meeting, and that for 
the one in which the said resolution was passed T 

4. Is it a fact that even in the Finance Committee held on 18th May, 
from whi"h Mr. Mahabeer Pershad was absent, he had written in time to 
thE' l?xecutive Officer about his having been forced by circumstances not to 
attend tbe meeting T 

5. Are Government prepared to enquire how far the statement of 
the Finance Committee is correct and to direct the Cantonment Board to 
reinstate Mr. Mahabeer Pershad in his seat in the Finance Committee if 
the statement is found to be wrong , 

Mr. O. K. YOlIDg: I am making enquiries and will let the Honour-
able Member know the result. 

USE OF ~ I I  WATBB FOB IUIGATIOllJ Puuosu m AMBAU OAlft'OlIJ-
IONT. 

"1 PaDdit '1'h&kar Du Bharp ... : 1. Are Government aware that 
a non-official member of the Cantonment Board, Ambala, brought to the 
notice of the Cantonment Board that water supplied for drinking in the 
RohE'rt's Pavilion was being used for purposes of irrigation T 

2. Is it a fact that no action has been taken by the Cantonment Board, 
Ambala, to stop this mis-use of drinking water f 

3. Is it a fact that there are several applications for public hydrants 
and the Assistant Health OfBcer has reported that tbere is the danger of 
the outbrpak of an epidemic owing to the people using unwholesome water 
for drinking on account of their not getting enougb drinking water T 

4. Do the Government propose to insist that stringent action be taken to 
prevent pipe water being UHed for irrigation purposes, and issue directions 
fo: the same' 

Mr. O ... Youug : It is neither possible nor desirable for the Gov-
ernment of India to' interfere with the Cantonment Authorit.y in a matter 
of this kind. The attention of the Honourable Member is drawn to sec-
tion 51 (2) of the Cantonments Act. which provides for the control of 
Cautonment Boards in matters affecting public health, safety and con-
venience. 

STOPPAGE OF TIlE IIU'OBT 01' 10E IlIJ AKBALA. 
«2. Pandit Thalmr Du Bharp .. : 1. Are Government aware that 

OD. 27th J \11y 1928, the Cantonment Board passed a Resolution stopping the 
import of ice in Ambala t 

2.. -Is it a-fact that the Resolution in question directed the Health Oftlcer 
to notify when the cholera epidemic prevailing in some place or places not 

~i i 1 in the Resolution, subsided , 
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3. 18 it a fact that after the said Resolution was passed, the Manager 
of the Patel Ice Factory, Saharanpore, saw the Health Offieer and the 
restric::tion was removed in the case of the above Factory by the Executive 
Otlict>r Tithout any reference' to the Cantonment Board or without having 
leeourse to section 25 of the Cantonments Act T 

4. Is it a fact that the Resolution in question gave no power to the 
Health Officer and to the Executive Officer, to suspend its action in I!ase of 
their being satisfied either with the hygienic conditions of the Factory or 
with the wholesome character of the ice manufactured therein T 

5. Are (1()vernment aware that this action of the Executive Officer hIlS 
caused great resentment among those connected with the sale of ice f 

6. Will Government be pleased to state why the Executive Officer sus-
pended the action of the Ca&tonment Board Resolution referred to above, 
without reference to the Cantonment Board or without having recourse to 
the emergent provisions of section 25 of the Cantonments Act T 

7. What steps do (1()vernment propose to take to effectively stop !llIch 
action on the part of the Executive Officer T 

1Ir. G ... YOUDg : Quesions Nos. 442 and 446 are answered together. 
It is within the competence of the Cantonment Board to dispose of the 
matters contained in these questions. The Government of India see no 
reason to interfere. 

HOLDING 0:1' MinrrINas IN C.AJIBU :BY THE CANTONJlBNT BoABD, ABuA, 

«3. Pandit"l'halmr Das Bhargan : 1. Is it a fact that in the meet-
ings of the Cantonment Board, Ambala, held in June, July and August, 
there were items that were discussed in camera under the arbitrary instruc· 
tions of the President , 

2. Are Government aware that no note of these ' discussions' held in 
camera was made in the proceedings nor were any reasons given as to why 
the discussions were held in camera, as was required by section 42 of the 
Cantonmf:nts Act , 

3. Will Government be pleased to state what action it proposes to 
take against the President for non-compliance with the provisions of sec-
tion 42 of the Cantonments Act with a view to stop the repetition of hold-
ing meetings in camera and non-eompliance with the provisions of sec-
tion 42 of the Cantonment Act , 

Mr. G. II. YOUDg : Government have no mformation but Elre making 
inquiries . 

.AI.LBaED bBULT TO A SHOPDEPEB :BY CoLONEL WILLIAlI, HEALTH 0nI0EB, 
AVBu.A, 

«4:. PaDdit Thakur Das Bhargava : 1. Has the attention of Gov-
ernment been drawn to a note that has appeared in the Cantonment Ad-
vocate of June 1928, under the heading" An Irate Colonel" , 

2. Is it a fact that the officer to whose conduct the note referred was 
Colonel William, the Hearth Officpr, Ambala T 
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a. Is it a fact that as stated in the Advocate, he used the words 
•• A damn Ass " to a respectable shopkeeper while paaaing through the 
Grain Market t 

4. Are ~ m  aware that the shopkeeper insulted, intended to 
take legal action in the matter, but it was dropped through the intervention 
of the non-oftlcial members t 

5. Are Government ~ to take steps to impress upon the mili-
tary oftl.cers, entrusted with the civic duties, to avoid discourtesy in 
all forms to the people with whom they come in contact in the dis-
charge of their duties t 

Mr. G. IL YOUDg: Government have seen the note referred to. 
They have no intention of investigating so trivial an ineident as that 
alleged to have taken place. 

CONDUCT 011' THE CORRBBPONDBNCE 011' THE CA:NTONJIEXT BOARD BY 
COLONEL MORAN, EXECUTIVE On1CER, AuuA. 

~  Pandit Tbakur Dess Bhargava : 1. Is it a fact that Colonel 
Moran, Executive OfIieer, Ambala, has been cariying on correspondence 
with ilie Northern Command and the Government on behalf of the Pre-
sident, during the latter's absence from the station due to the shifting 
of his headquarters to Kasauli. 

2. Is it a fact that during this time the correspondence was carried 
on, the Vice-President was all the time at the station' 

3. Will Government be pleased to state : 
(a) If it is admissible for the Executive Officer under the Act to 

ignore the Vice-President during the absence of the Pre-
sident from the station and to carryon correspondence him-
self on behalf of the latter T 

(b) U so, under what section of the Cantonments Act is this pro-
cedure admissible T 

1Ir. G ... Ycnmg: 1. The Government of India have received no 
letters signed by the Executive OfBcer of the Ambala Cant.<mmeut. They 
are not aware how correspondence with the Command has been con-
ducted, but it is the normal function of the Executive Officer, as Sec-
retary of the Board, under section 13 of the Act, to conduct the Hoard's 
correspondence. 

2. The Government of India have no information. 
3. (a) and (b). There is no question of ignoring the Vice-

President. The Vice-President's function is to perform the statutory 
duties of the President during his absence and the conduct of corres-
pondence is not one of those duties. On the other hand it is one of 
the duties of the Executive Officer under section 13 of the Act, and he 
performs that dnty on behalf of the Board and not on behalf of the 
President or the Vice-President. 
&'OPPAGB OJ' TO IKPoBT OJ' ICE OJ' TBB Snumm ICE IPAcroRY IN AUA!' 

CAmoNJIDT. 
t4f6. Ii~ 'I'bakur D .. Bharpva: 1. Is it a fact that the Assistant 

Health Oftlcer recommended the stopping of the import of the ice of 
tFor answer to this question, see 8I18wer to question No. 442. 
L145LA 
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the Sirhind Ice Factory on the ground that the Health Authorities, Ambala, 
eould not be sure if. the Factory was beiDg ru.Jl on sanitary lines , 

2. Is it a fact that the Cantonment Board stopped the import of all 
ice from outside in Ambala Cantonment in its meeting of 27th July, 
1928 T 

3. Are Government aware that as a result of this action of the Can-
tonment Board, the Manager of the Sirhind Factory had to take the 
Assistant Health Ofticer, Ambala, to Sirhind on payment of Ii heavy 
fee T 

4. Will Government be pleased to state : .' '" - . -' ..... 
(a) whether they approve of the action of the Assistant Health Ofticer 

to undertake the inspection of the Factory after hi8 having 
moved the stopping of the import of its ice without the permis-
sion of the Cantonment Board: and 

(b) if the Assistant Health Officer took permission for leaving 
.c.>·· the station for that purpose , 

5. Are Government aware that the above proceeding on the part of 
the Assistant Health Ofticer had led to an impression among the people 
that they should get the Factory inspected by the Assistant Health 
Officer before the manufactured ice can be allowed to be Bold in the 
Ambala Cantonment , 

NOTIFICATION IN THE LocAL GADTTE 01' THE NAIIBS OlP E!.EcuD OB Nom-
NATED MElmEBS 01' CANTONKBNT BoUDS BEI'OBE THEY CAN 8JT ON THE 
BoAtil>. 

'44:7. Pandit Thakur ~  Bha.rgava.: 1. Is it a fact that under 'the 
Cantonments Act, 1924, no elected or nominated member can sit on the 
Board unless his name has been notified in the local gazette , 

2. Are Government aware that one Major Steel was allowed to sit 
on the Cantonment Board meeting of 24th August, 1928, though his 
name had not yet been notified in the Punjab Gazette , 

3. Will Government be pleased to state : 
(a) Who was responsible for this illegality f 
(b) What action do the Government propose to take against him , 
(c) "''11at steps do Government propose to take to prevent the re-

currence of such an illegality in the future , 
Mr. G. M. Young: (1) The law on the subject is contained in sec-

tions 14 (2), and 15 (3) and (4) of the Cantonments Act, 1924. 
(2) and (3). Inquiries are being made and the Honourable Member 

will be infol'1lled in due course. 

NOTICE IS8UED UNDO 8BCTION 239 ~ THE OANTONJIBNTS Am TO MB. 
GANESH PEBsHAD 01' JUBBULPOBE CANTONKENT. 

«8. Pedit '.l'haJmr Du. Bharga.va: 1. ~  Government aware that 
one Mr. Ganesh Pershad of Jubbulpore recelved alleged rude treatment 
from Captain Ram Mohan, Assi"tant Health Officer, Jubbulpore, on 2nd 
June 1927 , 
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., Is it a fact that instead of Cap'taiu Ram Mohan's making amend. 
for his objectionable behaviour, the Executive Officer, Jubbulpore, wrote 
a letter No. 631, dated 9th June 1927, to Mr. Ganesh Penhad, demand-
ing from him an apology within seven days for obstructing Captaiu 
Ram Mohan in doing his duty on 2nd June, 1927, at 6-30 P.M, , 

S. Are Government aware that after the above letter was issued, the 
Brigade Commander, Colonel C. J. B. Hay, served upon Mr. Ganesh Per-
shad a notice No. 708, dated 17th June 1927, under section 239 of the 
Cantonments Act, to show cause why he should not be excluded from the 
Cantonment , 

4. Is it a fact that 'this notice, though issued by the Colonel Com-
mandant from the Brigade Headquarters, was sent by the Executive 
Oftlcl'r nnder an A. D. registered cover' 

5. Are Government aware that the notice under section 239 was 
subsequently withdrawn by the letter of the Executive Ofticer, Jubbulpore, 
No. 756, dated 22nd June 1928 , 

6. Are Government aware that section 239 of the Cantonment!; Act 
can be applied only when there is an actual or apprehended tampering 
with the loyalty of troops' 

7. Will Government be pleased ~ state bElw the causing of alleged 
obstruction to a 'public servant in the performllDc(' flf hi!! duty, eyeD jf true, 
could be a legitimate reason for the use of section 239 of the Cantonments 
Act' 

8. Are Government aware that the issuing of the above notice was 
regarded by the people of JUbbulpore as a palpable abuse of section 239 
and caused great consternation among them , 

9. Do Government propose to take suitable action against Colonel 
Hay for attempting to misuse section 239 and take steps to prevent such 
an attempt in any Cantonment of India in future , 

10. Will Government be pleased to state why the notice served by 
Colonel Hay under section 239 was subsequently withdrawn and to lay 
upon the table the apology that may have been asked from Mr. Ganesh 
Perahad' 

Mr. G. lit Young: Government haye no information about this 
matter. Enquiries are being made and 'the results will be o.!ommunicated 
to the Honourable Member in due course. 

ISSUE 011' A NOTICE UNDER SBCTION 239 011' THE CANTONJlBlfTS Acr TO M&. 
RAJA R.ur 011' JUBBULPOU CAlft'ONJOINT. 

449. Pandit 'l'bakar 1) .. Bhargava: 1. Are Government aware that 
Colonel Commandant C. J. B. Hay of Jubbulpore Brigade iSllued a notice 
nuder section 239 of the Cantonments Act on Mr. Raja Ram of Jubbul-
pore in June 1928 , .. 

2. Is it a fnc1 that the issuing of the notice was due to certain differences 
between Mr. Raja Ram and the Assistant Health Officer Captain Ram 
Mohan of Jubbulpore T 

3. Are Government aware that this notice was subsequently with· 
drawn f 

l~ • 
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4. Will Government be pleased to state : 
(a) Why and for what specific acts on the part of Mr. Raja Ram 

was this notice served upon him , 
(b) Why and under what circumstances was it withdrawn , 

5. Are Government aware that the people of Jubbulpore regard it 
as an act of highhandedness, on the part of the authorities to terrorise 
people into a silent submission to the alleged illegal acts of the Canton-
ment Authority of Jubbulpore , 

6. Do Government propose to take suitable steps to allay this feeling T 
Mr. O. •. Young: Government have no information abont this 

matter. 
I am making enquiries and will let the Honourable Member kuow the 

result as soon as possible. 

LoAN TO THE Mn.rrABY AUTHOJl.lTlB8 01' SOlO LoB1LIB8 PUBOIIA.8lID BY TO 
CANTONlIlINT BoARD, JUBBULPOBB, FOB CoNBBBVANCY PuB.PosBs. 
450. Pandit Thakur I)aa Bharpva : 1. Is it a fac't that the Canton-

ment Board, J ubbulpore, pm:ehased seven lorries in December 1927 for 
conservancy purposes , 

2. Is it a fact that on two occasions some of these lorries were lent 
to the local military authorities, for use in manceuvres or for some other 
military purposes , 

3. Will Goyernment be pleased to state ift'.he Cantonment Board, 
Jubbolpore, formally sanctioned the lending of these lorries to the mili-
tary authorities and, if so, under what resolution and on what terms , 

4. Will Government be further pleased to state if it is advisable in 
the public interest, to lend lorries purchased f&r an important municipal 
service to the military authorities , 

5. Will Government he l ~  to state the amonnt of hire the 
Canttmment Board received from the military authorities for the use 
of the lorries on ear:h occasion and if the amounts so received were duly 
credited to the Cantonment Fund , 

6. Is it a fact that the amounts of hire for both the occasions were 
about Rs. 1,950 and Rs. 984, respectively, and the above amounts were 
pllid to the Cantonment Board by the military authorities , 

7. If the reply to question No.5 be in the negative, will Government 
be pleased to Irtate why no " hire " was charged , 

8. If the hire was charged and received as stated in question No.6, 
will Government please specify the date on which it was received by 
the Cantonment Board and the date on which the same was credited to 
the Cantonment Fund T 

Mr. O ... Ycnmg: Government have no information. EnquirieR are 
b i ~ made and the result will be communicated 'eo the Honourable Mem-
ber in due MurRe. 
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CoNSTRUCTION OJ' PLATJ'ORKB !'OR INaBJ:88 TO AND ExIT DOll Hoosa III 
CANTOlOIBNT BAZABS. 

461. Pandit Thakur Du Bharpva: (a) Is it a fact that the Gonrn-
ment of India (Army Department) have been pleaaed to issue a letter 
No. 316-22j2-A.D. by virtue of which all platforms for ingress to and 
exit from houses in Cantonment bazars in existence prior to the date of 
the letter have been deemed to form part of the original grant and allowed 
to ltand f 

(b) What have GovernmeDt proposed to do in respect of future appli-
cation for construction of platforms for ingress to and exit from honses 
in Cantonment bazars; whether the sites adjoining freehold sites are 
to be given free of charge or they propose to charge rent in respect of 
such sites also' - , 

Mr. G ... YOUDg: (a) Yes. 
(b) All future applications for the grant of sites for the construe-

tion of platforms in front of houses in Cantonments will be dealt with 
under the Cantonment Land Administration Rules, 1925. 

NOIlINATION OF A NON-OJ'J'ICUL MBlIBBB TO TIlE CANTOmon BoAJU), 
PEsHA.WAlL 

402. PaDdit Thakur Du Bharpva: (a) What are the considera-
tions to which the Government pay regard while nominating non-oftlcial 
members to thc Cantonment Boards , 

(b) Is dismissal from the Cantonment Committee for some miseonduct a 
qualification or a disqualification for such nomination , 

(c) Is private service of British officials of ' the Cantonment a qualift-
cation or a disqualification , 

(d) Is it a fact that a person dismissed from the Cantonment Committee 
and a private teacher to some British officials has been nominated as a non-
official member to the Peshawar Cantonment' 

(e) If the answer to the above question is in the affirmative will the 
Government kindly give reasons why such a man was selected for nomina-
tion' 

Mr. G. M. Young: (a), (b) and (c). The attention of the Honour-
able Member is invited to sections 14. 28, 34 and 35 of the Cantonments 
Act. 1924. 

(d) and (e). I am making enquiries and will let the Uonourable 
Member know the result. 

HOU8B AOOOJOlODATION !'OR MunABY 0I'J'ICBB8 IN TIlE P.uJuWAB OAll-
TONllBNT. 

403. Pandit Thakur Du Bhargava : (0) With reference to the reply 
to question No. 536 asked by Pandit Hirday Nath Kumru on 26th 
March, 1928, when Government was pleased to inform the House that 
an officer was deputed to enquire into the conditions of house accom-
modation for military officers in Peshawar, has the report of that officer 
been received' Will the Government lay a copy of the report and the 
orden if any passed on the same on the table , 
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(b) Is it a fact that under the orders of the Army Department the old 
freehold sit'.e under ·bungalow No.8, Fort Road, Peshawar, is being 
resumed' 

(c) If the reply is in the affirmative will the Government kindly state 
under which law or contraet they are proceeding in the matter , 

(d) Is it a fact that the owner of the bungalow has recently made 
extensive alterations in the bungalow making the same suitable for Indian 
style of living and is himself occupying the bungalow , 

(e) Will the Government kindly state the military necessities, which 
force the Government to resume the site , 

Mr. O. 111. Young: (a) The i ~  who was the Deputy ~ y 
in h~ Army Department, conferred both with the military authorities 
and with the house-owners on the subject of accommodation for military 
officers in the Peshawar Cantonment. He made lIotes of the conferences, 
but submitted no report as on his return he was appointed officiating 
Secretary in the Army Department. Action has been initiated on these 
notes, but the Government of India do not propose to lay them on the 
table. 

(b) Orders have been issued for the resumption of bungalow Xo. 8, 
Fort Road. 

(c) The grant of sites for tile purp0l>e of building- honses for mili-
tary officers in cantonments is governed by rules issued from time to time. 
A copy of the Rules, Regulations and Orders in force before the publi-
cation of the Cantonment Code has been placed in the I.,ibrar.V'. The 
Cantonment Code itself was subsequently superseded by the Cantonment 
Land Administration Rules, 1925. It is under the above mentioned Rules 
and Regulations that Government are proceeding in the m ~  as this 
particular site was granted before the publication of the Cantonment Code 
in 1899. 

(d) I understand that the owner has very recently made SOlDe such 
alterations. 

(e) The bungalow was until lately regularly occupied by military 
officers. Government were informed that the owner had allowed the 
bungalow to fall into such a state of disrepair tha·t the militaJ'Y officer 
last in occupation was compelled to leave the bungalow, whereupon the 
owner instan't'ly took steps to occupy the bungalow himself. The 
military necessity for resumption is the shor'tage of bungalow lIeeommo-
dation for officers in the Peshawar Cantonment, coupled 'Vith the fact 
that this bungalow, like others, was built for the accommodation of plili-
tary officers on a site granted for the purpose. Government have no 
intention of interfering unnecessarily with the established and bona fide 
occupation of houses by civilians, even if such houses may have been 
mIt On sites granted for the specific purpose of accommodation of mili-
tary officers. But they are obliged to make use of their legal powers 
when attempts such as the above are made to deprive military officers 
of their accommodation. 

TRIAL 011' CASES UNDEtt THE CANTONMENTS Am IN HAzARA, BANNU 

AND DBlU. ISMAIL KllAN. 

4M. Pandit Thakur DaB Bhargava: (a) Is it a fact that the 
ex-officio representatives such as Distriet Magistrates on Cantonment Boards 
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in Peshawar and Kohat are not allowed to try eases under the Cantonmentg 
Act and such cues are tried by magistrates unconcerned with the Board o( 

(b) Will the Government state if the same rule obtains in Hazara, 
Bannu and Dera Ismail Khan' If not, why not f 

Mr. G. 111. Young: (a) and (b). Government have no information. 
The matter is at the discretion of the Chief Commissioner and Agent to 
the Governor General, North-Wo?Ht Frontier Province. 

RBSIGNATION 01' MB. NABSINGB DAB, AN ELECI'ED ltBJomB 01' TBB CANTOlf' 
DIn' BollD, JUBBULPOBE. 

455. Pandit Thakur Du Bhargava: Is it a fact that as a pro-
test against the waste of public money involved in the purchase of seven 
lorries for COM('rvancy services by the Cafttonment Board, Jubbulpore, in 
the teeth of public opposition Mr. Narsingh Das, an elected member of the 
Cantonment Board, Jubbulpore, from Ward No.5 resigned his seat on 
the Board on 13th December, 1927 T 

Mr. G. 111. Young: I am making enquiries and will let t'he Honour-
able Member know the result in due course. 

MESSAGES FROM THE COUNCIL OF STATE. 
Secretary of the Aaembly: Sir, two Messages have been received 

from the Secretary of the Council of State. The first Message runs as 
. follows: 

" I am direeted to inform you thftt h~ Couot'"il of State have, at their meeting held 
on the 18th September, 1928, agreei without any amendments to the Bill further to 
amend the Indian Mines Act, 1923, for ccr.uin pu1'}108ell, which W88 ~ by tbe 
LegiBlatil"c ABBCDlbly on the 27th lIareh, l!l:!'t" 

The second Message runs as follows : 
" I am diretlted to inform you that tbp. (lc>uncil of State haYe, at tlleir meeting 

held on the 19th Septcmber, 1928, agreed without IIDy amendments to the Bill further 
to ameud the Indian SueeE'Bllion Art, 1925, whieh W88 pused by the Legislative ABlembly 
on the 22nd Mareh, 1928." 

PETITIONS RELATING TO THE SPECIAL MARRIAGE (AMEND-
MENT) BILL. 

Mr. Deputy President (Mauh·j Muhammad Yakub) : Sir. I have tho' 
honour to present the Report of the Committee on Petitions relating to 
the Bill to amend the Special Marriage Act. 1872. This petition, whil'h 
is from the Parsee Federal COUD<'il, Bombay, is in opposition to the 
Bill. 

THE PUBLIC SAFETY (REMOVAL FROM INDIA) BILL . 
. PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

Tlle Honourable Mr. J. Orerar (Home Member) : Sir, I move that the 
instructions given to the Select Committee on the BilI to provide for the 
removal from British India in certain cases of persons not being Indian 
British subjects or subjects of States in India to present its Report 
within three days be withdrlj.wn and that the Select Committee be 
instructed to present its Report by the 20th September, 1928. 

The motion was adopted. 
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fte llono1lfthle •. 1. Crerar: Sir, I present the Report of the 
Select Committee on the Bill to provide for the removal from British 
India in certain cases of persons not being Indian British subjects or 
subjects of States in India. 

THE RESERVATION OF THE COASTAL TRAFFIC OF INDIA BILL. 
Mr. President : The House will now resume further consideration of 

the following motion moved by Mr. Sarabhai Nemchand Haji on the 13th 
september, 1928 : 

" That the Bill to resen"e the Coastal Traffie of India to Indian vessels be referred 
to a Seleet Committee." 

Mr. B.. K. Bhanmukham Ohetty (Salem and Coimbatore cum North 
Arcot : Non-Muhammadan Rural) : Sir, my Honourable friend, Sir James 
Simpson, in the very admirable but unconvincing speech that he delivered 
the other day remarked that India's rights and British interests are inter-
dependent" I submit that my Honourable friend would have been nearer 
the truth if he had varied that statement and said that India's rights have 
always been dependent on British interests. We have had' innumerable 
examples in the political and economic history of tbis country when the 
rights of India (JIlDle into conflict with the interests of Britain and in the 
struggle the interests of Britain had always triumphed. The Bill which has 
been introduced bv mv Honourable friend is a clear case in which India '. 
rights have come i~  direct conflict with the British interests and India will 
once again watch with interest as to what will be the verdict of this House 
on this conflict. I do not think that it is necessary for me to take the time 
of the House in. attempting ttl prove that India has the undoubted 
right of reserving the coastal trade of the country to her own 
nationals. The examples of many other countries in the world go to show 
that all these countries have exercised this undoubted right. My Honour-
able friend the Commerce Member referred to the international regime of 
maritime ports which was held in Geneva in 192:i and which wa.q attended 
by 31 maritime countries of the world. The Convention and Statute on the 
international regime of maritime ports makes it perfectly clear that coa.qtal 
reservation is not inconsistent with international law and usage. In fact, 
Article 9 of that Convention specifically excludes the coastal trade of any 
country and states that this Statute does not in any way apply to the mari-
time coasting trade. In fact, in applying and exercising the right of coastal 
reservation, some countries of the world have gone even beyond recognised 
international usage and have adopted a course of action which has caused 
alarm in British shipping circles. It is stated in the Survey of Overseas 
Markets that in contradistinction to the view that the coasting trade 
should be limited to voyages between ports in the same territory, the 
Governments of the United States and of Portugal have held that it 
should also cover voyages to Colonies and overseas Dominions ; and the 
United States Government reserved voyages between the United States of 
America and Alaska and the United States of America and Hawaii and 
the United States" Merchant Marine Act of 1920 prl)vided for the closing 
of the trade, as coasting trade, between the United States and the Virgin 
Islands and the Philipines when adequate American shipping Hervices 
had been established ; and it is remarked in this book very pertinently 
that any serious extenllion of this principle would dl) considerable harm 
to Bl1.tish shipping and to international commerce. While the extension 
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of this principle might undoubtedly do serioWl harm to Britmh 8hi i~ 
and to international commerce it is not for a nwment contended that the 
United States of America and PortUlZ'al have gone beyond their rights 
in exercising this right of reserving coaBtal trade. In face of the example 
of great countries like the United States of America in this direction I 
hope the House will agree with me that it is not neceB8llrr to go into 
the question whether we have got the right by internatIonal law to 
reserve the coastal trade of our country to our own national ... 

Let us, Sir, examine it from the point of view of how it atfeets the rights 
of the other countries of the British Empire ; whether India in exenUing 
this right will in any way violate the rights of any of the dominions of 
the British Empire. Now, in dealing with thm aspect of the question, I 
might consider it in two aspects ; whether we infringe the legal rights of 
either Britain or of any of the Dominions and whether we infringe the 
moral right of either Britain or any of the Dominions. The question 
whether we would infringe the legal rights of any part of the British 
Empire by enacting these laws will, I presume, be discussed at a later stage 
when the objection of the European Group of which they have given notice 
to you, Sir, is taken into consideration ; and at that stage we on this side 
of the HOWIe hope to convince you, and this HoUlle that in exercising this 
right we would be acting in conformity with the provisions of the British 
Merchant Shipping Act, which governs cases of this nature, I would, 
therefore, turn to the question whether we affect and infringe the moral 
right of Britain or any of the Dominions. In connection with this aspect 
of the questions, my Honourable friend the Commerce Member brought up 
the eXlimple of South Africa, and pointed out that tht> passage of any legis-
lation of thi!; nature by this House might eeriously hamper the \'ery deli. 
cate lIC{rotiations which the Government of India are a.lways engaged in ear-
rying on with the Government of the Union of South Africa. I am glad 
Sir, that my Honourable friend the Commerce Member took the example of 
South Africa rather than any other part of the British Empire. This Bill 
has been described in varioWl quarters as a dhlcriminatory measure, and if 
there is one part of the British Empire rather than another where discrimi. 
nation has been practised as a tine art it is the Union of South Africa. Let 
WI. f'xamine whether in enacting the provisions of this Bill we would do any· 
thJng to wound the susceptibilities of the South African people ; whether 
we would affect the rights that they have got as citizens of the British Em-
pire and whether we would be doing anything in contravention of the 
lurreernent which the Government of India bas recently arrived at with the 
Union of South Africa. Sir, it has been conceded by the Imperial ConfereRce 
that every part of the British Empire has got the right to regulate the 
character of its own population and I ask : has not the Union of South 
Africa exercised this right against the whole Indian nation' Have they 
not enacted a law that no Indian, even though he be a subject of His 
Majesty the King. can enter South Africa and reside there in future' And 
I ask if South Africa thought it fit to exercise the right that has been eon-
ferred by the Resolution of the Imperial Conference, how in justi('(' can 
South Africa complain if we exerciRe the undoubted right which h86 been 
given to us by the British Merchant Shipping Att when we gll:'-' that the 
co8J!ta1 trade of India shall be reserved to Indian national<; and none else , 
(Mr. S"rabltoi Nemr.1t.aftd Haji: "Has South Africa complained" ') 
Well, I do not know whether South Africa haR complained. I ask whether 
South Africa can have any .iustification for lodtrinll a complaint of this 
nature. Sir, I do not think for a moment that the House will agree with 
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the Honourable the Commerce :Member that in enacting this measure we 
will be doing anything which will make their position with South Africa 
diffieult. I maintain it is not incon!;istent even with the agreement that 
~  have arrived at with South Africa.· 

Having disposed of the point whether we have got in international law 
the right ef reserving our coastal trade to our own nationals, and having 
endeavoured to show that in exercising that right we would not be violating 
the rights of any other part of the British Empire, I would now go on to 
show that we can effectively exerci!;e this right of reservation of the coastal 
trade to our own nationals. It might be argued that we have got theoretic-
ally the right of reserving our coastal trade, but if it can be proved that in 
practice we cannot ~ i ly exereise that right, there will be no point in 
our enacting this law and trying to exercise that right. A great portion 
of the speech of my Honourable friend, the Commerce Member, was devoted 
to a consideration of this aspect of the quel>'tion. He devoted a considerable 
part of his speech to show that, on account of the peculiar position of the 
Indian Continent, the existence of foreign ports and ports belonging to 
Indian States, it may prove in practice that though we may enact this law, 
we will fail to achieve our object. Sir, 1 would like to examine 
briefly this contention put forward by my Honourable friend. At first 
he said that there . was some difficultv about the definition of com-
mon carrier, and very pertinently he al:lked the qUE'Stion whether a com-
pany like the British India Steam. Navigation Company would come under 
the definition of common carrier as given in the Bill. I am glad my 
Honourable friend raised this point, because it certainly goes to the very 
root of the whole matter. I grant that when we look into the definition of 
eommon carrier, some doubt might be cast whether it will apply to a 
eompany like the British India Steam Navigation Company. But I would 
like to draw my Honourable friend's attention to a ca<;e which was 
decided in the Madras High Court on this very point. It was in a case 
reportoo in 38 Madras, 941, in which the British India Steam Navigation 
Company were the defendants. The definite question railled in that case 
was whether the British India Steam ~ i i  Company were common 
carriers or not, and the decision of the :Madras High Court in that case 
was that the British India Steam Navigation Company were common 
carriers. 

The Honourable Sir George Rainy (Member for Commerce alld 
Railways) : May I have the reference again T I did not catch it. 

Mr. R. It. Bhamnukbam Chetty : 38, Madras, ~ 1  

Mr. H. G. Cocke (Bombay: European) : What date T 
Mr. R. It. Bha.nmukham Ohetty : I am not certain about the year, hut 

I think it must be somewhere about 1912 or 19J:J. Unless the legal position 
of the British India Steam Navigation Company has changed since the deci-
sion was given in this ease. 1 contend that the definition of commOn carrier 
would cover the British India Steam Navigation Company. But even taking 
it for granted that the definition may not include the British India Steam 
Navigation Company, it is, as my Honourable friend remarked, a Select 
Committe point, and in the Select Committee we might try to find another 
phraseology or another definition which will achieve the object we have 
got in view. 

My Honourable friend next.referred to foreign ports, ports like Pondi-
cherry and Mormugao. My Honourable friend's argument was this, that 
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if we include these ports in our scheme for coastal reservation we would be 
directly coming into conflict with the international agreement that we have 
entered into with them, and if we omit thOHe J..'OrtN, we may fail to achieve 
the very object that we have in view. 1 agree that we cannot include these 
foreign portl.! in our scheme. But I contend that the existence of these 
foreign ports will not seriously dect the scheme of coastal reaervatioa that 
we propOl.le. For one thing the trade that emanates from and terminates in 
these foreign portH, 88 compared with the total volume of the co&llting trade 
of India, is practically negligible. 'l'he total coastal trade (importl.l) of 
India is Rs. 114 crorel.! of which the trade of thE!I;C foreign ports is about 2 
crores 83 lakhs. The total coastal trade (exports) of the whole of India is 
Rs. 109 crorcs of which the foreign ports take about Rs. 1.30 crores, 80 that 
in the total coastal trade of about Rs. 219 crores the foreign ports take only 
Rs.4 crores. So that their percentage is absolutely negligible. But I can 
imagine fIOme of my Honourable friends opposite advancing anotber argu-
ment, that if you enact this law your coastal trade might be diverted to 
these foreip. ~ 

Mr. B. G. Oocke : The whole lot. 
111'. It. It. Bbanmukbam Ohetty : The whole lot' I am glad that my 

Honourable friend puts it in that strong way, that the whole lot of the 
(loastal tradt' might be diverted from the British Indian portg to the foreign 
ports. 

Mr. B. G. Cocke : I did not say the whole lot. I said the whole argu-
ment. 

Mr. R. It. 8h&nmukham Ohetty : I never thought that my Honour-
able friend had such a wt'ak case as that. Well, my Honourable friend.l'l are 
business mt'n and I am surt' tht'y would certainly understand what I am. 
going to say. If the coastal trade of a country is to be diverted effectively 
to an,Y port, the argument pre.."'Uppo.<;es the existt'nce of a hinterland behind 
that port which will take the commodities diverted to it. Now, I ask, is 
thert' any hinterland worth the lIame behind these foreign ports in the con-
tinent of India T 

Sir Victor Bassoon (Bombay Millowners' Association: Indian Com-
merce) : The States. 

Mr. Jr.. K. 8baumukham Ohetty : I am now talking of the foreign 
portIS ; I will come to the States later. 1 am sure my Honourable friends 
do not imagine that the trade diverted to these foreigli ports will be sent on 
to British India h ~h the land frontier. If they attempted to do that, 
:mrely the frontier customs would come into operation which will make it 
absolutely difficult. 

Sir Victor Bassoon : Land customs would be the same as the sea eus-
tom!>. 

Mr. R. It. Bh&nmukham Ohetty : If you attempted to divert cargo, 
"8ay, to a foreign port like Pondicherry and then take it by train and import 
it into British India, bearing all these freight charges and paying land 
customs, does my Honourable friend mean to say that it would be an COOno-
mical proposition Y 

Sir Victor Bauoon : Land customs will be the same as the sea cus-
toms. 
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lIIr. B. K. Shamnukbam Ohetty : I know that, but the operation of 
the land customs combined with the cost of the railway freight would make 
it uneconomical to adopt that course. 

Sir Victor Bassoon : It depends upon where the goods are going. 

Sir Purshotamdu Thakardu (Indian Merchants' Chamber: Indian 
Commerce) : (to Mr. Shanmukham Chetty): He admits that. 

Mr. B. K. Shamnukham Chetty : I shall wait and see what my 
Honourable friends have to say on this point. 

I will now take the case of the ports belonging to the Indian States. 
Here I maintain that so far as we have been able to undemtand the attitude 
of some of the Indian States, they would come into the scheme of coastal 
reservation. Representatives of the Government of Baroda and of Travan-
core appeared before the Indian Mercantile Marine Committee and in the 
evidence that they gave on behalf of their respective Governments they 
strongly advocated a policy of coastal reservation. So that· I take it that 
it will be to the advantage of these Indian States to come into the scheme 
of coastal reservation, and if we pass the law, we can by agreement make it 
equally applicable to Indian States ports also. That ~ my answer. :Even 
taking it for granted that tlle Indian States do not come into this scheme 
of coastal reservation, then;: contend the same arguments that apply to 
the foreign ports would apply to the ports belonging to Indian States 
also. For one thing their trade also is negligible. Out of a total of 219 
crores of coastal trade, while 4 crores as I said went to the foreign ports, 
only about 17 crores went to the Indian ports. The existence of the 
foreign ports and the ports belonging to the Indian States will not there-
fore come in the way of our making the scheme of coastal reservation 
really effective. (An Honourable Member: " What about Kathiawar T") 
I understand that Jamnagar has already started a shipping concern and 
I have reason to think that most of the. Indian States would readily come 
into the scheme of coastal reservation. It will be to their interests to do 
so. The existence of these obstacles on the Indian continent cannot there-
fore really stand in the way of our enacting a measure of this nature. 

I now come to the third part of my speech. Is it to our economic and 
national interests to exercise the undoubted right that W'c have of reserving 
our coastal trade to our OW'll nationals 1 We have got a right in interna-
tionallaw to do this and if we chose to do so we can effectively exercise that 
right. But if it can be proved that in exercising that right, we will not ad-
vance our economic and national interests, I will hI' the first to say that we 
should not exercise that right. Xow. Sir, I shall come to the famous econo-
mic arguments of Sir Charles Innes. My Honourable friend the Commerce 
Member said that the economic arl!Uments of Sir Charles Innes have not yet 
been answered in spite of the considerable laJlfie of time since those arguments 
were advanced. In the short compMs of a speech you will agree with me. 
Sir, that it is not possible to give a detailed answer to the various arguments 
of Sir Charles Innes, but I will endeavour to give a brief outline of the 
answers that I have got to those arguments. My friend Sir Charles Innes 
began his economic arguments by stating an axiom. And what ill that 
axiom' It is this. He said : 

" I take it as axiomatic and I think that nobody will disagree with me when I 
say that reaervation of the eoa!tal 'trade to ~  own nationalll must involve your 
eountry in eeonomie 1081, even if such loss may he (·oneealed." 
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His whole argument is based on what he calls this mom. I may straight-
away say that I emphatically repudiate this axiom. It is contrarr to all 
economic principles and is against the lessons drawn from the experIence of 
other countries of the world. This argument may be ~  ~ 
any protective measure. Is it contended that every protectIve measure will 
lead to economic loss t I am sure my Honourable friends cannot sub-
stantiate a statement like that. I content that this axiomatic statement 
of Sir Charles Innes ill against all economic laws and the experience of 
the world. His whole argument, being based on this fallacious axiom, 
falls to the ground. Anyway I will examine some parts of that argument. 
He said if you reserve the coastal trade for your own nationals, what will 
be the result. There will be a rise in freight for the ~ trade. He 
makes a very simple m h m i~ calculation. He takes the total volume 
of tonnage that is now carried on in h~ coastal trade of India, the 
average freight that is now charged, and then on the analogy of Algiers 
he presumes that soon after this Hill comes into operation freights will 
go up 20 per cent. and concludes that the country would be involved in ~ 
loss of 70 lakhs per year. This argument is fallacious. Firstly, the 
argument presumes that the existing freights on the eoastal trade of India 
is economically at its minimum. 

air James BimplOn (Associated Chambers of Commerce: Nominated 
Non-Official) : You want to advance the rate t 

lIIr. a. K. Bhanmukbam Ohetty : What I mean to say is that the pre-
sent freight that obtains in the coastal trade of India is high and that the 
British India Steam Navigation Company in the coastal trade of India is 
really charging more than it ought to charge. My Honourable friend Mr. 
Birlll gave some figures to show the profits of the British India Steam Naviga-
tion Company which proves my argument. If you once concede that the rates 
that exist are themselves considerably high, then there is not sufficient ground 
to pretrume that if you create what is called a monopoly the rates will go 
still higher. The presence of my Honourable friend Mr. Haji in this House 
has led very many of my Honourable fri('nds to think that there is only the 

. Scindia Steam Navigation Company plying in the coastal trade. There 
are already seven Indian companies including th(' Scindia Steam Naviga.-
tion Company. If this Bill is passed and this protection is given to the 
Indian coastal shipping, more companies will come into existence and as a 
result of the competition freights will be at their proper economic level. 

Sir Victor Bauoon : What is the percentage of the tonnage of the 
Scindia Steam Navigation Company to the total tonnage of all these com-
panies T . 

Mr. a. K. Bbamnukbam Ohetty : I cannot say that at the moment. 
What I mean to say is that even under existing conditions there are seven 
companies which are competing with one another and if you p'ass this 
measure, more companies will come into existence and freight will be at its 
proper level. . That is my whole point and whether more companies will 
come into existence or not is another point on which my Honc:>urable friends 
have a doubt and I will come to that later on. When I read the axiom of 
Sir Charles Innes, it took my breath away and when I read the example 
he gave I must confess I was really astounded. Sir h l~ Innes gave the 
example of Chile. He said that as a result of the coastal reservation of 
Chile for its own nationals, freight went up about 50 per cent. Now, my 
Honourable friend does not give the authority for that statement. I hope 
my Honourable friend Sir Geol1?:c Rainy will give the authority for that 
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~ m  Sir, here is the report on the industrilll and economic situation 
in Chile, dated September, 1924, and in that report it is stated that the 
tonnage required by the Chilean owners since the passing of this law resulted 
in a superabundance of vessels for that nation and tl1('n in the I'eport for 
the next year, that is September, 1925, it is stated that the Chilean shipping 
companies have suffered fram the ~ 81 depres."ion in the trade. 

Sir lames Simpson: Hear, hear. 
JIr. R. E. Sbanmukham Ohetty ; I do no'tl exactly know what the 

Honourable Member means by saying" Hear, hear". I suppose that is 
meant to expose the fallacy of Sir Charles Innes' argument. If there is 
superabundance of tonnage, if there is depression ..... . 

Sir James Simpson : The IShipping trade suffers. 
Mr. R, E. Shanmukham' Chatty: 'Then, that is very good for the 

consumers whose interests you have 80 much at heart. I hope my Honour-
able friend the Commerce Member will give authority for this statement of 
Sir Charles Innes. Sir Charles Innes then proeeeds to point out that it 
cost;; 300, II ton to ship wheat over a distance of 700 miles of coast and it 
em.is 308. a ton to ship for 7,900 miles from Chile to the United Kingdom 
and there is an interrogation mark-I suppose Sir Charles Innet; mu.'it have 
put it in in the corrected copy (Laughter) : 36 shillings a ton for the coastal 
trade of 700 miles and 30 shillings a ton for 7,900 miles, and from this he 
wants Uli to draw the conclusion that coastal reservation has ruined Chile. 
Sir, even without coastal reservation, what is the state of attairs existing in 
India f The figures given b~  MI'. Birla tbe other day showed that tbe 
average freight per ton to carry coal from Bombay to the United Kingdom, 
a distance of 6,000 miles, is 24 shillings per ton, whereas the average freight 
per ton for the coastal trade of India, which does not exceed 2,000 miles, 
is 30 shillings per ton. Is that, Sir, a result of coastal reservation, or iii it 
the result of monopoly or the result of exploitation! So the example given 
by Sir Charles Innes does not prove the argument that he wants us to 
accept. 

My Honourable friends would say, " All this is well and good if you 
take it for granted that as a result of this Bill Indian cap-ital will be forth-
coming and new Indian companies will be started." Sir, I maintain that 
Indian companies will be started, and Indian eapital will be fortheoming 
and in support of what I say I ean only g-iye an example of what has occur-
red in the past. In spite of the serious handicap of Indian shipping, from 
1877 to 1927, 32 Indian companies were started with a capital of Rs. 12 
crores. 12 crores of rupees were floated, and as a result of the monopoly 
that the British India Steam Navigation Company has got, as a result of 
the ruthless rate-war they waged, as a result of the unscrupulous methods 
of exploitation, what has happened T 23 out of 32 of these Indian com-
panies went into liquidation! Twelve erores were floated, of which 8, crores 
were sunk, so that 41 crores of Indian capital is still floating in spite of the 
existence of the British India Stam Navigation Company, Such a 
state of affairs is poMible because of the existence of the strong monopoly. 
Sir, I maintain therefore that this measure, far from creating a monopoly, 
is an anti-monopolist measure. My Honourable friend referred to the fact 
tbat the Scindia Navigation m ~  has entered into this combine. I have 
seen the agreement that tbat eompany has entered into with the British 
brua Steam Navigation Company. The ,'ery fact that an Indian company 
of that status was at the mercy of an English company like the British 



buiia Steam Navigation Company and forced to sip a one-eidedagreement 
shows what protection lDdian shipping needs 8Ild what monopoly is now 
beiD8' enjoyed by the British India Steam Navigation Company. Far from 
proving the ease of IllY Honourable friends, the fact that the Seindia Com-
p&DY were forced into entering into that agreement with the British India 
Steam Navigation Company proVe6 the nee_ty for this measure. AI I 
said, in the short compass of a speech itia not p088ible to give any elaborate 
aDSWer to all the various economic argumenn. advanced by Sir Cha.rltw 
Inne6. But I have attempted to lJhow that his whole argument if! bued 
upon a false maxim ; and the exampleti that he has given, l'IO far as I have 
been able to verify their correctnt'lIS. are abHolutely wrong and prove the 
very opposite of what he wants us to believe. I hope Honourable Members 
who follow me will give more elaborate ll~ 8 to tbe8e economic arguments 
of Sir Charles Innes. Sir, my Honourable friend. Sir Jame. Simpson r&o 
fened to the Navy and its relation to a mercantile marine, and I interrupted 
him by aaking whether he could give us an example of auy couutry in which 
the navy was first created and afterwards a mercantile marine. No. No 
country in the world would show fiuch a state of affail'M. If we are to have 
a navy to protect the Indian coastft, we must start with the development of a 
mercantile marine. Sir, there are very many points in the speech which 
Sir Charles Innes delivered in the House which, if one had time, one could 
refute. I have endeavoured to show that by international law we have got 
the undoubted right of reserving the coastal trade. I have endeavoured to 
show that in practice it is possible for us to effectively exercise that ~~I 
&lid I have also endeavoured to show that by exercisintr that right, we 
advance the economic and national interests of India. I hope the House wiU 
allow an important measure of this kind to go to Select Committee. 

:Br. J. A. Stewart (Burma: Nominated Official) : Sir, as one of the 
few representatives of Burma in this Assembly I think it would not have 
been proper for me to listen quietly to all that has been said of the rights 
of India without endeavouring to clear the ground a little as regards Burma 
and to explain to the Assembly what I consider the rights of Burma are in 
respect of this coastal traffic Bill. In the first place, there is a preliminary 
point of some delicacy I have got to try to put and I cannot say how suc-
cessful I shall be in doing it. I saw the other day in a constitutional docu-
ment which emanated from the other side of the House that it was contem-
plated to establish Hindustani gradually 88 the international language of 
the Indian Empire. Taking that, b:r way of example, supposing a motion 
were to be broujtht in this House for the purpose of making Hindustani 
the universal language in India, including of course, !Junna, it might even 
be that some of the Burma representatives in this Assembly 'Would approve 
of the Bill ; and of coune there would naturally be a large majority in 
the l~  who would tend to ghoe their votes that way, but I think that in 
an extreme ease like that the majority would certainly not attempt to force 
the pace. They would look at the evidenee of the facts and figures in the 
Ct'nSUR reports and would consider it an act of statesmanship to go slow. 
Well, the position with regard to the Coastal Trade Reservation Bill is some-
what similar. We have got a very small representation of Burma in this 
House ; I work it out to something like three per cent. of the total. The 
coastal trade 'With Burma amounts-if you include the coolie traffic-to some. 
thing like 50 per cent. of the total coastal trade of India. That trade witlt 
Burma &crOll8 the Bay of Bengal from Calcutta and Madras and a180 from. 
Bomba: •. is mueh the most valuable part of the so-called t'QItStal trade, and 
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Burma is the province in India that is most interested in any questions 
regarding it. Now with that 50 per cent. intereSt and three per cent. repre-
sentation on this Assembly, I think that the majority, no matter how desir-
able they might think it to pass this Bill into law, should be very eareful 
to consider the interests of Burma in the light of the information that it 
has got, and should be quite sure that this AssemblY has really got a clear 
mandate from Burma, a clear expression of Burma's wish to be brought in 
as part of this scheme. But I would like to take the House through such 
evidence as there is for Burma opinion in the strict sense with regard to it. 
The evidence is verv small in bulk and it will not take me more than a few 
minutes to summarise it. Go back a few years to the time when the Com-
mittee was sitting on the Indian Mercantile Marine. I am sorry that the 
volump- of the record of the evidence taken by that Committee has been 
taken out of the Library and I cannot refer to it at the moment, but I quote 
from memory. I remember'the Chairman in questioning one of the wit-
nesse.'> asked him, why is it that no Burmans have troubled to reply to our 
questionnaire' The obvious ansWer of course is that Burmans IlR Il whole 
were not sufficiently interested in the import and export shipping trade 
and did not think it was any business of theirs to reply. They were mis-
taken. but that must have been dleir attitude. Well, two Burman gentle-
men gaw evidence before that Committee. One was U. Tok Kyi, my 
Honourable friend sitting opposite. At that time he was Chairman of the 
Burmese Chamber of Commerce. F, Tok Kyi was strongly in favour of 
the reservation of the coastal trade and he spoke as representing the Burmese 
Chamber of Commerce. Another Burman gentleman, U. Ba Tun, if my 
recollection serves me, was not by any means such a whole-hogger. U. Ba 
Tun was in favour of the declared object of the Bill, the institution of an 
Indian mercantile marine or rather the institution of a Burman mercantile 
marine, but he was not by any means willing to hand over the trade across 
the Bay of Bengal to new companies. He preferred to stick by the devil 
he knew rather than hand that important trade over to a devil or several 
devils that he did not know. He was in faceil cautious man. 

Now, to come to the opinions recently received in favour of the Bill, 
there was the opinion of the Indian Chamber of Commerce. That is a 
lengthy document. The Burmese Chamber disposed of the thing in two 
lines ; the Indian Chamber of Commerce took 14 paragraphs to dispose of 
it-you will find that in the printed opinions-and in the whole of that 
opiJ;pon of the Rangoon Indian Chamber of Commerce you will have to 
search very closely before you find a reference to Burma, the province in 
which these gentlemen live and make their fairly comfortable income ; and 
the single reference is contained not in an original part of the letter but 
in a quotation from the speech of Sir Charles Innes who at that time had 
nething to do with Burma. Sir Charles stated that Bome parts of India 
might benefit by the reservation, but Burma and Bengal would pay. Now, 
what do these hard-headed business men of the Indian Chamber of Com-
merce say in refutation of this economic argument of Sir Charles' They 
t.urn up their eyes and in a Pecksniffian attitude of horror they say, " how 
wicked of Sir Charles to attempt to play on inter-provincial jealousies." 
That, Sir, is the solitary reference to the interests of Burma in this lengthy 
document sent in by the Indian Chamber of Commerce. Now, the Honour-
able the Mover said that the Burma Chamber o{ Commerce and the Indian 
Chamber of Commerce were both strongly in support of his Bill. Well, 
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I have shown how far that statement was justified-the extremely brief, 
unreasoned letter from the Burma Chamber of Commerce and this lengthy 
rigmarole from the Indian Chamber of Commerce with praetieally DO refer-
ence to Burma or the· iIlteresaof Bunaa. 

111'. larabhai lfemolwul Jla,ji (Bombay Central Division: Non-
Muhammadan Rural) : What about the opinion of the Burma Chamber of 
Commerce before the Mercantile Marine Committee , 

Mr. I. A. Stewart : That was given by U. Tok Kyi. 
Mr. 8arabhai Remohaud Raji: U. Tok Kyi is a Burman and you are 

not. 
lIr. I. A. Stewart: I was only trying to help the House by showing 

what support you ha\'e got from Burma and what you have not got ; there 
i~ no good contending that. Burma has declared in favour of this Bill. 
Now, the interests of Burma, as I have said, are various and very import-
ant and I am not going to deal with the whole of them. But I would just 
like to point out that the export of rice and paddy from Burma to India is 
t million or mort' tons. Well, the surplus rice produced in Burma is of 
no value to Burma unless it is got abroad to its market. Wbatever you 
may say about freigbts, we have got an efficient service of ships that <:an 
get the produce abroad to India at the time when that is desired. These 
big companies have got their ships and the stuff is taken away promptly. 
Now, you are going to substitute new companies for the existing eompanies. 
They may do well. I should like to see an Indian mercantile marine and 
a Burma mercantile marine established. But I would point out that you 
are asking the cultivator to take the complete risk, the greatest part of the 
risk, of this scheme that you propose to introduce. It is the cultivator that 
will always be affeeted. The merchants will even use any difficulty in 
exporting produce as a reason for bringing h i~ offer for rice lower than 
they ought to. It is pprfectly well known that these pretexts are always 
being used. Then, it is the cultivator, that is to say, 90 per eent. or more 
of the population, that is going to be asked to take the risk. What is the 
cultivatol' of Burma going to get f I do not see that he is going to get any-
thing. Art' there any sentimental reasons which would appeal to him , 
I really do not think there are any. I do not think that the a""erage up-
country cultivator has 'ever heard of the Scindia Steam Navigation Company. 
I may be wrong. But I should think that if you talk to him about it, he 
will ask " Who is Scindia, what is she f " And he will not be very curious 
to know. 

There iR just one more point I would touch on before sitting down. T 
have heard ever since I have been in Burma for the last 22 years a trickle 
of talk about the question of separation of Burma from India. 

I have no opinion to express on that whatsoever. I am a member of 
the Indian Civil Service and am proud of being a mem-

1 P.M. ~  of the Indian Civil Service, and that of course 
would incline me personally in favour of maintaining the connection. But 
Burma has taken some pretty hard knocks in recent times. as a result of 
its connection with India. There was the import duty on "filteel to protect 
an Indian industry that did not exist in Burma, the export dutv On hides 
which was discussed in this House. There is this export duty on rice. which 
one of my predecessors from Burma talked about, and now you are going 
to ask Burma to take this great new risk. I submit that the principle of 

L145LA r! 
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[Mr. J. A. Stewart.] 
the division of ad"flUltqe and disadvantage hetween India and Buraa iI 
not right. It seems to me that Burma takes all the kieb and the rest of 
India gets aU the half pence. That is net an equitable divisioD, aDd no 
argument will convince me that it is. 

Now whatever you may thiDk of this, separation is bound to come if 
these handicaps are going to be continued. Separation may perhaps be 
said to be inevitable, but it might also be said that Burma is not yet ready 
for it. But to pass this Bill will be to force separation on Burma before the 
time has come for it. 

For these reasons I oppose this motion. 
U. '1'ok XJi (Burma: Non-European) : Sir, during the debate OQ 

this Bill this d8.y last week the Honourable the Commerce Member invited 
some of the Members who come from Burma to take part in the discussion. I 
for one am very glad to contribute my share to this debate, and my Honour-
able friend, who has just spoken, and who represents not the people of 
Burma (Opposition Cheers) but the Government of Burma, has had his 
say. Sir, I have listened to him with the attention he deserves. I wonder 
what the universal language for India has got to do with the Bill. He baa. 
imported another irrelevant matter, that is the question of the separation of 
Burma from India. I say that the question of the separation of India from 
Burma has nothing to do whatever with the measure now before the House. 
The Honourable the Commerce Member has tried to make out that the coastal 
trade between Burma and India should be excluded from this Bill, and he 
gave us some reasons for that and the reasons he gave are not new, because 
they ha\"e been advanced by his distinguished predecessor, Sir Charles Innes. 
Sir Charles Innes said that if reservation of the coastal traffic be given effect 
to, the freights would rise and the steamer service would become very 
expensive. Sir, this part of the question has been answered and very ably 
am.-wered by my Honourable friend Mr. Shanmukham Chetty a little while 
ago. So, I need not go into this matter again. Sir, a little while ago my 
Honourable friend, Mr. Stewart, said that the Burmese Chamber of Com-
n,erce has..g.iven its opinion on the Bill only in two lines. I wonder on what 
he based hi'! statement. I have got thf'! opinion of that Chamber before me 
now, and with your permission, I should like to read it. 

Mr. J. A.. Stewart: May I ask the date of it' (Honoura.ble J[ember.: 
" Order, order.") 

U. 'l'ok Kyi : It is a printed copy. It says: 
" If the Indian mercantile marine is to be ol'veloped, it is essential that the I'oatrtal 

trade of India should be reserved to Indian shipping. (Hear, hear and Applause.) Harsla 
and high-handed treatment which Indian hi ~  IIrc ret'eiving at the hauds of foreign 
ship-owners at prl'Sent will vanish (Hear, hear), roltes of freights will be more equitably 
fixed. (Hear, hear.) There will be no wore coUPpiracy between ship-owners and 
railway authoritieB to smallh Indian shipping ~ l 8  hear) and help European traders. 
C-outal trade and ports themselw8 roll improve. Xew industrie8 will thrive ou nel'ollnt 
of favourable rates of freight. Last but not ICllst, the wealth of the eountry will 
increase (Cheers) a8 erores of rupees of height wiJI remain in this eountry Bnd new 
earee1'll will be opened up for the youth (.f the (·ountry." 

W ell, Sir, the statement of opinion is no doubt very short. but I must say 
it is pregnant with arguments._ 

Ifr. I. A.. 81ieWart : May I explain, Sir ...... (Honoura.ble Member,: 
" Order, order.") 
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JIr. I ~ : Order, order. 
Mr. I. 4. .. wart ; lrlaJr l l i ~  
JIr. Prell" : The HOIlOurabie Kember is not entitled to m.ake aD1 

pereonal explanation while another Member is apeakiDg. He must· wait, 
U. Tok Kyi : .As I have said, the statement of opinien of the Burma 

Chamber of Commerce is no doubt very short, but it is pregnant with argu-
menta to show that the Bill now before the House should be p888ed as early 
as possible. Sir, the Indian Mercantile Marine Committee recommended 
the reservation of coastal traffic and they recommended it in no ~ i  
terms. With your permission, Sir, I should like to read that recommenda-
tion : 

II It is our ('onsidered opinion that the prO\'inoR of faeilitiee for the tn.iDiJIg of 
Indian officers and engineers alone i8 not :;u1lieiellt tc. meet the requiremente of the 
ease and that some further llteps are required to :.cbi"v( the object in view. These fur· 
ther steps we reeommend IIhould he iu the form of eventual reservation or the Indian 
eouting trade for llhips the OWJlft8hip ODd ooatTO) heiug illtel'ellte ia whieh are predomin. 
aatJy Indian." '" 

The recommendation is not ambiguous. It is quite definite and clear and 
yet 118 far as my knowledge goes none of these recommendatioll8 have been 
given etl'ect to by the Government of India. The Committee made their 
report over four years ago ; more than four and !l half years have since 
elapsed and yet we have not had the benefit of the opinion of Government 
on it up to this time. 

Sir, it h ~ been said and said by no less a man than the late President 
Woodrow Wilson of the United States of America that those who control 
the commerce of a country are the real rulers of the country. Sir, in this 
country the real rulers of the country are those who are sitting there and 
who represent a small European community outside the House. They are 
the real rulers of India and I am sorry to say that the Honourable the Com-
merce Member or any other Member of the Government of India is not 
among those who are the real nlIers of the country. The real rulers, a. .. 
I say, are sitting over there. Sir, the Government of India have so far 
ignored the recommendation" of the Indian Mercantile lIarine Committee. 
I think the reason is not far to seek. I think that those real rulers of tht> 
country are at the bottom of the affair. Sir, I thought that the policy of 
" divide and rule" was adopted only in the sphere of politics. I have sinee 
found that the same poliey is being adopted even in the sphere of economiC!>. 
Only a little while ago my Honourable friend Mr. Stewart made some state-
ments whi('.h I am afraid will ha,·e the effect of setting Burmans against the 
Indians. I hope and trust that, this will be the first and the last time ht> 
speaks in that strain. 

Sir, oyer four years ago I had the honour to reprt"SCnt the Burmese 
Chamber of Commeree and gave evidence before the Mercantile Marine 
Oommittee. One of the members of tht> Committee--I think it 11'8." Sir 
John Biles-put the following quem-ion to me : ( I should like. Sir. with 
your permission. to read the actual wording of the question). 

" Burmans will not take to R _·farillar life B(I 101lj! .. they hnv:, no ~ i i  
ot learning work on IlhiplI owned by Burman&. The el_ ~i i  whieh Hte on 
board ship entails, eombined with the Bnnneee dialike of working in 8ubordiution to 
or in company with Indians renders it probable that Bul'1lUUla win take RO adVlUltage of 
t.dJitieB which aT(, all'orded by Government {or the t'lK'Oura,emeDt of an lDdian mer· 
eantilp marine." . 
Sir, I had no hesitation in answering that question in the negative and I 
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CU. Tok Kyi.] 
said I did not think that that statement was made by a Burman. . That was 
my answer to that gentleman. Another gentleman, MaUDg· Be Dun; who 
was then a member of the Burma Legislative Couneil, gave evidence before 
~h  Committee and a similar question was put to him and his answer was 
this : ! 

" I do not think it is a eorreet repreaentation of the Burman view. The Burm .... 
as I have already l18.id, is a very adaptable lIort of DUln. He will take to any work 
provided he is treated Ir.indly. " 
A further question was put to him : 

" If sueh a statement i8 made by anybody, tL€11 you say that it is made in igno-
rance of the true feelings of the Burmans , " 
And his emphatic answer was : 

" They never consulted us; that statement might have been drawn purely from 
their own imaginatioll- ' , 
Sir, from the manner in which the question is put, one can realise that even 
in such economic matters as this, the policy of divide and rule is being 
adopted by the Britisher. The Honourable the Commerce Member said 
the other day that it was very unlikely. that for many years to come the 
Burmese people themselves would take much, if any, part in the coastal 
trade. Sir, under the present conditions, not only the Burmese people, but 
also the people of other provinces-Bengal or Bombay or Madras-can 
hardly take any part in the coastal trade_ During the last decade we had 
in Moulmein a very enterprising Burman. He started an inland steam 
service ; he started with a small fleet of only a dozen steam launches. No 
sooner did he start the inland steam service than an attempt was made to 
crush it, and after three or four years it was completely driven out of 
existence. Now, when the Britisher, I mean the European community, could 
not bear to see even such a small concern doing some business. I am sure 
that they will not allow a big enterprise to get on even for a short time if 
they can help it. Sir, Sir James Simpson has said that the Bill is based on 
" the principle of confiscation of the deepest type". I do not agree with 
him. I think the Bill is based on the princigle of self-preservation of the 
most modern type. I think the Bill is based on the principle of restora-
tion to India of What is her own. Mahatma Gandfii, Sir, used to leave the 
Assembly and the Councils in the pro'rinces severely alone, but the Bill 
before the House is of such national importance that he himself has not 
refrained from giving his opinion on it. Sir, with your permission, J 
should like to quote from what the Mahatma has said in his paper Young 
India : 

" I hold that every country, ~ i lly a poor <'onntry like Indio, has every right and 
i8 indeed bound to protect its interf'st, when it i~ thrf'atened, by all lawful protective 
measures and to regain by such meR81!rl'8 wllRt haR heen wrongfully takl'n away from 
it. I have my doubts about anything substantial being done unde" the existing system 
tbrough legislative effort. But I take up the I18.me position that I have always main-
tained regarding organized iudul'tries BU'!h IlS mills. I Ilhould welcome and support 
all action that would protect them against foreign aggJ"f'II8ion or free them from foreign 
~ m i i  especially when the latter ill grossly unfair as it is iu the ease of foreign 
shipping and foreign piece-goods." 
Sir, Mahatma Gandhi is very clear on this point and no one in this House, 
I think, will disagree with thc statement which I have just read out. Sir, 
as soon as this Bill was i l ~ for eliciting public opinion, a storm of 
protests broke out. Most Europeans in the country have characterised the 
Bill as an anti-European measure. As I said a little while ago, tbe measure 
ia for the pnrpose of mere self-preservation. We have no intention of doing 
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anything against the interests of the European community in the country. 
The Bill, as it is at present drafted, is, even the Honourable the Mover will 
admit, not perfect. There are many points which should be discU88ed in 
Select Committee and 88 far a8 I can see the provisions of the Bill do not in 
some respects comply with the recommendations of the Indian Mercantile 
Marine Committee. 

111'. Prelident; I think the Honourable Member might resume after 
Lunch. 

The Assembly then adjourned for Lunch till a Quarter to Three of the 
Cloek. 

The A8IieDlbly re-assembled after Lunch at a Quarter to Three of the 
Clock, Mr. President in the Chair. 

U. Tok Kyi : Sir, I was saying this morning that the Bill, as at presellt 
drafted, has exceeded the conditions laid down by the Indian Mercantile 
Marine Committee. The conditions laid down are, (1) that the ship 
should be registered in India, (2) that it is owned and managed by indi-
vidual Indians or by a joint-stock company (public or private) which is 
registered in India with rupee capital, with a majority of Indians on the 
directorate and a majonty of shares held by lndians, and (3) that the 
Dl8nagement of such a eompany is predominantly in the hands of Indians. 
The Honourable Mover himself must admit that the provisions of the Bill 
have to some extent exceeded the conditions laid down in that Report, and 
I hope that he will see his way to complying with those conditions in the 
S(']('Ct Committee. Only this morning I received a telegram from the Sec-
retary of the Bengal Muhammadan Association, which runs as follows: 

•• To erush Indian and Burma lanneh owners running launeh 8erviee in Burma 
river8, Bulloch Brothera, Agents, British Indir.. Steam Navigation, started free Bemea. 
Please fix minimum fare and freight to stop this unfair rate-war." 

I llrought to the notice of this House this morning how in Burma the Inland 
Stl-am Service started by Burmans was crushed out of existence. Here is 
another attempt on the part of the vested interests to crush out another 
indigenous enterprise. Sir, in regard to unfair European competition I 
should like to bring to the notice of the House the opinion of Mr. W. E. S. 
Holland, a man who knows India very well and who is competent to speak 
on things Indian with authority. This is what he says: 

•• So long a8 British poliey in India is largely dictated by the requirements ot 
British trade and eapital, Indians cannot fecI that tbr political dl'termmation of their 
country 'II eeonomic future ean safely be left in foreign bandL 

I ODee &liked Mr. Ramsay Maedonald how he reeoneiled the Labour Party's backing 
both ot the .White Australia party, and of the Indian Notional Congress. 

He replied nt once:' PE'rfeetly simple. Every nation witll complete rirMa iD 
ita own eountry. A white Australia, and (if I may be pardoned the expression) a 
brown India '. The two policies surely ~ ll  or faD together. It it is right to 
proteet the Australian against unfair i i~ cOlllpetition, it is surely equally right to 
protect the Indian merchant or industrialiBt frolll unfak European competition. " 

Sir, the Bill· now before the House is a serions attempt to do away with 
unf&ir European competition. I heartily support tbeBill. 
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Sir Victor SauOOD : ~1  PresIdent, I rise tQ-day as the reprelJenta-
tive of the Millowners' ASROciation and not as representing the European 
Group. After my friend Mr. Haji's reference to fellow members of DlJ' 
group and Sir James Simpson who has been 32 years in &8 country as ~i  
of passage, I can only style myself who has only been in India on and oil. 
for about seven years, as a non-stop reroplane. Still, unworthy though I 
may be in the eyes of certain Members opposite to stand up here for the 
ldillowners' Association. I hope to show the House that I am DO faithless 
representative of a faithful constituency. I admit that I cannot hope to 
emulate the flights of oratory of my friend 1\11'. Haji whose stirring words 
on the theme of good-will must still be ringing in your ears. But there 
is one prosaic adYantage in being a matter-of-fact man. That is that a 
common place speaker like myself' can never hope to so intoxicate his hearers 
and himself with his own eloquence as to omit telling the House that good-
will in the commercial sense, though it may be an intangible asset, still has a 
definite actuarial monetary nlue which can properly find its way in the 
ordinary commercial balance sheet. Though I cannot hope to have the same 
marvellous command of the EngliSh language as the Honourable Mover 
of the Bill, I do hope to be able to show to this House that the 'Millowners' 
:Association was not unreasonable in attaching different meanings to the 
phrase " approving the principle of the Bill " and " sympathising with 
the principle underlying the Bill." Let me suggest that there might be an 
invalid with a chronic illness. The doctor came to him and said, " You 
have tried many medicines. You haye not got cured. Take my medicine 
and it will cure you in two days. Medicines like this have cured many 
people with similar diseases, but this is eyen superior to those that have been 
tried. It has very powerful poisons in it but it will cure you." The 
patient felt nervous but the doctor said, " Do not argue with me. Either 
you want to get well or you do not. If you want to get well, take my 
medicine and pay me my fee. If you will admit the principle of taking 
my medicine and pay my fee, I will meet you on the details. If you do not 
like it in liquid form, I will give it in the form of a pill. I might even give 
yoU' a sugar-coated pill. " Would that patient be unreasonable if he said, 
" I agree with the principle underlying your statement that I wish to be 
eured, but I do not agree with the principle of your contention that I must 
take your medicine and that I must pay for it whether I am cured or 
not." Sir, that illustrates the intentions of my Association and its opinion. 
We had a wry elaborate and a very full discussion on this question when 
a member of our committee closely connected with the Company cf whose 
organisation Mr. Haji is a shining member-if my friend Mr. Neogy will 
permit me to make the reference--was very anxious that the committee 
should commit itself to supporting Mr. Haji's Bill. My committee refused 
to do so. 

So the suggestion was then made that it Should eommit itself at any 
rate to approving the principle of the Bill, and with one dissentient voice 
the Committee turned that down and merely said that it would approve the 
principle underlying the Bill. 

Sir Panlaotamdas Tbakurdas: What is the principle underlying 
the Bill , 

Sir Victor IuIoon :Yy friend will ftnd it stated in the millowner8" 
~  words, " to provide for tlle employml'.llt of· Indian t&JlI18iIe ltn t.JJe 
coastal traffic of India." 
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lttr. Sarabb&i Nemchlolld Raji : That is the objeet according to the 
millowners themselves. 

Sir Viotor 8auooD : That at any rate ill what the millowners agreeJ. 
to. What I am here to approve of on their behalf is that objeet, if yon 
wish. You may call it a principle or you may call it an object: but unless 
we can find the safeguards which I shall ask for admitted and accepted by 
my Honourable friend and his supporters, then I shall be constrained to 
vote against the motion before. the House in spite of the allegation that I 
shall betray my constituency, because as a matter of fact r shall be merely 
carrying out their instructions. 

Mr. Haji in his opening oration stated that he would like to see the 
ships of the British India Steam Navigation Company con1i.scated, though 
what he was proposing was the much milder course of gradually diminishing 
their participation in the collstal trade of this country so that at the end 
of five yean; thi!; participation would be reduced to nil ; and when Sir 
James Simpson foreshadowed the poasibility of a jealous eye being cast on 
other industri«.>s, my Honourable friend, Mr. Neogy ejaculated, "Why not T". 
And when Sir James asked, " Where are you going to stop T ", the same 
Honourable :Member retorted, " Wby stop T". Now my ASHOCiation, com-
pqsed ot-both Indian and European interests, is agreed on one thing. It is 
0pp08ed to confiHcation. If the national interests 80 demand, the Mill-
<,woers' Assoeiation approves of acquisition with full and proper compensa-
tion, but disapproves of expropriation of assets. whether tangible as in the 
form of ships, or intangible as in the form of good-will ; and I shall re-
quire an l188urance that this basic principle is approved of by the IJUpporters 
of the Bill if I am to vote for Select Committee. 

Then. Sir. there is another important point. I disapprove just as 
much as Honourable Membt-rs opprosite of the present monopoly of the 
Inchcapt' ~  I disapprove of it as regards the coastal traffic; I dis-
approve of it as regards the ocean traffic. (Hear, hear). I do not see why 
I and my fellow millowners should have to pay the same freight on goods 
going only as far as Aden as on goods going as far as England. But because 
J disapprove of it. I do not see why I should approve merely the transfer 
Clf the monopoly from one set of financial interests to another set. I want· 
competition between the two sets ; I would like to see both sets working 
against each other, and I think there is much more chance of our rates 
being rf'duced if that happens than if we merely transferred the monopoly 
from one financial group to another. I want an assurance, too, that the 
coastal frei/lht raies which my Honourable friend. Mr. Birla quoted.as bt-ing 
Rs. 20 a ton shouJd be reduced to at least Rs. 16 a ton which is :the rate 
between the United Kingdom and India. Will this BilI achieve that , 

Mr. 8arabhai lIem ch a-nd II&ji : Certainly. 
Sir i~ BuIooJl : It is all very well to say, as Mr. Birla did, 

that the average pro1it over a number of years of the British India Com-
pany represent 22 per cent. 

lIIr. 0haDJhyam Das BirI& (Benares and Gorakhpur Divisions: Noa-
}\fuhammadan Rural) : What about the match industry T 
. air Vio&or I •• MD: The question is whether those profits were 
paid for out of the profits made by the Company in the coastal trade or 
whether they were paid for out of past accumulated reserves. If th084t 
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[Sir Victor Sassoon.] 
profit-s have been paid for, or are being paid for, to-day out of the ~ ~ 
trade profits, how is it. ... 

An Honourable Member : How are your reserves made up! 

Sir Victor BasaooD. : I am talking of the present time. 
Weare proposing to ship our goods by new concerns in the near future. 

3 P.Jl. 
I want to know whether there is any chance of 
them being able to reduce rates. If it is true that 

rates are now too high, as some speaker mentioned, and that 22 per cent. 
dividends can be paid out of the profits made in the coastal trade, why 
it; not the Scindia Steam Navigation Company, w1tich is enjoying the same 
rates, earning profits on the same seale' It seems to me that here are prac-
lical questions which do require reasonable and reasoned answers. 

There is another cConsideration of the highest importance. L may 
illustrate this by referring to my own industry. If the textile industry 
in India took the same line of argument as Mr. Haji takes, we might come 
before this House and we might say, " We are in a bad way; we originally 
thought of merely asking for an increased amount of protection, but we 
think it would be much bettl'r for us if you ration all the imports of foreign 
textile goods and so arrange it that at the end of 5 years there will be no 
imports of foreign textiles. And thl' prices of our textiles will not go up 
as there are hundreds of dllferent people concerned in producing textiles 
on handlooms and powerlooms all over the country, and the production of 
the largest group of millownen; in India is very small compared with the 
total production, which total production satisfies two-thirds of the needs 
of India. That is to say, we only require an increase of 50 per cent. on our 
present production. We can easily expand our production by 10 per cent. 
per annum for;) years, and why should you be afraid therefore that prices 
will go up." Supposing I did make that request; I think my friend Mr. 
B. Das would challenge me and say with a great deal of reason, " It may only 
appear a modest 10 per cent. increase per annum, but if you dislocate supply 
and demand you might find that the supply did not expand 88 l~ as 

. the restrictive part of your measures and the price of the commodity may 
go up considerably for a period at any rate. " And I should find very great 
.difficulty in replying to the criticism of my friend Mr. B. Das. But that 
is what we are asked here to agree to. The Scindia Steam Navigation 
Company owns a Yery large percentage, probably more than 50 per cent., 
of the present Indian tonnage, and the total tonnage is only 13 per cent. 
Dot 661 per cent. of the requirements. You are therefore suggesting 
that they should expand at the rate of over 125 per cent. per annum for 
5 years, aDd we are asked to agree that this expansion will take place so very 
easily, that there will be plenty of competition and freight rates will not 
rise. I feel as a practical man I cannot accept such statements in that way. 
Now, you might have Mr. B. Das's suggestion that there should be maximum 
limits for the rates ; that by legislation we should provide that freights mu8t 
not rise above a <'ertain rate. I disapprove of such legislation. It never 
works out in practice, because suppose the limit you put is too low, what 
does it mean f It means that you are not going to give a sufficient return 
t{) your Investor on his money, and therefore he will not put allY more m~y 
into t11e industry. It will therefore mean that. you will have the amount 
of outside freight deereasing year by year.arul no increased national freight 
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to take its place. It will be the same situation 88 we had in the war. The 
shipowners will only be allowed to charge a certain freight. Shippen in 
the absence of competition will pay more, but that will not go into the 
pockets of the shipowners, it will merely go into the pockets of the freight 
speculators, and that, Sir, is what I wish to avoid. 

Now, Sir, I.do not feel at all sathlfied that this Bill is necessary merely to 
e&Try out the restriction of coastal traffic to Indian nationals. I think this 
might be done mort.> satisfactorily in another way ; and, Sir, I do think that 
we must consider my friend Mr. Haji's remarks; we must examine his 
statements with the greatest care. There was an objection taken to a 
reference made by my friend Sir James Simpson as to Mr. Haji being a 
paid servant of the :3cindia Steam Navigation Company. I can see nothing 
derogatory in being a paid servant ; many Honourable gentlemen on these 
Benches here -either ar.e or have been paid 'lervants ; and we do not con-
sider jt is at all derogatory to be a paid servant; but Mr. Neogy appears 
to take exception to the term-perhap8 I understand why my friend Mr. 
Neogy objected-Mr. Neogy is not a paid servant Mr. Neogy belongs to 
the legal profe81Sion. .Mr. Neogy looks down on paid servants because he. 
like my friends on the Government Benches, might be called a paid m.ast.er 
(Laughter) ; we pay and they are our masters. But that we, on these 
Benches, should object to the term is inconceivable. Now what my friend 
Sir James Simpson wanted to m h ~i  was that Mr. Haji represented the 
shipping interestfl and was an interested party. Now, Sir, when I get 
up and I ask for legislation on behalf of the textile industry, everybody 
bows that I am a member of the Millowners' Association. that I am an in· 
terested party and they therefore examine my remarks much more carefully 
than they would have if made by my friend Lala Lajpat Rai, for instance. 
It is only natural. Now, what my friend, Sir James Simpson, wanted to 
show was this: that we must not accept Mr. Haji's remarks without extra 
careful consideration, because Mr. Haji is in this case an interested party 
and he is not merely representing the views of the rural voters of the 
Non-Muhammadan Central Diviflion of Bombay. That is the point; and 
I will go further. :Mr. Neogy has supported with much vehemence my 
friend Mr. Haji. Does Mr. Neogy expect us to think when he is sup-
porting this very, big maritime question that he is definitely voicing 
the considered rural opinion of the Non-Muhammadan Division of Dacca , 
That is the whole point. Mr Haji must admjt that he is an interested party 
and Mr. Haji therefore cannot resent the fact being brought out in this 
House or resent it if we examine his arguments more closely than we might 
otherwise do. 

I do not wish to take up the time of the House ; I know there will be 
many other speakers. I will therefore sum up the requirements which I 
eonsider are re88OIl8ble, on behalf of my Association. These are the points 
that I should like to be satisfied on. 

1. That there will be no acquisition of assets whether tangible such as 
ships or int.angihle such as good-will, without proper eompensation. 

2. That there will not be so many loopholes as to render the scheme im-
practicable or unworkable. 
'3. That the desired end can be aehievt>dwithout raisinfr freikhts appre-
eJabIy, or, at afty 8 ~ unreaSionably from the. tradel'R' poi'bt of view; and 
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4. That there will be sufficient tonnage at all stages for the needs of 
merchants. 

It is no good saying to me-I quoit· l\[r. Hajj,-" It will not do with any 
h ~  to say that you approve of the desire often expressed to develop 
Indian shipping, but you regret you cannot approve of this measure." I 
ask why should we use his method' What about the Australian method , 
Why should not we say that we will license ships and lay down that every 
ship that is going to serve the coastal trade should carry out certain con-
ditions; that they should have an Indian personnel, that when the time comes 
when we can supply the higher personnel for the officers, that they should be 
entirely manned by Indians? In other words, why should we not by 
license achieve the end in view. viz., that the ships should be manned by 
Indian personnel' and that is what we really want. This is what I asked 
at the millowners' meeting, and I was told that the difference between the 
Indian Bill and the Australian Act was that the Australian method only 
dealt with labour and that this Bill was intended also to benefit the Indian 
capitalists. (Mr. N. M. Joshi: Hear, hear.) Here Mr. Joshi and I are 
at one. I am not in favour of special legislation, merely for the benefit 
of special capitalist interests any more than Mr. Joshi is. Sir James Simp-
son has shown that the result of this Bill will only result in the transfer 
of dividends from British shareholders to Indian shareholders. Are we 
therefore to be asked to approve of this new principle of expropriation, of 
financial racial discrimination merely to this end! I should be surprised 
if this House considered that I was taking an extraordinary view if I suggest 
.. No " as the reply. I say that it would be surprising if Members were not 
prepared to support the conditions and safeguards I have laid dawn. I 
sympathise with Mr. Shanmukham Chetty's views, but I cannot see that 
because I sympathise with his ,;ews that I should be prepared to accept this 
Bill. License your coastal trade if you like, to ensure that the personnel 
will be all Indian as soon as you can train your nationals. Lay down the 
principle that your mail contracts and Government support should go to 
ships owned by rupee companies, if you wish. Place a surtax on all goods 
and passengers taken from one port to another in an unlicensed ship, and ao 
give preference to your licensed lines, if you 80 desire. In all this I will 
support you. but to a Bill like the one before us. unless it is 80 radically 
altered that it will not be the same Bill I wiII offer the most strenuous re-
Ristance in my power. 
Lala Lajpat Jtai (lullundur Division: Non-Muhammadan) : Sir, I 

congratulate the Honourable the Commerce Member on the admirable 
spint of his speech, but I am sorry I do not agree either with his 
argnment or with his conclusions. 

The Honourable the Commerce Member and the Honourable Mem 
be1'8 of the European Group made a reference to the observatioWi made 
in the Nebru Committee Report relating ~ :European commerce, in sup-
port of their contention that no discriminatory legislaiion should be 
undertaken. In my judgment, the use they have made of these observa.-
tioru; was extremely unfair. I do not claim to be one of the authors of 
that Report, but I do claim to be one of its principal supporters. I have 
practically accepted that Report entirely, except on some minor poin. 
whieh do not matter much, and I was the mover of the resolutien which 
.purported tc) adopt that Report in the All-Partil'l8 Conference. I endone 
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toe observationa to which reference was made, both in their spirit and in 
their letter, wholeheartedly, and I say that it is not opeD to the Hooour-
able the Commeree Kember and the Members of the European Group to 
refer to those observations 8.'1 a reply to this Bill, for the simple re8.8Oll 
that we have made it absolutely clear in our l'e8OiutioDB and speeches that 
that Report stand" or falls as a whole. You cannot take it piecemeal. It 
It;extremely unfair on the part of Honourable Membe1'8 OD the other side 
to pick up one observation in that Report without accepting the rest of 
the Report. My friend, the Leader of the Opposition, made a sportin« 
o Iter. Now I make another offer. Let Honourable Membe1'8 accept that 
Heport as a whole, and they will see that we will actually carry out in 
practice those observations in It faithful spirit. Then, if we do not do 
so, they can complain that we have not fpllowed the spirit of the observa-
tions. At present they are all engaged in denying to us such political 
rights as will guarantee to us responsible government ; they are opposing 
very strenuously our right to Dominion Status. Yet they want to take 
advantage of an observation which can only apply if Dominion Status 
is granted or secured. I submit that the argument is hypoeritieal and 
unfair. Let them accept that Report in its entirety. Let them join with 
us in obtaining Dominion Status, and they will see that we will carry 
out the promise implied iu those observations to the very letter and will 
not depart from it by an inch or an iota. But to deny us the politieai 
power and then to rely upon these observations is, I repeat, extl'emely 
nnfair. It is not playing the game. It is hitting below the belt. 

Now, Sir, I do not admit that this is a diseriminatory piece of legis-
lation. I am going to prove that it is not. But even if it· wel'fl so, 
eonsidering that at the present moment all the political power which the 
Government pOll8e88 and whieh the European Members po88e88, is being 
1I8ed against the Indians, we shall be perfectly justified in p8S!!ing thia 
piece of legislation, if by this meaDS we can protect our shipping industry, 
or we can rehabilitate OUl'8elves in matters in which we have suffered loss 
by the wielding of political powE'r b~  others. Then, Sir. before I come 
to t hE' point that this is not a discriminatory piece of legislatW1n, I want 
to dispose of one of the arguments of the Honourable the Commerce Mem-
ber in which he referred to the struggle which the Government of India 
is carrying on with the Dominion Governments £Or the sake of India. 
Here again, I must say, Sir. that the argnment of the Honourable the 
Commerce Member was absolutely fallacious and untenable. The argu-
ment comes to this. We have tried t{) get equal statUs for Indians in the 
~i i  ~  here you come forward with this piece of legislation which 

demes equality to :European merchants engaged in trade in India. I 
$Ubmit, Sir, that that is not the position at all. The Honourable Member 
has absolutely misread our position. In connection with the Dominions 
what we want is that the Dominion Governments should re..--ogniee our 
status as Dominion nationals. South Africa. Canada, Australia and all 
()ther Dominions deny to 118 the i~h  of being their nationals and they 
deny us all political rights which follow therefrom. Here in this country, 
the Europeans, the members belonging to the Europea.n group of mer-
chants, do not want to be Indian nationals at all. They look down upon 
that status ; they treat that status with contempt and i~h ly too. 
(Several Honottrable Members of the Evrop6(Hl Grotlp: "No, DO n.) 
~y want to rule over U8,thf"Y want te -.xplOit 1IS. (Sewral HOffOSrtible 
Members of the R"ropeafJ Gtvw,.p : .. No, no ") They do not want to 
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become Indian nationals. If they were to ~  Indian nationaIa there 
will be no question of racial diserimination at all. My Honourable friend 
Sir Victor Sassoon the other day, in the course of the debate on thia 
subject, said ., he was not an Indian, he had never pretended to be all 
hdian "; and so also the other Members of the European Group have 
never pretended to be Indian natwnals. They do not want to ~ Indian 
nationals, and yet they want to control Indian legislation, Indian trade, 
Indian finance and rule over India eternally. The two positions are 
entirely different. We do not want our rights to be recognised in South 
Africa and other Dominions as Indians. We want to be recognised 88 
citizens of the Dominion by virtue of our residence, by virtue of our 
trade and by all those qualifications which can make us nationals of those 
countries. The Europeans do not want to be ~ i  as Indian 
nationals; what they want is exceptional treatment. (Scveml Honou,.able 
Member's: "No, no ".) They want racial discrimination between 
Europeans and Indians. (Several H0110urablc Members: "No, no ".) 
Yes, Sir, I say, "yes", ten times, twenty times and a hundred tims 
" yes". By denying this you are not going to alter facts. You have 
reduced yourselws to this anomalous position by refusing to become 
Indian nationals. You do not claim to be Indian nationals, and yet you 
claim to control our Legislature. Do you find that position in any other 
country on the face of the globe' I can understand their right to come 
and trade in this country. Let them all come and do their business. Let 
them make any amount of money. But certainly it is extraordinary to 
claim that by virtue of their political power in this country, they have 
got the right to control the Legislature of this country. This they claim 
by virtue of the power which the British poesess over India. But that ia 
not what we want to claim in the Colonies. Therefore, there is no analogy 
between the two cases. Why, Sir T I sometimes wish that Honourable 
Members do not talk of discriminatory legislation. This does no good to 
anybody. What do we see in practice T The whole method and the 
structure of Indian go\-ernment, fiscal, military and political, is one 
eontinued 'evidence of discriminatory legislation. There is discriminatory 
legislation even in the Reforms that were introduced in 1919. Take for 
example this Legislative Assembly where we are supposed to have a 
majority. Yet we are not sure of paSiling this measure through the 
Assembly, nor are we confident of placing it on the Statute-book. Even if 
the A&'ielDbly passes this Bill against the wishes of the Government, 
they have got the Council of State which is entirely in their pocket. Then 
they have got the vetoing power of the Governpr General. Then they 
have the vetoing power of the Crown on the advice of the Secretary of 
State. We cannot be sure of carrying this measure through even if we 
pass il at thIS stage, i.e., of enacting it into law. Is this not racial dis-
crlmiuation, is this not discriminatory legislati,on T For those gentlemen 
over there to accuse us of discriminating legislation against them is 
absurd. The whole of their activities, the whole of their trade in thia 
country, is based on discrimination. One comes across discrimination on 
the railways, discrimination in ships, discrimination everywhere, all down 
tne line. For the Europeans to complain of discriminating legislation 
by us is, I submit, entirely unreasonable and ridiculous. Sir, I submit 
that 80 far as this Bill is concerned there is no question of discriminatory 
legislation or of racial discrimination, and one evidence of that couu. 
from one of the Members of the European Group itself. In an artiele 
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published on August 17th, the Editor of the 8tat,,,rwn. in ~h  eoune of 
a leading article 88)'1 : 

. "Commenting yeeterday on .Mr. Haji's Bill for the reeenation of the eoutal trade 
to Iudilln 8hlppi1lg, we espre.ed the UlU!quiv()('..a1 opiDion that it '" & bad Bill, but at 
the lAme timfJ we took the poiut that it wu Dot ill iaelf erideDee of an IDdian desire 
for neial dieerimination, beeauN ill faet otht'r (,OUDtriet haYe protected their eoutwl8e 
trade, and the huudred per unt. Britu.her in AnatmJia doe. Dot hesitate to di8erimiDate 
against the shipping of the Mother Country." 

In another article which appeared on August 16th, the same writer said ~ 
,. Thl!'re i. however another elu. of medaure lut.h lUI Mr. Haji'. BiD for the re-

servation of tht> ('olllltal tl'1lde and Mr. Neogy'. inland water traffic Bill These are in 
our opinion bad Bills, but it must be coneeded that they are in them8elTea DO proof 
of radal dis('rimination. The DomiDiODl not only have the right to p811 .imilar 
IDl!'allUrl'8 but they do pasll them, and h~ hundred per eent. Britisher in Australia does 
not hesitate to prohibit the .hipping of the Mother ('.()uutry from eoaatwile trade." 

SO, Sil', I ... ubmit that we are only trying to do-not doing; we cannot 
do it because we have not the power-but we are trying to do what other 

i ~ in the world, what the greatest maritime countries have done in 
this matter to build up their shipping industry. It is a long tale, the 
tale of the exploitation of India by the British, and I have no time to 
repeat it here. Clive, Hastings, Macaulay and James Mill all haYe told 
that talt'. Brooks Adams, the great American writer, has also referred 
to that fact. He along with some British writers have pointed out that 
in the seventeenth century England was devoid of money, it was on the 
yerge of a great contraction of money and their currency had substantially 
depreciated so much so that they had no capital to put i ~ practice the 
inventions of WaUs and others. This was, however, made. possible by 
the help of the treasures they took from India. They built up the whole 
of their industries-the Industrial Revolution itself was bronght about by 
the loot from India with the help of the treasures they obtained from us. 
They destroyed our industries by the use of the political power they had 
obtained over us ; and for over a century by the use of the same political 
power they have prevented us from developing our industries. That is 
shown by the history of the textile industry. Shipbuilding has also been 
mcluded in the same process. Therefore, for them now to come forward 
and say· that our effort to reserve our coastal traffic for our own ships 
is a measure of racial discrimination is a statement unworthy of them. 
It really does not come well from men who claim to be honest. who ha'\"e 
read the pages of history and know the actual conditions of things that 
ha'\"e been going on in India. 

Sir, there are other Members who want to speak, 80 I will not take up 
much more of the time of the House; but I submit that this Bill is a 
perfectly legitimate attempt to rehabilitate our shipping ind'ustry. My 
Honourable friend Sir Victor Sassoon's speech delivered with his usual 
eloquence and oratory contained but very little about this Bill. Mucb 
of his speeeh was about pills and medicines. He spoke of the tt'xtile 
industry, but may I ask him honestly to say if the textile industry stands 
on the same footing 8R the shipping industry T Shipping is not only a 
key industry essential to the economic prosperity of aJU" country, but a 
key industry on which the safety and even tht' existence of a nation 
depends. We wish to establish an industry upon whioh actually our ex-
:stence 88 a nation will depend. There is no comparison at all between 
the textile industry and the shipping industry. If we had the power 
in our hands-the power of the public purse and the political power-we 
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would have established this industry long before to-day on a safe basis 
in the same way as Japan did, as Australia did, and as Chile did-4o 
which country Sir Charles Innes had to go to support his arguments-
and as other nations have done. What has Great Britain herself done , 
Look at the Encyelopredia Brittanica and the article on the maritime 
s;llilJPing of Great Britain ; YQu will see that at the time when they had 
no shipping or very little shipping of their own, they prohibited any 
goods or articles from being brought to England in any hi~  except 
BrItish ships : That is how they protected their shipping at first. Now 
that they have grown fat on Indian riches, Indian trade and the exploita-
tion of India, they say" No ; your present Bill is discriminatory, we wili 
Lot support you in any such legislation. We ask you to compete with 
us on equal terms." ~y taunt us and say " You build your ships in 
our shipyards ; you get our men to run the ships and yet you want to 
~  this racial discriminatipn." But, Sir, what is that due to T Is 
it not due to the fact that you have destroyed our old shipbuilding 
iooustry ; you have made us helpless' And now that we want to help 
ourselves a bit you call it racial discrimination. You will oot take one 
tiillgle Indian to be trained in your ships. Is that not racial discrimina-
tion 1 It is all very well for Sir Victor Sassoon to say " Oh, yes; let your 
men come ; we will emplpy them, and we will employ other Indian labour 
also. But this Bill is designed to help the Indian capitalist as against the 
European capitalist. That is objectionable." But why do you, British 
capitalists, want to deprive the Indian capitalists of their chance' Sir, 
thls is a very strange argument. I thought that both kinds of capitalists 
were in conspiracy to ~  their interests ; but here it seems that the 
British capitalist thinks his interests clash with the Indian capitalists, 
and therefore he is prepared to strangle the Indian capitalist and keep 
the whole thing in his hands. Sir, like my friend, Mr. Joshi, I am not a 
friend of any capitalist-Indian or British-but I must submit that all 
this talk of personnel and labour is absurd because under tbe present 
condition of things no Indian ship can possibly train any Indians to run 
steamers and ships. Indian shipping capitalised by Indian capitalists is ab-
solutely essmtial if India is to develop her shipping industry. This has been 

~  abundantly by the evidence given before the Mercantile Marine 
Committee. My Honourable friend Mr. Shanmukham Chetty has pointed 
out how many Indian shipping companies were started and ruined-not 
b ~ ll  they had no business--but because other companies killed them by 
the rate-war. I have just received a telegram this morning from the 
Bengal Muhammadan Association, Rangoon-a different wire from that 
rcceivcu by U. Tok Kyi---which says: 

" Bengal Steam Navigation Company Limited with ten lakhs opel!.ed steamship 
service between Rangoon and Chlttagong in 192?, but owing to unfair competition of 
foreign steaJll8hip companies which reduced passages from 12 to 2, former failed after 
five years' hard struggle. Subsequently the latter companies raised the rate from 
2 to 14." 

reduced it first from 12 4> 2 and then raised it from 2 to 14 after the 
other c.ompany had been killed. 

" Now Bengal Burma Steam Navigation Compally floated reeentlywith 25 lakha 
rnnning regular service between various porlll, foreign capitalists have begun rate· war, 
reducing pa88agefrom. 14 to 4 and· freight ·rMe irol)1 17. to 4. Unl88l1coutal traflio 
reserved for Indian e.apital, ftC! naaee for lndia_ E'lIterprise. Entirely support Hnd wish 
IIUeceaa Ilaji 'sBil). , , 
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~ l  Sir, these are the facts. This is the latest exhibition of fair-

play or. the part of European shippers. This telegram. is sent not by & 
Hindu capitalist, but by a Muhammadan Association from BaDgopn. 
They bave the same complaint 88 the Hindu capitaliBt had at one time. 
TW.,y say they want protection and that this competition is extremel7 
unfair. It is like a grown-up man of 30 asking a boy of 10 to stand ~ 
in open competition with him. These European shippers now talk of 
oomP"ltition. They have taken away our capital; they have destroyed our 
induFtries, they have prevented us from developing our shipping, and 
to-day they say, II Enter into fair competition with us." How can we 
poecri hI, do it' We want our Government therefore to give us the same 
powers and opportunities which the Governments of other countries have 
given to the.ir people. We want our Government to use the same powers 
which the Governments of other countries have used, in building up the 
shipping industry in this country. Sir, the shipping industry is a key 
industry. It is absolutely necessary for the defence of the country ; it 
is al,solutely necessary in times to come for our existence as an independent 
and free nation. Therefore we are asking for protection to rehabilitate 
our shipping industry, and we are not asking for any racial legislation. 
That, Sir, is the real way in which this legislation should be looked. at. 
It is not a question of interfering with the buainees of the Europeans. 
W c do not want to interfere with their business. Let them come and do 
their business ; by all means come and trade in this country ; we do not 
object to it at all. We do not want to interfere in any way with their 
bUS:Ues8. But this shipping industry stands on an entirely di1fp-rent 
footing. It is not like the tea industry ; it is not like the indigo industry ; 
it is not like the textile industry ; it is an industry upon whieh praetically 
the life of a nation depends, and therefore, I submit, that there is not 
racial discrimination implied. or involved in this legislation at all. Nor 
is this a piece of discriminatory legisJation. We are using the powers 
that are given to us by the const.itution for the purpose of bwlding up 
an indURtry and rehabilitating ourselves against the 1088eS we have su1fer-
ed in the last ~ centuries. We are perfectly justified and within our 
lights to ask for this legislation, and the arguments advanced by several 
Honourable Members on the opposite side that this would mean racial 
discrimination are absolutely beside the point. 

I shall say one word more, Sir. h~  I sit down about what the Gov-
ernment have done so far for us in the Dominions. The Government of 
India take pride-and I think I should thank them for what they have done 
80 far-they take pride for the struggle they have carried on in the Domi-
nions on our behalf. But how could those Dominions respect the representa-
tive of the Government of India when they know that in India itself the In-
dians are nothing better than helots , When we need no political rights in 
our own country, when we were no better than helots in our own country, 
how could the -Government of India help us in South Africa' Under 
these cireumstances how could we with efl'ect claim any political rights 
and equal i i ~ hi  in South Africa' They knew very well that 
the Government of India have not given us any politieal rights, and 
naturally the. Government of India's eft'orts on our behalf could not 
achieve much in South Africa. No Dominion will listen to them, be-
cause they have the Governmt'nt of India's own policy and practice 
before them ; they know that the Government of India's own methods in 
this co·mtry are entirely opposed to the principle which they advocate 



LEGISLATIVE ASilDUlLY. [20TH SUT. 192&. 

[LaIa Lajpat Rai.] 
fot liS in the Dominions. Therefore, the Dominions cannot give us eq_ 
etat. there unlesA we ge't some political rights in our own C01Dltry. We 
eannot pass any law in tlris country except by the help of the European. 
J(erehants because the political power is entirely in their han<is. h ~ 
fore, I submit, Sir, that these arguments are quite fallacious. 
.. On the merits of the Bill, Sir, certain points were made by the 
Honourable the Commerce Member and others on the opposite side. 
Mj friends Messrs. Chetty and others have replied to them. But if any 
changes are to be made in the Bill so as to ensure fair treatment to all, 
they can be made in the Selec't Committee. Weare at the present 
moment only in the consideration stage; we are only asking that the-
Bill should be referred to a Select Committee, and therefore my friends 
opposite are not prevented from having any difficulties they may have, 
eonsidered in the Select Committee. They are not insurmountable 
difficulties ; it is not 80 very difficult to overcome them. We have at 
p.-esent only to consider those objections which go to the root of the Bill 
and which cannot be improved upon and which cannot be com;idcred in the 
Select Committee. I therefore support the motion. 

An BoJlD1U'able llember : I move that the question be now put. 
lrr. G. 8. Ba.jpai (Secretary, Department of Educa1lion, Health and 

Lands) : Sir, I claim the indulgence of the House for a very few minutes,_ 
and I do not desire Honourable Members opposite to buckle up their 
economic armour, because I do not intend either to seek out the weak 
spots in that armour or to break a lance against it. It Is quite clear, Sir, 
that nothing is more difficult to contend against in a debate 'tban that 
intangible but most formidable of all factors, an atmosphere. Honour-
able Members opposite very strongly favour the provisions of Mr. Haji's 
Bill I should be the last person in the world, being an Indian myself, 
to say that there is not the force of nature and the force of pattiotism 
behind the desire to see revived an Indian mercantile marine. 

In fact, Sir, if I understood correctly the statement made by the 
Honourable the Commerce Member the other day, that is the positioll of 
the Government also, namely, that every effort should be made to bring 
into being an Indian mercantile marine. The question really is, whether 
\he provisions of Mr. Haji's Bill constitute the right method, the right 
procedure, the right path for achieving this national end. 

Now, Sir, as I have already said, I do not wish to bre"k my lance, 
feeble as it is, against the economic armour of Honourable Members 
opposite. The Honourable the Commerce Member no doubt will take-
eare of that. But, Sir, I think that';it is only right and proper that one 
aspect of the case which was put by the Honourable the Commerce Mem-
ber the other day, but perhaps not developed at length, .hould be ex-
~  to the House. I am referring, Sir, to 'the effect of the proposed 

legIslation on the status and position of Indians in other parts of the 
British Empire. In the course of his admirable, his eharacterilltically 

m ~ bl  and lucid and pointed speech, Mr. Shanmukham Chetty thiB 
mornmg referred to the Resolution of 1918. He said the Dominion 
Governments have taken power, and the representatives of the Govern-
ment of India acquiesced in that, to regulate the composition of their 
own population. Quite right. That is not challenged. But what does that 



~  . 
IH9 

amount to t That does not involve the right to lIeJld away either from 
South Africa or from Australia or from New Zealand the Indians who 
are already· Bettled . there. It does not involve h~ right to take away from 
the Indians· who have eettled in South Afri_ or Australia or New ZealaDcl 
IJOch economic rights or privUegea .. they enjoy to-day. (.An HOfIOVrabl6. 
JlMnbt,.: "What are they f) I shall come to that, Sir. That is not the 
point in issue at the present moment. ~  Sir, I do not profeas to have 
studied Mr. Haji's Bill very earefu1ly. But judging from the speeeMe 
which were made this morning I should say that there wu no provision in 
the Bill to safeguard European capital or the capital of the nationa" oJ 
other British Dominions, including the United Kingdom which is already 
invested in the shipping trade in this country. I do not really think, Sir, 
that the Resolution of 1918 exactly helps my friend Mr. ClJetty. For 
while that Resolution aims in protect.ing existing rights, Mr. Hap's Bill 
is silent on that point. Then, Sir, there is another point which was made 
by the Honourable the Leader of the Nationalist Party. It was this. What is 
the good of saying that there is an analogy or a parity between the 
struggle ,vhich the Government and the people of India are carrying 
on in order to secllre equality of status for Indians who bye settled in 
other parts of the Empire and the struggle which the representatives 01 
the European group are carrying on to-day in order to safeguard what 
they consider to be their right' There is according 00 my Honourable 
friendR no parity between the two at all, because the Honourable Mem-
bers of the European Group and the people whom they represent are 
entrenched in a position of political dominance and power in this country, 
whereas the Indians in South Africa are not in a position even of poli-
tical equality. Now, if I may respectfully make a statement or a com-
ment to this effect, that really mine8 the point. Weare not at the pre-
sent moment comparing the political status of the unoffieial European 
eommunity in this country with the status of the Indian community in 
South Africa. The question really is whether the underlyiug principle 
of the measure which is under consideration now will in any way weaken 
the struggle which the Government. of India, in consultation with and 
with the co-operation 'of Honourable Members opposite and Indian 
opinion outside the House, are carrying on to secure equality of stato". 
for Indians who have settled beyond the seas. 

Mr. B.. It. Shanmukham Chetty : If I may be permitted to interrupt 
the Honourable Member it will clear up the issue. Does my llonourablp. 
friend contend that there is any steamship company owned by any of 
the Dominion subjects which is now plying in the coastal trade of Illdia 
and which w.ill be expropriated by this Bill T 

Mr. G. S. Bajpai : The point is no'r, whether there is a Dominion m~ 
pa.ny plying in Indian waters and whether it will be expropriated by 
thlS B!.ll. Does my Honourable friend opposite contend that the cit.izi:lls 
of ~  ~i  Kingdom who are settled in this country are not Britij(J. 
8ubJects ID exactly the same way as Dominion subjects nre r 

Lala Lajpat Rai : They are not Indian nationals. 
. ~ ~  s. ~ i : 1 h~y need not be Indian nationals, but the point 
18 hl~  SIr TeJ Dahadur Sapru at the Imperial Conference of 1923 and 
the RIght Honourable Mr. Sastri before him at the Imperial Conference 
of 1921 ~ ~  for political and economic equality for Indians. What 
Willi the l~l  on ~hi h they ~  their plea for political equality, 
and for econonuc eqUality for Indl8Ds in the different parts of the British 

~ • 
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Empire' The plea was that if you own a common allegiance, then you. 
derive as an inevitable corollary from that common allegiance politic&( 
and economic equality. What I say is, and I submit that in all humility 
and with all respect,-what I say is that if you place on the ~ 
book in this country any measure which involves an iniringement of that 
principle, the principle of common allegiance involving complete ectuality 
of rights- to tha't! extent, to the extent of that infringement, you are 
weakening the arms of those WAO are tryting to secure equality f(lr 
In.dians who are settled in other parts of the British Empire. I will try 
and illustrate this by an incident which came within my persoDllI ex-
perience. .AI! Honourable Members of the House are aware, the Union 
Assembly had Lefore it early in 1926 a Bill known as the Areas Reserva-
tion, Immigration and Registration Further Provision Bill. It was 
er,mmonly known as the Class Areas Bill, and one of the provisions in 
that Bill was that Indians should be allowed to have proprietary rights 
in land only in areas which were to be set apart for them. 'Ve natural-
lyprotested against this, and when we went to give evidence before the 
Select Committee of the Union .AI!sembly on this point, two or three 
Honourable Members of the Union Assembly said, "But why do you 
'Come and say this t What right have you to come here and say 
we should not restrict in some form or another the right of IndIans 
to own property' Are there not parts of India where European 
British subjects are prevented from acqUiring property" , I retorted, 
" So far as I am aware, there is no province in British India where any 
British citizen is prevented from acquiring landed property." Then one 
of the gentlemen asked me, " Yes, but what about Kashmir , " Of course, 
that gentleman betrayed a profound ignorance of the political geography 
of this country, and I promptly corrected him. I said that Kashmir was 
not part of British India. Further, I went on to say that in Kashmir this 
restriction on the right of acquiring property was apl-"licable not only to 
the Europeans who apply but to British Indian trubjects also and there-
fore he could not possibly bring that up against us. I proceeded and men-
.tioned that 90 far as our existing laws were concerned there was no such 
restriction on European British subjects. Well, Honourable Members are 
aware as to what the result of the negotiations which started then and 
were completed at Cape Town early in 1927 was. I merely wi;,;h to lay this 
before the House, that in SO far as we embody in our legislation any prin-
ciple which can be described or which can be construed as marking an in-
fringement of or a subtraction from that principle of common allegiance 
carrying equal rights, for which we have invariably oontended at succes-
l i ~ Imperial Conferences, for which we are contending now, and for 
which we propose to continue to contend 8.8 long as Indians in the different 
partF of the British Empire do not' achieve the full equality that we 
on this side of the House and on the opposite side desire-as soon, I say, 
as we place on our Statute-book any legislation of this character, we sban 
stand to lose. The moment we do depart or deviate from the principle on 
whieh we base our case, then I fear that there is a possibility, indeed, more 
than a possibility, there is a grave risk, that we shall be weakening, 8.'1 I 
have said, the arms of those whose one endeavour is to secure equality for 
Indians who have settled in other parts of the Empire. I do not see how 
the argument which I have put forward does not meet the argument of my 
Honourable friend, LaIa Lajpat Rai. Lala Lajpat Rai's argument, if I 

LU5LA ~ 
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may liay so, is a purely political argument. I am not pursuing a .t>Jliti-
cal argument. I am contending, as I say, to establish 'the·r.an'ctity, if 
you like, of 'the principle . on which our ease has 80 far been· based. 
Lala La.jpat Jt.a.i : Who has ~  that principle 7 NobOdy bas 

accepted that principle. 

Mr. G. B. Bajpai ; Which principle does the Honourable Member refer 
to7 
La1a Lajpat Rai : The principle of equality of British l>ubjects in all 

parts of the British Empire. 

Mr. G. B. Bajpai : If that principle is not fully accepted, ir rlue .. not 
follow that we are to sit with folded arms and say that it will never be 
accepted. I really do not admit that  that in itself is an argument for our 
throwing away from our armoury such weapons as we happen to possess. 
As I have said, I do not pretend to have anything like the experience or 
ripe judgment of Honourable Members opposite, but I do submit that in a 
matter of this kind, we would do well to pause and reflect before we take 
a definite, and, it may be, decisive step on a path which promises ~

perity but which, I fear, will lead to peril. 

Lala L&jp&t Ra.i : Does not the Honourable Member remember the 
news of the incident which was received only yesterday regarding the treat-
mpnt of Mr. Sastri by the Deputy Mayor in a place in South Africa h~  

he was being received , 

Mr. G. B. Bajpai :  I do, Sir, and I may mention to the House that the 
Governor General of South Africa as the head of the Government of the 
Union of South Africa promptly dissociated himself fl'om what happened, 
apologised for what had happened and promised iJpmediate 8.(.."I:ion against 
h~ pcqwtrators of this delinquency. 

Khan Be.h&dur Ba.ji Abdullah :&aji Kasim (West Coast and Nilgiris : 
Muhammadan) : Sir, I have great pleasure in supporting the motion moved 
b~  my Honourable friend Mr. Sarabhai Nemchand Haji. In doing so, I 
should like to draw the attention of the House to one or two points in the 
Bill, whil!h, I think, the author has apparently' overlooked. In the first 
place, there is the case of shipping companies, whose capital is mainly 
Indian but whose managing agents are foreigners. For instance, take 
the case of the Bombay Steam Navigation, Co., Ltd., whose capital, as 
Honourable Members are probably aware, is preponderatingly India}), 
but whose managing agents nre Messrs. Killick Nixon and Company, of 
Bombay, which is a foreign agency. Now, such companies, according to 
sub-clause (3) of clause 2 of the Bill under consideration, will not be able 
to operate in this country with the result that they will cease to work. 
Consequently, not only will the share-holders be seriously affected, but 
also the trading classes and travelling public will be put to great hard-
ship and trouble. The steamers owned by the, Bombay StealD Navigation 
Company being small, having a carrying capacity below 1;000 tonf', are 
catering to the needs of all classes of people on the west Jeoast, and· it is 
highly 8i ~l  that small steamers of this type shp.uld be encouraged, 
as far "8 pOSSible, as they will be very useful in· carrying ~  and pas-
sengers from large ports to ttmft.ll ports and 11ice V8rsQ.. Sir, ;fJmaU 
steamers play a large and important part in the coastal trade ·of India. 
)'hey require, as the HOl,lSC is b b~ l  ~  dr&U&4\< of ,water 
and hence can touch'sDililler ports, where they can' ii h ~ b  Sho .. ,. 
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and facilitate the procell of loading and unloading. These small 
steamers are really a great boon to merchants trading at small ports 
where harbours, docks and other modern conyeniences do not exist. It 
is therefore necessary that some modification should be made in the Bill 
sd as to b i~  the companies, constituted &8 the Bombay Steam Navigation 
Company is, within the purview of this Bill. 

Then, Sir,-in the second place, the author of this Bill has stipulated a 
a period of five years for complete reservation of the coastal traffic of 
India to Indian vessels: but, 8ir, I fear that complete or even partial 
reservation may not be practicable hy thnt time. It is doubtful whether 
Indian capital, which is y bi ~  shy, will come forward owing tu the 
failure of shipping companies in the PRst. 8ir, at a very mouest estimate, 
I think that about 100 ships will be ">quired to meet the demand of the 
coastal trade of India, and assuming that it would cost about ten lakhs of 
rupees per ship, something like ten crores of rupees would be rt'quired to 

h ~  the full complement of m ~ ; but, as I haYe l ~  said, 
I have very grave doubts if the necessary Indian capital will be forth-
coming due to its bitter experience in shipping enterprise in thl' past. 
Further, the existing foreign companies will naturally, if the Bill becomes 
law. raise their freights to the great disadvantage and detriment of the 
Indian consumer, and because of the absence of the full complemt'nt of 
Indian steamers, the coastal trade will, I fear, suffer imm l~  EYen 
taking for granted that there are 100 ships ready to take part in the coastal 
trade, the foreign companies, haYing been deprived of their lel!itimate 
right of participation in the coastal rade, will naturally raise their freight. 
This will consequently mean a great drain on the purse of the Indian con-
sumer as well as the Indian exporter. At the same time, Honourable 
Members are well aware that India exports a larger quantity of her raw 
materials than what she imports from foreign countries, and in this pro-
cess the passing of the Ratio Bill last year has already severely hit the 
exporters of this country. If, therefore, the existing foreign shipping 
companies on whom we have to entirely depend at present for carrying 
our goods to foreign countries were to enhance their freights, the ex-
porters will be doubly hit. It is therefore absolutely necessary that we 
should have a sufficient number of large ocean-going steamers to cope with 
our foreign trade as well as to keep the overseas freighu. within bounds. 
Sir, I hope the Select Committee will consider all these points very care-
fully. 

As I have said, I am entirely in favour of the principle of this Bill. 
~ I resume my seat, I should like to thank Mr. Haji for bringing 

forward this measure which will go a great way in building up an Indian 
mercantile marine owned, controlled and managed by Indians. 

8everal BoDOurable Kemben : I move that the question be now put. 

IIi President : The que.ti')1! is that the question ~ now pilL 
Th\· Jllotion was lot!optcd. 

Mr .. ~ : Has the Honourable Kember given a wt of the Select 
Commitlet,. T· . 

. 1Ir.1Iarabbid WP!CIUnul "ii: 8 h~  I.ave alisfof Honouta'le 
Members last time. 
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lIr. Preaident : I was told by the Secretary that the Honourable 
Member had not given the list, though I was under the impresHion he had. 

Mr. K . .&limed: Sir, other Members should be mentioned, 8.8 addi-
tional Members; otherwise the Committee will not be able to deal with 
this matter. Secondly, there is no mention of Members of the Seleet Com-
mittee in this motion. Under these circumstances. the motion should be 
postponed till the next Session. 

Mr. Barabhai Kemchand Haji : The names of the Select Committee 
were handed oVe!' by me the last time and you were good enough to read 
out the names. 

Mr. President: J have an impression that I did read out the names 
of the membcrs of the Select Committee, but the Secretary says no. 

Mr. larabhai !femcband Haji : Sir, in making my reply to the 
speeches which have been delh'ered in this connection ..... . 

Mr. President: Five minute!\. 
Mr. Sarabhai !femchand Haji: I would just refer my Honourable 

friend who spoke last to the opinion of the Bombay Steam Xavigation 
Company, Limited, on this Bill. It is to be found on page 72 of paper 2 of 
the Opinions on the Bill. ThiH compan:y, Sir. about whose welfare my 
friend is so solicitous, definitely approves not only of the principle of the 
Bill but of most of the details eontained therein. Sir, with reference to 
my friend Mr. BajPfii who talked about discrimination, I would draw the 
attention of the Government Benches to the fact that h ~  themselves 
have adopted the principle of a certain proportion of Indian capital being 
necessary for licensed Indian enterprises. And I want to know 
if when this principle was adoptrd by them did South Africa protest 
and have Indian interests in South .\frica suffered thereby! Again 
on the 5th September my Honourable friend the Industries :Member said, 
in reply to a question whether the GOYernment of India had insisted on 

i ~ for 60 per cent. of the capital of the Indo-European Telegraph 
Company as part of a general li ~  that this company had to receive a 
license from Government. They could not operate without a license and 
therefore in that case there was a special reason, apart from any general 
policy, why Government was perfectly entitled to lay down such a condi-
tion. My Bill, Sir, recommends that licenses be given for operating 
ships in the coasting trade of India. and on the analogy of the action of 
Government already taken, I ask where is there any discrimination here 
any more than when they insist that a certain percentage of the capital 
of a company shall be held by Indians! The same thing is going to 
happen in the case of the civil aviation company. Why then all this talk 
about the evil effects of this Bill on the delicate negotiationh in South 
:Africa and elsewhere which, as is well known, always come to nothing , 
So far as our countrymen in Africa are concerned, I am glad to say that 
the Bill has the support of all of them. The Indian Merchants' Chamber 
ad the Indian Merchants' Association in Mombasa approve of the Bill. 
1 have here a telegram from the Indian Merchant'll Chamber, llombaaa. 
It reads : 

•• C.blecl Goy_at IItrollCly avpporting ~ l traIle BiU. WillWag 8Ueee.." 
That dees not look as though the position of Indians ill Africa u goiBr 

to be wone ~ the ~  of the Bill I have introduooci and. wlt.ich ill 
.-.eilig diIlC118.lIflIinow. .As you have given lIle otdy fi18 a.inutes, Sir, I .. 



11M LEGISLATIVE ASSEMBLY. [20m SEPT. 1928. 

[Mr. Sarabhai Nemehand Haji.) 
afraid I canDot go into the details of all those arguments to which the 
Honourable the Commerce Member referred as appeariDg in the speech 
of Sir Charles Innes. I agree with him that most of them are points of fact 
and therefore points for the Select Committee. It would have been very 
easy for me to demolish all those arguments and to show from published 
blue-books that most of the statements in that speech are very open to chal-
lengl!. Their general character can be judged by the House from h~ fact 
that Mr. Shanmnkham Chetty so easily and effectively disposed of the 
Chilian example of Sir Charles. 

~  is true with regard to Chili is true of other arguments of Sir 
• P.lI. Charles Innes. 

Sir, it has been said-and I shall just mention one point-that the 
~ i  trade of India is seasonal and we have been asked what will happen 

to the Indian ships during the slack season. I have worked out the details 
and the following is the result. The average sailings from the following 
important ports are given in this list for eyery month of the year. The 
coastal sailings from Rangoon are 48 per lllonth, frum lIadras 29, from 
Alleppey 18, from Cochin 18, from Bombay 17 and from Karachi 5. It 
is quite possible that there may be months in which the 1 li ~ may be two 
or three more or less, but I want to have this average on record, in order 
that the whole argument about the seasonal character of the trade 
may be demolished completely. (An HOfWUrable Member: "What about 
the month of July! "). Similarly, Sir, I have got an answer not only with 
regard tQ the month of July but with regard to each one of the twelve 
months of the year, and I am prepared to satisfy the Select Committee with 
regard to the hollowness of this seasonal trade argument. 

Now, Sir, as I have already exceeded the five minutes that you have al-
lotted to me ..... . 

Mr. President: Order, order. 
Mr. Sarabhai Hemr.lmnd Haji : Sir, J therefore move the motion 

standing in my name. 
The Honolll"&ble Sir George Rainy : I do not propose, Sir, after this 

long debate to address the House at any length ; indeed after the speech 
I inflicted upon the House last week, it would be unreasonable of me to 
take up much of the time of this House to-day. There are, however, certaill 
points that have been taken by some of the speakers to-day to which I think 
I ought to refer, and I will begin with that very interesting speech delivered 
by my Honourable friend Mr. Chetty. In so far as he dealt with the ques-
tion how far the passing of this Bill might affect the position of Indiana 
in the Dominions, I do not propose to say anything more, because the point 
has been very fully and ably dealt with by my Honourable friend 
Mr. Bajpai. I will therefore pass on to the other points in Mr. Chetty'. 
speech, and J may say I was glad that at any rate one speaker on the 
otber side was prepared to deal with the economic argmonents advanced b,. 
Sir ChltJ'les Innes some 2! years ago. Mr. Chetty began by repudiating 
what Sir Charles Innes claimed as axiomatic, namely, that the reservatiell 
of the coastal trade would mean economic 1088 in some form 'or another. 
Of ooUl'lleit is aot much use claiming as an axiom what other people do 
not aeeept, but it 8eenls to me that there are far, stronger reuoDtl th_ 
•. CbettYw.&8p1'tpaftd to allow -for the view that -restrietie .. of this, kini 



mean economic loss in one form or another, and my Honourable friend Sir 
i ~  ~  gave good reasoDS for thinking so. But I Hhould like to 

point out that, althl>ugh it is quite true that Sir Charles Innes did make the 
claim that the view he expressed was axiomatic, he also did 8 great deal 
more, for he proceeded with his tl8ual thoroughness to advance a number 
of arguments in support of hi. opinion. Now, one of the reasons he gave 
for thinking that the reservation of the coastal trade was probably contrary 
to the economic interests of India and would result in loss was the seasonal 
character of the coastal trade, and this is a point which, as far as I recollect, 
has not really been dealt with by any of the speakers on the other side. If 
in the slack Meason of the year you need only 60 per cent. of the number of 
ship" which are required in the busy season, then in order to operate the 
ships economically, you must find some occupCi.tion lor the odd 40 per cent. 
in the sladt season. That is a very important point. Ender present arran-
genlent,,;, when thc ships are not rt:quired on the coastal trade, they go to 
other Pllrts of th(' world and operate there. It i6 by no means certain that 
if the COaKtal trad(' were reserved, the Indian ship!; would be able to be take 
thcmselves to other regions (An H fJ1louf·able Member: •• Why not f ") 
anrl take part in the trade there, because it is probable they would find them-
selves in regions up against rather strenuous competition. 

My Honourable friend, Mr. Chetty, said that the ('xisting coastal 
freights were not at the economic minimum, and he drew the inference that. 
even though the operation of the coastal trade might be rather more expens-
ive under the restrictions, still the Indian companies would be able to carry 
011 at a profit. All I can say is that, from time to time, it has happened thbt 
Indian shipowners have come to me and drawn my attention to the fRet 
that the British India company, or some other company, has been eutting 
freights on the coast. The impression I always get is that these shipowners 
at any rate regard the existing freights as about the economic minimum. 
That is the impression I always get from them. The largest of the Indian 
companies·-it is the company which Mr. Haji represents-is engaged at 
pr('sent exclusively in the Indian coastal trade, and it no doubt paid for 
the goods it carries at the usual freight rates, but I have not observed that 
it has been making exorbitant profits. Unless I am to infer that the 
management of that line is very much inferior to that of the British India, 
and that is not what I personally believe. The natural inference is that 
the British India and other shipping lines are not at the prest"nt time making 
large profits out of the coastal trade. Therefore although what Mr. Chetty 
said was perfectly true that, compared with the freights between India 
and Europe, the coastal freights look very high. still I think the weight of 
eY;d.ence is in favour of the conclusion that at present the Indian coastal 
trade is not a source of high profit to any of those engaged in it. If so. 
I think it pretty clear that merchanf6 cannot look forward to any consider-
able reduction of freights as a result of reservation. And personally 1 
adhere to the conclusion that it is much more likely to lead to'an increase. 

Mr. Chetty asked me especially to ascertain and inform. the House what 
Will! Sir Charles Innes'8 authority for the statements hem.tle about Chili. 
I have endeavoured to find out his source but 'have not til) now beeD SlIGo 
eetlAfut. Knowing Sir Char1.,., Innes and the great care and tborougImeaB 
..nth which he went into such matters, and in view of the very de6Bite and 
speCific natuN of hie statement, I feel eon6dent that he .lHJt have had before 
him 'deflnite'information when he spoke. I am ]lOt entitled,·it iitrue, to 
aak the House to take ~  for 'p'anted in.:a·'JD8ttei· oI.'"thia .JdDd, and 
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Mr. Chetty is quite entitled to ask the House to consider that particular 
instance which Sir Charles Imles gaye in the light of the evidence he 
aJuuced. The evidence furnished by the reports referred to by :Mr. Chetty 
that the reservation of the coastal trade did not result in lID increase of 
freight in Chili, but rather the contrary. What actually happened accoru-
ing to the report-I think I am quoting the same passage liS Mr. Chetty 
qlloted--the tonnage acquired by the Chilian owners sinee the passing" of 
this law resulted in a superabundance of yessels for the trade, and presum-
ably when there is a superabundance of wssels, it is likely that freights 
will go up and "Will not go down. Now let us suppose that the same r{'sult 
happened in India as a result of reseryation ; suppose that is to say that 
as ~l l i i  by my Honourable friends on the other side. soon after 
rt'serYation. so many ships were purchasNI by Indian owners that t lwrt' was 
a refilletion in freights (lwiu!! to sllperabllndane{' of tonnage. But e()llld 
that state of affairs be permanent T  I am quite sure that if my Honourable 
friend Mr. Haji thought it was likely to be permanent. or Iwrha ps I had 
brrt('r say if tIll' company whieh he represents tholl!!ht so.-for I know 
Yery well that my Honourable friend )Ir. Haji has the dew·lopment of an 
Indian mercantile marine yery much at heart-but if the Scillliia Steam 
~ i) i  Company thought' that low frci!!,hts would follow rf'sprYatioll. 
I alll nnt "ure whether that company would be particularly kpen on till' 
Bill. I am wry doubtful about that. 

I think. Sir. the only other speech to which I need refpr is tl1P spreeh 
of my Honourable friend Lala Lajpat Rai. I was a littl!· slIrprisl'd when 
he characterised the reference which I made. and whi('h mv Honourable 
friend Sir .Tamffi Simpson made. to the ~  ~l to' tl1(' Lu('know 
{":onference as an unfair reference. I thoUj!'ht it had hppn ma(h· plain in 
the dis('us."ion last wpek that both Sir .Tam('s Simpson and I had mi"'lmOf'r-
stood tbe exact meaning of the particular passa!!!' we quotf'd from that Re-
port. I think our misunderstanding was natural, and indeed inl'Vitahle. for 
-reasons I gaye at the time. Believing as we did erroneously no o()ubt that the 
passage we quoted would apply to such things as this Bill for thp reserYation 
of the ooastal trade, we naturally appealed to the Leader of the Opposition 
for bis support and vote. I do not think there was anything unfair in that. 
It might haw been unfair if we had understood what his real meaning was 
and in that case, I am very doubtful whether personally I should have re-
ferred to the point at all. But my Honourable friend Lala Lajpat Rai went 
on to say this that we must take the Report as a whole, and that the two 
things went together, namely, the passage about the apprehensions of 
European businessmen, and the grant of Dominion status. It was not fair 
he said, to take one part and put aside the other part. I think that in this 
connf'ctic,n some rather pertinent questions may arise. I understood from 
wha,: was "aid on the last occasion that, if the European business community 
-weJ'e to nationalise themselves after the grant of Dominion status, then the 
undertaking ~il l  discriminatory legislation would be fully applicable. 
But I should like to know, and I imagine the European community will want 
to know, how they stand at present for, as I have pointed out before, the 
language used in the ~  quoted is very strong and particularly the 
'Words" It i8 ineoDeeivable". However, I will not dw.eU OR that further. 
No doubt the lUib!r wiU come up again, ~ when it does some Kembel'l 
of the Eliropea.D· GroIa.v.may have ~ 8 to_ 



Now, Sir, before I .sit down I will very briefty sum up the objeetioDi 
which Government urge agaiDRt the acceptance by this House of the BiU 
.before WI. In the first place, we urge that the proposal is economically 
UIl80und and is not in the interesu. of India. We urge that it is likely to 
be ineffective owing to the existence of a number of non-British Indian porta 
on h~ coast of India. We urge that it is unjust to Burma. And finaJly-
and this with me is the lDost vital argument-the Bill iii open to objeetion 
in prin('iple as involving both expropriation and racial discrimination, and 
we apprehend that the latter fCHtllI"" will have most unfortunate repercu. 
sions in South Africa and in other British Dominions. For these re&.o;ons, 
Sir, Government ask the Honse not to accept this BiH. 

Mr. President: The question is : 
•• Thut th£' Bill to rcserVl' the ~ l Traffir of India to Indian vesae18 be referred 

to a Belect Committee consisting of the HOllourablt- Sir Georgt· Rainy, Pundit lIoti La! 
Nehru, Mr .• Jumlladas M. Mehta, :'\Ir. R. K. ~h m h m Chetty, lIr. Satyendra Chan· 
dra Mitru, Mlluh'i Mulutmmad Shafee, r. Tok K)·i. Lala Lajpat &i, Pandit Madan 
Mohan Mlll i~  ~I  h 8h~ m IJas Birl: •. Mr. K. C. Xeogy, lIr. :M. S. Aney, Sir Pur· 
ahotamdas Tlu.kunlaH. }tllulvi Ahdul ~I ill ('haudhury, Xa\\,llh Sir ZuUiqar Ali Khan, 
Nawab Hir ~ hib ll Abdul Qai.'·ulIl, :-ir James ~i l Il  Rai Bahadur Tarit Bhusan 
Roy, anci thl' \Ion·r. with illstruetioll. to rel'0rt !.l'foT(' the Wtt. February I!l2!l ; and 
that th,· numb .. r of IlH'II1bt'rs II ~  ~l l  Khall he nec_:'y to l:onstitute a meeting 
shall be six. . . -

Nawab Sir Sahib.zada Abdul Qaiyum : Sir I beg lean to withdraw 
my name. 

lIIIr. President: Did the Honourable ~l Ilb  agree to sene on the 
Committee hl'fore his name was put down .? 

Nawab Sir 8ahibza.da Abdul Qaiyum : Y es, ~i  hut I hayc changed 
my mind. 

lIIIr. H. G. Oocke : I suggest the name of Mr. Lamb to represent the 
important commercial int!'fl'sts of Burma on the Committee. 

lIIIr. Iluha.mmad RaJique : Sir, I should like to add the names of 
Khan Bahadllr Haji Ahdoolah ~im and .Mr. Jehangir K. 11tmshi. 

lIIIr. President : The Honourable Membtrs are not entitled to sug-
gest any more names at this stage. 

Mr. H. G. Oocke : Mr. Lamb had no opportunity of speaking on the 
question to-day and he is very anxious to serve on the Committee. Mr. 
Lamb has special reasons for serving on the Committee as he is interested 
in the question as oil tankers. 

Mr. President : The question is : 
4' That the name of Mr. Lamb be added to the Committee." 

The motion was adopted. 
JIr. President: The question is : 

•• That the names of Mr. Uaji A.bdoolah Kuim .... IIr. J'eIlaacir K . .M:1UtIIIU be 
uded to the Committee." 

The motion was adopted. 
111'. Preddent : The question is I 

" That the Bill to reM'rve the Cout&l Tralle of Iudia t. lad.iIroa ~l  1M refened 
to a 8eleet Committee conalllting of the Ko.oorable Sir ~lI  P.i.ad\t Moti 1,.&1 
Nehra, Mr. JaDlJladae M. Mehta, Hr. Jl. K. ~I l l h m Claetty, lIT. mty8Jl4ra CIwIdra 
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llitra, Mauhi Muhammad Shale, l:. Tok J{"yi, Lala Lajpat Rai, Pandit Madan Mohan 
lolalaviya, Mr. Ghanshyam Vas Birla, ·Mr. K. C. Neogy, Mr. M. S. Aney, Sir Pursbotamdaa 
Thakurdas. Mauhi Abdul Matin Challdhur)", Nawab Sir Zulfiqar Ali Khan, Sir Jamee 
Simpson, Rai Bahadur Tarit BhuS1I1I Roy, Mr. W. S. Lamb, Khan Bahadur Abdoolah 
Haji Kasim, Mr. Jehangir K. Munshi, and tht" Mover with iustruetionll to report before 
the 10th b ~  1929 ; lind thllt the uumber of members whose presenee IIhall be 
necessary to eonstitute II nlt't'tiug shall be six. " 

I have allowed the Leader of the European Group and Mr. Rafique 
to move for the addition of further names to the list of the Select Com-
mittee at this late stage. This I think is irregular and the procedure will 
not be treated as laying down any r-recedent. 

The Assembly divided : 

AYES-il. 

Abdul Matin Chaudhury, Maulvi. 
Abdullah Haji Kasim, Khan Bahadur 
Haji. 
h ~  Mr. M. K. 

Aiyangar. Mr. C. Duraiswamy. 
Ant"y, Mr. M. S. 

~  Mr. K. V. Rangaswami. 
Ayyangar, Mr. M. S. St"sha. 
BPlvi. Mr. D. V. 

Bhargava. Pandit Thakur Das. 
Bhuto, Mr. W. W. Illahibabh. 
Birla, Mr. Ghanshyam Das. 

Chetty. Mr. R. K. Shanmukham. 
Chundt"r, Mr. Xirmal Chunder. 

Dakhan. Mr. W. M. P. Ghulam Kadir 
Khan. 

Das. Mr. B. 
Dutt, Mr. Amar Nath. 

Dutta, Mr. Srish Chandra. 

Fa rooklli , Mr. Abdul Latif Saheb. 
Ghazanfar Ali Khan, Raja. 
Gour, Sir Bari Singh. 
Gulab Singh, Sardar. 
Haji, Mr. Sarabhai :Semehand. 
Ismail Khan, Mr. 
Iswar Saran, Munshi. 
Iyengar, Mr. S. Srinivasa. 
Jayakar, Mr. M. R. 

J ogiah, Mr. Varahagiri Venkata. 
Kelkar, Mr. N. C. 
Kidwai, Mr. Raft Ahmad. 
KUIW1l, . Panmt .Birday . N ath. 

Lahiri Chaudhury, Mr. Dhirendra Kant&. 
Lajpat Rai, Lala. 
Lalehand Navalrai, Mr. 
Malaviya, Pandit Madan Mohan. 
lIehta,Mt . .Tamua .. ~ , 
1I....;1b,:. ) ~  P1uaa, 

Mitra, Mr. Satyendra Chandra. 
Mohammad Isnuul Khan, Haji Chaud· 
hury. 

Moonje, Dr. B. S. 
Mukht.ar Singh, Mr. 

~I Il hi  Mr. J. K. 
~I  Saheb Bahadur, Mauhi Sayyid. 

Xaidu, Mr. B. P. 
Xehru, Pandit Motila!. 

Xeogy, Mr. K. C. 
Pandya, l'tIr. Vidya Sagar. 

I'hookun. Srijut Tanln Ram. 
Prakasam, ~I  T. 
Purshotamdas Thakurdas, Sir. 
Ratlque, Mr. Muhammad. 
Rahimtulla, ::\lr. Fazal Ibrahim. 
Rajan Babh Shuh, Khan Bahadur Makh-
dum Syed. 

Ranga I~  Mr. C. S. 

Rao, Mr. G. Sarrotham. 
RoY. ~l  h b~ll  Chandra. 
Rards, Rai Sahib Barbilas. 
~h  Maulvi Mohammad. 

Shervani, Mr. T. A. K. 
Siddiqi. Mr. Abdul Qadir. 
Singh, Kumar Rananjaya. 

Singh, Mr. Gaya Prasad. 
Singh, Mr. Xarayan Prasad. 
Singh, Mr. Ram Narayan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. Rajivaranjan Prasad. 
Sinha, Mr. Siddheswar. 
Suhrawardy, Dr. A. 
Tok Kyi, U. 

Yakub, .Maulvi Muhammad. 
YUBuf Imam, Mr. 
Ztilfiqar Ali Khan, Nawab Sir. 



NOE8-46. 
Abdul A.is, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Bahlbsada. 
.Ahmad, Khan Bahadur Nuir-ud·diJl. 
.Alexander, Mr. William. 
Aahrafuddin Ahmed, Khan Bahadur 

Nawabzada Saipd. 
Bajpai, Mr. G. 8. 
Bharueha, Mr. S. )(. 
Bower, Mr. E. H. M. 
Chalmen, Mr. T. A. 
Chatterjee, The Bevd. J. C. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
Dalal, Bardar Sir Bomanjl 
Gavin·JODM, Mr. T. 
Gbuanfar AH Khan, Mr. 
Ghumavi, Mr. A. H. 
Gidney, Lieut.·Colonel H. A. J. 
Graham, Mr. L. 
HezJett, Mr. J. 
Hira Singh, Brar, Sardar Bahadur, 

Honorary Captain. 
Hla Tun Pm, U. 

The motion was adopted. 

Jowallir Singh, Bardar Balwlnr Bardar. 
King, Mr. C. M . 
Lamb, Mr. W. S. 
McWatters, The Honourable Mr. A.. 0. 
Mitra, The Honourable Sir Bilupalldra 

Nath. 
Mukherjee, Mr. S. C. 
Panona, Mr. A. A.. L. 
Baghavayyll. Pantulu Gam, Di ... Balla· 

dar T. 
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. C. 
Bau, Mr. H. Shankar. 
Bogen, Mr. P. G. 
Boy, Mr. S. N. 
8ueoon, Sir Vietor. 
Shamaldhari LaD, Mr. 
Shillidy, Mr. J. A. 
Simpson, 8ir James. 
Bingh,Bai BahadurS.N. 
Stewart, Mr. J. A. 
Sykes, Mr. E. F. 
Webb, Mr. )(. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

The Assembly then adjourned till Eleven of the Clock on Friday, the 
21st September, 1928. 
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